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» THE

LEGISLATIVE ASSEMBLY DEBATES

(OFFICIAL REPORT OF THE FIRST SESSION OF THE THIRD
LEGISLATIVE ASSEMBLY)

YOLUME 1V—1927

LEGISLATIVE ASSEMBLY.
Thursday, 18th August, 1927.

The Assembly met in the Assembly Chamber at Kleven of the Clock,
Mr. President in the Chair. : .

MEMBERS SWORN :

The Honourable Sir George Rainy, K.C.LE, C.LE. (Mnber for
Commerce and Railways) ; the Honourable Mr. James Crerar, C.8.1., C.L.E.
(Home Member) ; Mr. William Alexander, M.L.A. (Madras : European) ;

) 4r. Satyendra Chandra Mfra, M.L.A. (Chittagong and Rajshahi Divisions :
Von-Muhammadan Rural) (Cries of ‘‘ Bande Mataram '’ from the
Swarajist Benches) ; Mr. Abdul Qadir Siddiqi, M.L.A. (Central
Provinces : Muhammadan) ; Mr, Satya Charan Mukherjee, M.L.A.
(Bengal : Nominated Non-Official) ; Mr. Muhammad Yamin Khan, M.L.A.
(United Provinces : Nominated Non-Official) ; Mr. Ardeshir Rustomji.
Dalal, M.L.A. (Secretary, Education, Health and Lands) ; Mr. Wilfrid
Thomas Mermoud Wright, C.ILE., M.L.A. (Secretary, Legislative Depart-
ment) ; Sir Denyvs de Saumarez Bray, K.C.LE, CAS8.I., CB.E, ML.A.
(Foreign Secretary) ; Mr. Hubert Arthur Sams, C.1.E.,, M.L.A. (Director
General of Posts and Telegraphs) ; Mr. Girja Shankar Bajpai, C.LE.,
C.B.E.,, M.I.A. (Department of Education, Ilealth and Lands : Nominated
Official) ; Mr. R. H. Courtenay, M, 1..A. (Madras : Nominated Official} ;
Mr, Richard Thomas Francis Kirk, M.L.A. (Bombay : Nominated Official) ;
Mr. Perey Barnes Haigh, M.L.A. (Bombay : Nominated Official) ;
Mr. Miles Irving, C.LE., 0.B.E, M.L.A. (Punjab : Nominated Official) ;
Mr. Richard Marsh Crofton, M.L.A. ((.‘p'-’"‘fral Provinces : Nominated
Official) ; and Mr. William Alexanfér Cosgrave, M.LLA. (Assam :
Nominated Official). .

QUESTIONS AND ANSWERS'
ExpERIMENTAL CREW BysTEM ON THE EasT INDIAN RatLway,

1. *Mr. Amar Nath Dutt : (a) Have the Government decided to
institute an experimental crew system on the East, Indian Railway to
prevent the public from traveMing withofit tjckets ? LI
, L ] (m) . . . A
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. (b) Is it a fact that an office { has already been appointed to recruit
staff for the- purpose ! If so, will the Government give the name of the
officer appointed for the purpose ?

(¢) What is the number of crew inspectors and crew subordinates
already recruited and to what community do they belong 1

‘(d) What is the total strength of the erew contemplated ?

(e) How many cases of assault have been reported against the
erews 1

(f) Was there any death due to the pushing of a woman from a
running train at Burdwan, East Indian Railway ¥ Has the crew guilty
of pushing resulting in the death of the woman been found out and
prosecuted ?

¢g) What is the educational gualification .required of those reeruited
to the crews and to what provinces do they belong ?

(h) Are Government aware that the crew system is condemned by
the general public ! If so, do the Government propose to discontinie
the same ?

Mr. A. A. L. Parsons : (a) Yes.

(b) The answer to the first part of the question is in the negative ;
the second part does not arise.

(¢) & (d). A statement showing the sanctioned strength of the erew .
staff for the Howrah, Lucknow and a portion of the Asansol Division on
which the crew system has been introduced, together with information as
to number of ticket collectors’ appointments brought under reduction, is
being sent separately to the Honourable Member.

Government have no information as to the various communities to.
which the members of the erew system belong. .

(e) Government have received copies of two such reports and have
been informed of three court cases of this nature instituted agamst members
of the crew.
* (f) A report to this effect was made but the Government understand
that it was found to be untrue.

(g) The recruitment of the crews is in the hands of the Agent, East

Indian Railway, and Government do not know what educational qualifi-
cations are required nor the provinces to which members of the crew

belong.

(k) The answer to both parts of the question is ip the negative,

Mr, Amar Nath Dutt : As regards (f) may I inquire where did the
Government get the information from § Was it from the Railway
Police ?

Mr. A. A L. Parsons : From the Agent of the East Indian Railway.

Pandit Hirday Nath Kunzru : May I ask if Government will find out

from the Agent what the educatmnal qualifications of the men recruited
are ?

Mr. A. A. L. Parsons : T don’t think any cducational quahﬂcatmns
have been definitely laid down.

Pandit Hinday Nath qun:m : Are they likely to be laid down soom 1



Vo QUESTIONS AND ANBWERS., 2071

Mr. A. A. L. Parsons : Not at presenj.

! Pandit Hirday Nath Kunzru : Are the Government aware that in
the Oudh and Rohilkhand Railway sections of the East Indian Railway

there are serious complaints against men recently recruited because of

their improper behaviour towards the travelling publie, particularly the

third class travelling public { .

Mr. A A L. Parsons : No, Sir. .

Pandit Hirday Nath Kunzru : Will Government inquire ? Y

Mr. A. A L. Parsons : If the Honourable Member can give ‘me
information which justifies my making an inquiry, I am perfectly pre-
pared to do so.

Pandit Hirday Nath Kungru : May I point out, Sir, that I have made
as definite a statement as possible. I eannot be expected to find out the
names of the actual offenders.

Mr. President : Order, order. Will the Honourable Member put a
supplementary question,

DerecTivE CoxstRUCTION OF THE CoUNCIL CHAMBERS AT NEw DELHI,

2, ‘mr, B. Das : (a) Are Government aware that the defective
construction of the Council Chambers at New Delhi has already brought
lateral cracks along the arched roofs of the eorridors on both floors ?

(b) Will Government be pleased to state if the Consulting Engineers
and Architects of the Council Chambers at New Delhi took into considera-
tion the likelihood of the appearance of cracks through defective design or
defective construction or other causes and did they provide sufficient safe-
guards to avoid such eracks t

(¢) Will Government be pleased to lay on the table a statement show-
ing the provision made by the Consulting Engineers and Architects in their
initial design !

The Honourable 8ir Bhupendra Nath Mitra : (¢) & fb) Government
are not aware of any cracks due to defective construetion or defective
design. Some cracks are inevitable in a building of this size which is
founded on a variable foundation, partly of rock and partly of clay, and
subjected to such wide variations of temperature and humidity as in New
Delhi. Government are informed that such cracks as exist are not a
matter of sdérious concern, and that it is not possible to provide sufficient

safeguard to avoid such cracks,

(¢) Does not arise.

Maulvi Muhammad Yakub: Will the Government be pleased to
state if there are any cracks in the Delhi Jumma Musjid or the old Fort
at Delhi 1

The Honourable 8ir Bhupendra Nath Mitra : I have no information,
Sir. . -

.Maulvi Muhammad Yakub : Will- the Government bhe pleased to
colleet the information and inform the Hounse {

The Honourable 8ir Bhupendra Nath Mitra : I shall try to get the

information and send it on to the' Honourabje Member”®
& 2 - 2 ® a2
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Mr. Gaya Prasad Bingh ;. Why not place it on the table !

Mr. A. Rangaswami Iyengar : May I know, Sir, what exactly has
been done to the dome of the Assembly which caused so much risk of
injury ?

The Honourable 8ir Bhupendra Nath Mitra : Sir, there is another

question on that point. If the Honourable Member will wait he will
get the answer to his question.
« Bir Hari 8ingh Gour : May I beg to inquire if the Honoqurable
Member is aware of any cracks in the old temporary Secretariat in Delhi
where the Assembly Chamber used to be before it was shifted to the
Imperial Capital.

The Honourable 8ir Bhupendra Nath Mitra : I am pretty sure there
are cracks in that building. I have myself noticed it.

Mr, N. M. Joshi : May I ask, Sir, in view of the fact that these
cracks are due to variations in the temperature, whether the Government
of India will make arrangements for taking the temperature of this
House from hour to hour !

BAFETY OoF THE CEILING OF THE ASSEMBLY CHAMBER AT NEW DELHIL
3. *Mr. B. Das : Are Government prepared to invite an independent
committee of Consulting Engineers to give their opiniog on :

(a) the safety of the ceiling of the Assembly Chamber at New
Delhi, and

(b) on the defective construction leading to cracks all along the
roof of the arched corridors ?

The Honourable Bir Bhupendra Nath Mitra : Government do not
consider the action suggested to be necesgary.

RepoRTS OF THE DIRECTOR OF WAGON INTERCHANGE.

4. *Mr. A. Rangaswami Iyengar: (a) Will the Government be
pleased to state if the wagon exchange officer makes any reports to the
Railway Board and whether these reports are made every three months

or every year {

(b) Will the Government be pleased to lay the reports made by this
officer for the last two years on the table §

Mr. A. A. L. Parsons : (¢) The Director of Wagon Interchange is an
officer of the Indian Railway Conference Association and makes no direct
reports to the Railway Board, but copies of the following reports pre-
pared by him are received by the Railway Board :

Annually—
(4) Working of the wagon pool.
(1) “Wagor census.
Weekly—
(1) Wagon position.
(%) ’Fralﬁc repart.
- .\ * ’
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_ (b) These are purely departmental reports but copies will-be shown
to the Honourable Member if he will call at the Railway Board’s office
for the purpose.

PURCHASE BY GOVERNMENT OF THE WORKS OF THE PENINSULAR LocCO=
MOTIVE CoMPANY. ’

5. *Mr. A. Rangaswami Iyengar: (a) Will the Government be
pleased to state whether on account of the wagon surplus they have
made an offer to purchase the works of the Peninsular Locomotive
Company ¢{

(b) Has the Company expressed a desire for the price to be fixed
by independent valuation ! .

(¢) Have Government rejected the offer of an independent valuation
and if so, why 1

The Honourable Bir George Rainy : (a) Yes. When last autumn
the Government of India became aware that they would not be able to
place orders for the supply in 1927-28, and probably in 1928-29, or
possibly for some years thereafter, of broad gauge general service
wagons—the types of wagon which Indian firms had been manufacturing
under the bounty scheme introduced on the passing of the Steel Indus-
try (Protection) Act—they immediately placed tbe position before
representatives of the firms concerned, and discussed with them what
measures should be adopted to help them to tide over an admittedly
difficult period. As a result of these discussions they made the firms
the offer which is described in paragraphs 6 and 7 of a memorandum
presented to them, a copy of which I lay on the table. Briefly, the
offer was to place orders in India only for wagons of other types and:®
underframes which they would require in 1927-28, and also for certain
other railway material needed in that year, provided a reasonable price
could be agreed upon, and the firms were unanimous that this would be
the best course. I may men‘ion that, though the firms were not
unanimous on the subject, the Government of India have implemented
this offer. At the same time a suggestion of purchase had been made in
the course of the discussion with the firms, and the Government of
India accordingly stated that, if either the Indian Standard Wagon
Company or the Peninsular Locomotive ('ompany, the two Indian firms
which had hitherto specialised in wagon building only, were unwilling to
acquiesce in this offer and would prefer that their works should be taken
over by Government, they would be ready to discuss the terms on which
they would be prepared, as an alternative, to purchase the works. The
Peninsular Locomotive Company considered the offer inadequate, and
stated that they had therefore no option except to request the Govern-
ment to take the entire works over. The Government of India thereupon
deputed two officers to inspeet the works of the Peninsular Locomotive
Company, and, after receiving their report, offered the Company a sumn
of 20 lakhs for the property in a letter dated the 6th,of January, 1927,
a copy of which I place on the table.

(b) Yes. After the Peninsular Locomotive Company had received
the offer made verbally on the 5th of January, 1927 and in writing on
the following day, they wrote,on the 31st of January, 1927 expressing
their willingness, should Governthent desire that th¥ process of fixing a

» M .
N 7 )
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price shotld be by valuation, to abide by the deeision of an independent
valuation at the hands of an approved party on the basis of replacement
cost or earning capacity in normal conditions.

(¢) Yes. The price offered by Government was not-entirely based
on a valuation of the property, but took into consideration all the facts of
the case. The Government of India are satisfied that it is a more liberal
price than would have been obtained by an independent valuation, and

ir the circumstances they did not consider that an independent valuation
would have served any useful purpose.

MEMORANDUM.

The position of the firms engnged in the manufacture of railway wagons in
India arising out of the decision of the Railway Bourd that for the present the pur-
chase of broad guuge wngons of ,the usual types is not required, was diacuauug in
Calcutta with representatives of Messrs. Burn and Co., Ltd., and the Indian Stundard

Wagon Company, Ltd.,, and in Bombay with the representatives of the Peninsular
Locomotive Company.

2. In 1916 the Government of India raised the queetion of eucouraging the manu-
facture of wagons in Indin, They recognised that some form of encouragement. was
neceseary, and after discussions with certain of the firms interested, they issued on
1st March 1918 a communiqué in which they guaranteed to purchase in India 2,500
broad gauge and 500 metre gauge wagons annually for n period of ten years, pre-
vided that the price was not higher than the price at which wagons could be imported
and that the materials and workmanship were satisfactory. Tenders in accordance
with the terms of this communiqué were first ealled for in March 1920. But this
form: of encouragement proved ineffective, and in 1924 on the recommendntion of the
Tariff Board the Government of India instituted a.new method of assistance. The
esnentinl fenture of the new scheme was that the Government of Indin were autho-
‘rised by the Steel Industry (Protection) Act to pay for Indian wagons a price higher
than the price at which wagons could be imported. The theory of the scheme was
that the mumber of wufons purchased in India would be determined by the amount
set aside for bounties divided by the differencé between the lowest satisfactory tender
and the accepted Indian tender. Another feature of the scheme was that it was
decided, in order to assist the Indian firms, that orders should be placed in Indiu for
as few types of wagons as possible. In view of the material change in the position
cansed by the enactment of the Steel Industry (Protection) Act, the Government of
India issued on the 27th Juné 1924 another communiqué in which they formally with-
drew the communiqué of 1st March 1018. In this later communiqué they eéxprossly
stated that they were not in a position to forecast the exact number of railway wagons
of different types that they were now likely to require annually in the future, but
they went on to say that they had every reason to expect that their requirements would
be amply sufficient to give effect to the policy contained in Section 4 of the Steel
ildtutry (Protection) Act. This communiqué elicited no protest or objection from the

rme engaged in the manufacture of wagons in India.

5. The Government of India have thought it necessary briefly to re-state the posi-
tion s they see it, in view of the statements which were freely made by the repre-
sentatives of the firms in Cnleutta and Bombay that the communiqué of March 1st,
1018, was still in forco. The Government of Indin are unable to aceept this viow.
At the same time, they recognise that their policy since 1918 has been directed tow:ards
fostering ¢he wagon industry in India, and they are anxious to do what they can 10
find the best<solution of the difficulty which has now arisen.

4. The position is that after o careful assessment of the results of tho measures
which have been and arc being tuken to expedite and improve the working of Indian
Railways, the Railway Board have arrived at the conclusion that the broad gauge
Railways in India should be nble to carry efficiently with their existing stock of
wagons all the traffic that is likely to offer in 1027-28 and 1928-29 and possibly for
some further rears. Threy are nit likely to veuire therefore in 1927-28 more than
a few wagons 6f specinl types.
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5. Various proposals have been made by the firms concerned. But the one which
seemed to find most favour was that the Government should lease, until such time as
they found themselves again able to guarantee continuity of ordera, the works of the
Indion Standard Wagon Company and of the Peninsular Locomotive Company, and
that they should cndeavour to provide the remwuining firms with remunerative work,
The Government of India are not prepared to accept this proposal, nor do the other
suggestions made commend themselves to then.

6. If the firms are unanimous that their best course is to face the risk and to
hold on until the Railways arc again in a position to place orders for wagons of
the type usually made in India, the Government, ufter giving their mest careful con-
sideration to the problem ; are unable to make any other suggestion for assisting them
than that made by Bir Charles Innes at the interviews in Caleutts and Bombay. That

offer was as follows : ’

(#) They will call us goon us possible for tenders in Indin only on such mis-
celluneous wagons of differont guuges and different types as they will
require in 1027-28. The exact number of the wagons will depend upon
the counversations now going with the Company Railways, but it is hoped
that the number will reach between 1,700 and 1,800.

(#i) The Government will also call, ns soon as possible for tonders in India
only for such underframes ns they will require in 1927-28. Here again,
the exact number will depend upon the conversations now procee
with the Companies, but it is hoped that the number will be in the
neighbourhood of 600,

(#) The Government will instruct the Btate-worked Railways to place orders
in India for such spure parts as they require and as they cannot com-
veniently make in their own workshops, and

(fv) Government will undertake to instruct the State-worked Railways to call
for tenders in India only for shedding, roof trusses and bridge spans up
to 80 feet span.

7. This offer will relate to the materinl required in 1927-28 only, and the Gov-
erament cannot say morc than that they will consider the situation in the
autumn of next year. The offer, moreover, is subject to the stipulation that orders
will be placed in India only if & reasonable price can be agreed om.

8. This offer is being mnde to cach of the four firms concerned. It may be that
some of them may be unwilling to acquiesce in this offer und may prefer that their
works should be tuken over hy Government. If this is so, the Government will be
prepared to discuss the terms on which they would be willing to purchase the works
either of the Indian Btandard Wagon Company or of the Peninsular Locomotive Com-
pany or of both these firms. In this connection, they would wish to inspect the worts
and equipment of these two firms with the object of determining what in such an
event would be n fair offer. But it should be clearly understood that if they do take
over these works, it is their intention ultimately to usc the Indinn Btandsrd Wagon
Company 's works for the manufacture of railway wangons and to use the works of the
Peninsular Locomotive Company for the manufacture of underframes.

Copy of a letter, dated the 6th January 1927, to Mr. Manu Subedar.

I write to confirm what I told you yeaterday, namely Firafly, that whether or not
tke Government of India take over the Peninsular Locomotive Company and the Indian
Btundard Wagon Company or only one of them, and notwithstanding that the Indian
Waugon Building firms are not unanimous in their views as to what is the best course
for them to adopt, the Government of Indin intend to carry out the offer contained
in cluuses (i) to (iv) of paragraph 6 of the memorundum which formed an enelo-
sure to Railway Board's letter No. 8420-8.111, dated the 19th November 1028, subject
ouniy to the conditions stated in parugruph 7 of thut memorandur ; Secondly, the
Government of Indiu are mot prepared to extend the weope dr durntion of that offer;
and Thirdly, thut Government of India ‘offer to purchase the whole of the buildings,
fixtnres, plant, tools, machinery, materials, equipment, land and stock in trude of the
Poninsular Locomotive Company hereinafter referred to ns the ‘‘ property '', subject
tc the following econditions :- . .

(a) that the Compuny aredig o position w0 sell the property fo Government free
of all encumbrances and ‘urticuhrly that Govern will not be bound
» .

]
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by the terms of any leases or agreements exeeuted by the Peninsular
Locomotive Company. Government will not take over any contractnal
obligations entered into by or any liabilities of the Company in respect,
for instance, to loans or to agreements with employees ;

(b) that she property referred to shall be that existing on the 31st December
1926 in accordance with certified lists to be agreed upon by representa-
tives of the Company and the Government and shall also include all other
equipment obtained in replacement of any part of the said property ;
also all small tools obtained after the 31st lgocembar 1926 and used for

. the work carried on in the workshops. But it shall not inelude any
equipment, plant, machinery or tools under order on the 1lst January
1927, or ordered thereafter. If the Company wish to sell to Govern-
ment any such equipment, plant, machinery, or tools this will be a matter
for aeparate negotiation and the purchase price therefor will be in addi-
tion to the purchase price offered for the property ;

.(¢) that Government are able on terms suitable to them to obtain possession
of all the land in the occupation of the Company and to sceure the con-
tinuation of such of the conveniences and arrangements incidental to
the business of the Company as will enable Government to make use of
the purchased property for the conduct of the business they havo |
view ;

(d) that the date of purchase will be decided later with reference to the
time whon the Company will have completed all their existing contracts ;

(e) that Government shall not be charged with any expenses incurred by the
Company in connection with the sale of the property to Government or
the winding up of the business of the Company ;

(7) that Government shall pay as the purchase price of the property Rs. 20
lakhs. This is a final figure, and the Government of India are
not prepared to discuss it.

The offer to purchase will expire on the 28th February 1927,

Mr. A. Rangaswami Iyengar : May I know, Sir, if the Companies
acquiesced in the proposition that an independent valuation will be worse
for them than the offer that was made by the Government of India !

The Honourable 8ir George Rainy : I have no information to that
effect, Sir,

Mr. A. Rangaswami Iyengar : Then upon what basis do the Govern-
ment say that, as a matter of fact, the independent valuation will be
worse for the Companies than what the Companies themselves consider
good for them 1

The Honourable 8ir George Rainy : That was the oplmon of the
Government of India, Sir.

Mr. A. Rangaswami Iyengar : I know. Have the Government any
opinion as to what the Company thinks of this matter ?

The Honourable Bir George Rainy : There has been considerable
amount of correspondence between the Company and the Government
of India. But I do not wish to suggest in any way that the Company
took this view of the case.

Mr. A. Rangaswami Iyengar : May 1 know, Sir, whether the Com-
pany still urges an independent valuation ?

The Honourable Bir George Rainy : 1 do not think the question
arises, Sir, of an independent valuation. The Company have accepted
the Government of India’s offer and the trazsaction is complete.

Mr. A. Rangaswami Ivengar : May T know once again what exaetly
is the offer which the Company have necepted now !

The Honourable Bir Gesrge Rainy : Ks. 20 lakhs, Sir.
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NUMBER OF CASUALTIES AMONG PUNJABI TROOPS AT SHANGHAI.

6. *Diwan Chaman Lall : (¢) Will Government state the number
uf casualties and the ¢ircumstances under which they took place, among
Punjabi troops at Shanghai since their arrival there ! .

() In view of the danger of Indian' troops being involved in
hostilities at Shanghai and the danger of consequent loss of Indian lives,
will Government state whether they intend to recall their forces ¥ -

Mr. G. M, Young : {(a) One of the Indian contingent has been killed
and two wounded.

(b) The Indian troops, with the exception of the Company of
Sappers and Miners and a few ancillary units, are under orders to return
to India.

" Rior AT PoNABALIA.

7. *Maulvi Abdul Matin Ohaudhury : Will the Government be
pleased to make a statement with regard to the shooting incident at
Ponabalia in the district of Barisal as foreshadowed in the Honourable
the Home Member's reply to Mr. K, Ahmed’s question on Marech 4th,

¥927 ¢

The Honourable Mr. J. Orerar : A full statement was issued by the
Bengal Government in a communique, dated Mareh 5th, 1927. I am
afraid I am unable to add any information to the facts contained in that
communique except that the latest report of casualties was that they
amounted to 19 killed and 12 wounded. The whole circumstances con-
nected with this occurrence are, as thc Honourable Member is probably
aware, at present under judicial examination in connection with the case
of rioting which has been iunstituted against certain persons, and it
would not be proper for me at this stage to make any further statement.

Maulvi Abdul Matin Ohaudhury : Do the Government intend to
hold a public inquiry after the cases are finished ¢

The Honourable Mr. J. Orerar : Government will await the result
of the judicial inquiry before forming any opinion on the subject.

HarpsaIps oF PILGRIMS RETURNING FROM THE GURUKUL KaNGRI (HARDWAR)
Farr,

8, *Pandit Thakur Das Bhargava : (¢) Are Government aware
that the pilgrims who attended the Gurkul Kangri (Hardwar) Fair in
March 1927 numbering about 70,000 people were put to much incon-
venience and trouble on their return journey owing to the inadequate and
unsatisfactory arrangements of the railway authorities ! .

(b) Is it & fact that no enquiry office was opened by the Railway

up till 21st March either in or about ‘the railway premises ! .

(¢) Are enquiry offices generallv opened for the convenience of the
passengers at big fairs ?

(d) Was any mela officer appointed on‘the occamon 1 'Sf so, will the
Government kindly neme thejgentle;mm b1

U
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Mr. A A L. Pargons : (a) No.

. _(b) A special officer and extra staif were posted at Hardwar early
in March and were available to supply any information required.

An enquiry office was opened in April before the outward rush com-
menced,

(¢) Government understand that enquiry offices are opened when
occasion renders this advisable.

(d) Yes. If the question refers to railway officials, the name of
the officer is Khan Sahib M. A. Rashid.

ALLEGED HARASSMENT OF PILGRIMS AT HARDWAR.

9. *Pandit Thakur Das Bhargava : (a) Is it a fact that originally
there was a proposal to run special trains on 20th and 21st March to
enable pilgrims to leave Hardwar but subsequently these trains were
cancelled with the result that the pilgrims had to wait for a much longer
time at Hardwar ¢ '

(b) Is it a fact that coolies and subordinate railway staff harassed
the pilgrims and, owing to the absence of information in respeet of the
arrival and departure of trains, pilgrims and their family members and
children had to run from one passenger hall to another f

(¢) Is it a fact that no platform tickets were issued and no passenger
could have access to the railway station authorities for getting informa-
tion or making any complaints ?

(d) Is it a fact that the two ticket collectors on duty between 8 and
11 p.M. at the first class entrance were very rude to passengers so much
so that gentlemen connected with the personal staff of Mahatma (andhi
and Mr. Deshbandhu, editor of Tej, were very roughly treated and that
the latter lodged a complaint with the station master on duty ?

(e) Has any action been taken against the offending ticket collectors,
and if so, what ?

Mr. A A L Parsons : («) Two special trains were run on the 21st
March 1927 conveying outward pilgrims from Ilardwar and in addition
extra coaching rakes were available at Hardwar if required. The
Railway reports that no pilgrims were detained at Hardwar,

(b) No complaints of harassment were received. Railway officers
and extra supervising staff were stationed at Hardwar and every en-
deavour was made to assist pilgrims by distribution of explanatory
pamphlets, special marks on tickets and exhibition of signs.

(e) A pumber of platform passes were issued enabling passengers
to get on to the platform and it is reported that any passenger who wished
to make a.complaint could without difficulty have seen the special officer
postéd at Hardwar. '

(d) Govermment have no information and understand that no com-
plaints ngaipst the ticket collectors were received by the Railway.
(e) Does not arise.
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.
APPOINTMENT OF INCOME-TAX OFFICERS, INSPECTORS AND STENOGRAPHERS
IN THE PUNJAB AND THE NoRTH-WEST FRONTIER PROVINCE.

10. *Pandit Thakur Das Bhargava : (a) How do the Government
propose to fill the posts of Income-tax Officers, Inspectors and steno-
graphers who are to be appointed from 1st April 1927 in the Punjab
and the North-West Frontier Province {

L]

(b) If the answer to part (a) is that these posts are to be filled by
direct recruitment, will the Government state if any departmental men
possess the qualifications necessary for such posts and in case such men
are available why their claims should be ignored { '

_ {(c) Are there any clerks in the department who have passed the
departmental examination of Inspectors {

(d) Are there any clerks who have already been doing the work of
stenographers {

(¢) Do Government propose to consider the advisability of filling the
newly created posts of Inspectors and stenographers by eclerks already
working in the Department {

. The Honourable 8ir Basil Blackett : (a) and (¢). Appointments of
Income-tax Officers are made by the Commissioner of Income-tax subject to
the approval of the Local Government. Appointments to the other posts
mentioned are made by the Commissioner of Income-tax,

(b), (¢) and (d). The Government have no detailed information
as to the qualifications, ete., of men in the Department. They have no
reason to suppose that their claims have not been (or will not be) duly
considered in making the appointments referred to.

Nawab 8ir Bahibzada Abdul Qaiyum : Are the Government aware
that the posts of stenographers in the North-West Frontier Province are
practically monopolised by clerks from outside the province 7 Are they
prepared to find facilities for loecal people with proper qualifications ?

. The Honourable 8ir Basil Blackett : 1 doubt, Sir, whether the ques-
tion arises, but I am afraid the answer is not within my knowledge.

LiQuinaTION OF THE ARMY CANTEEN BOARD AND REVERSION TO THE SYSTEM
oF INDIAN CONTRACTORS,

11. *Mr, T. A. K, Bhervani: 1. Is it a £fact that a Circular
No. 30946/4, dated the 25th January 1927, has been issued by the Army

Departiaent 1

2. () Is it a fact that on the 17th January 1927 the Quartermaster-
General in India called a meeting of the Army Contractors at Delhi to
intimate to them the Government’s decision to liquidate the Army Canteen
Board and to revert to the system of Indian contractors ¥ *

. (h) If the answer to part 2 (¢) is in the affirmative, was the decision
based on the recommendation of the Commission appointed to investigate
into the working and financial position of the Army Canteen Board and
also on the almost universal condemmation of the :Army Canteen Board
by the Commanding Officer? m India afd their approva of she tenancy °
gvstem ¥ » ] . . .
L] I > » ’I
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(¢) Did "the Quartermaster-General in India on the 17th January

1927 read over to the Army Contractors certain proposals, now embodied
in the Circular referred to above ! -

(d) Did the contractors ask for time to think over the matter !
(e) Was such permission refused to them ?

(f) Did the Quartermaster-General allow them 45 minutes only after
theirspersistent request ?

(g) Is it a fact that the contractors were not allowed to get from the

office copies of the above proposals, and that scores of such copies in typed
form were then available ?

(h) 1f the answer to part 2 (g) is in the aﬂlnhative, what was the
Government’s objection {

3. Are Government aware that some of the contractors at that very
time objected to the measures as being exacting and unworkable ?

4, (@) Are Government aware that the Quartermaster-General in
India tried to secure consent, threatening to import the Navy, Army and
Air Force Institutes from England ?

(b) Did the Quartermaster-General in India try to silence any objec-
tions and eriticisms by threatening to remove from the approved list the
names of those contractors who did not agree to these proposals in tofo ?

Mr. G. M. Young : 1. A letter was issued by the (Government of
India bearing the number and date mentioned by the Honourable Mem-
ber, and laying down the terms on which Government was prepared to
revert to the unit contractor system for Army Canteen arrangements.
A revised letter containing modified terms is under issue.

2. (¢) The Quartermaster-General called the meeting referred
to in order to intimate tne Govermment’s decision to liguidate the Army
Canteen Board (India) and to inform those present of the conditions on
which Government was prepared to revert to the system of unit con-
tractors.

(b) Tn deciding to liquidate the Army Canieen Board full weight
was given by Government, amongst other ‘considerations, to the recom-
mendations of the Commission referred to, and to the wishes of a large
number of Commanding Officers.

(¢) The Quartermaster-General read over and explained the condi-
tions on which Government were prepared to revert to a system of unit
contractors. These conditions were in the main based on proposals
made by the contractors in a memorial submitted by'them to H_:m Ex-
cellenzy the Commander-in-Chief, praying for a return to the unit con-
tractor system. The conditions were embodied in the letter referred to
by the Honourable Member.

(d) Yes.
(e) No.
(f) The contractors were given about an hour to consider and dis-

cuss matters among themselves, after sore discussion had taken place
between them and the Quartermaster-General.
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[
(g) Each contractor present hadsa typed copy of the conditions.

(h) Does not arise.

3. Yes, but a considerable number of tlte contractors expressed them-
selves as satisfled with the conditions, which, as I have already stated,
were largely based on proposals made by the contractors themselves.
dome of the terms arc being modified in the revised letter to which 1
have already referred.

4. (a¢) The Quartermaster-General was not concerned to secure eon-
sent by threats. His object at the mecting was to ascertain whether
there was a sufficient number of contractors ready to accept the condi-
tions and render possible a reversion to the unit contractor system. He
found that there was a sufficient number. He explained that if there
were not a sufficient number, the only alternative was a central system,
which would probably be the Navy, Army and Air Force Institutes.

(b) The answer is in the negative. The approved list was not then
in existence : but it now exists, and is composed of the contractors who
accepted the terms.

Di1sPoSAL OF THE STOCKES OF THE ARMY CANTEEN BoaRrD.

R. *Mr. T A K. Shervani: (a) Is it a fact that the Government
have suffered much financially in consequence of the failure of the Army
Canteen Board and is at present anxious to replenish the losses by the dis-
posal of the Board’s stock 1

(b) Are Government aware that the Army Canteen Board has already
been declared to be no quasi-Governmental Institution but a private concern,
incorporated under the Indian Companies Act 1

(¢) Are Government interested in furthering the Board's interests even
at the cost of those of Indian tradesmen ? If so, why ?

(d) Is it & fact that the objects of the institution of the Army Cantceen
Buard were mainly two, namely :— .

(a) improvement of the Canteen Service ; and
(0) provision of a war time organisation ! 4

Mr. G. M. Young : (a) Yes, Sir. The actual extent of the losses will
not be known until the Board's stock is finally disposed of.

(b) The Government are not aware of any such declaration. The
i’tr&nv Canteen Board is a company guaranteed by the Government of

ndia

(¢) No, 8ir The second part does not arise,

(d) The answer is in the affirmative.

D1srosaL OF THE STOCKS OF THE ARMY CANTEEN Bmm) T® INDIAN
CONTRACTORA. .

13. *Mr. T. A. K. Bhervani ; (a) Is an intending contractor in the
Northern or Western Command bound to purchase from the Army Canteen
Board stocks apportioned to each regm:ent which may roughly be esti-
mated 10 be about Rs. 80,00Q 1 . . s, >



2082 LEGISLATIVE. ASSEMBLY: [18TE Ava. 1927.

#*
‘(b) It so, what steps have been taken to make this huge investment
safe for the contraetor !

(¢) Is he given fixed tenures or a period sufficient to enable him to
get a return on his investment, and within which he could not be turned
out except for a serious breach of the terms of the agreement ?

(d) Are Government aware that the ‘‘ terminable-at-will '’ nature
of the contract is causing great dissatisfaction and unrest among the bona
fide contractors who have in consequence evinced no keen interest in
taking over Institutes from the Army Canteen Board ?

(e) Are Government prepared to consider any amendment in the

duration of contract which might be a stimulus to and foster enterprises
for the betterment of the condition of the troops ?

Mr. G. M. Young : (¢) The answer is in the affirmative, except that
the estimated figure is greatly in excess of the actual. o

(&) to (¢) Government are reconsidering the question of the dura-
tion of contracts.

REFORMS IN TRE CANTEEN SERVICE.

14. *Mr. T. A, K. 8hervani: (a) Are Government aware that
certain reforms in the Can_teen Service have been proposed by an eminent
contractor, wherein & war time organisation finds a conspicuous place ?

(b) If so, are Government prepared to consider a syndicate as therein
suggested, financially self-supporting promoting co&peration among con-
tractors for war time emergencies and always at the beck and call of the
Army Headquarters ?

Mr. G. M. Young : (a) The answer is in the affirmative.

() Government are now considering what is the most effective and
economical method of utilizing the services of contractors in war.

PurcHASE oF THE STOoCK OF THE ARMY CANTEEN BOARD BY INDIAN
; CONTRACTORS.

15. *Mr. T. A, K. Bhervani: (¢) Are Government aware that
under the rules recently enforced a contractor purchasing stores from the
Army Canteen Board has no option, but is constrained to accept the deci-
siom of the Board’s representative ?

(b) 1If so, do Government propose to see that contractors are given &
free hand to refuse to purchase those things which they have reason to
helieve to be unfit for use or unsaleable from the nature of the thing ?

(¢’ Are Government aware that the scale of valuation of thé Board’s
stock has been arbitrarily fixed ?

{d) HNave the prices been ealculated on the inv?iee (not sale) price
of the stuff to be sold, and has a percentage of reduction been fixed there-
on ¢

(¢) Has any regard been paid to the fact that prices generally and
more especially those of machiner;” have now considerably gone down ?

“ . 4 b -
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Mr. G. M. Young : (¢) Under the steict letter of their agreements
the contractors had no option : but in practice their objections were
sympathetically dealt with by the Liquidator.

(b) No, Sir : but the contractors are not compelled to take over
articles which in the opinion of the Liquidator are unfit for use or un-
saleable.’ .

(¢) and (d) The answer is in the negative. Prices were calculated
on retail prices, as in the latest available official price lists of the Army
Canteen Board, less 15 per cent. discount for beer stocks, and 124 per
cent. for other stocks. Further concessions have since increased the
discount on individual articles.

(¢) Every factor has been considered.

UNIVERSAL RATE OF REBATE IN CONNECTION WITH THE CANTEEN SERVICE.

16. *Mr. T. A. K. Bhervani : (¢) Is it a faet that the Government
have sanctioned a universal rate of rebate applicable to the whole of Tndia ?

(b) 1f so, are Government aware that business conditions on the
plains differ from those in the hills ?

(¢) If so, are Government prepareg to see that in sanctioning universal
rebates, the rates for the hills and the plains are to be separately con-.
sidered 1

(d) Are Government aware that-under the new rules an Officer Com-
manding has the power only to increase the rebate above the minimum fixed
at Rs. 4-4-0 per head per mensem and that he is not to reduce it under any
circumstances ¥

' (¢) Do Government propose to sanction a universal rebate after due
consideration of all conditions and cireumstances and without leaving any-
thing in the hands of the Officer Commanding to enhance the same {

Mr G. M. Young : (a), (¥) and (d) Yes.
(¢) and (¢) Government are now reconsidering the terms of rebate.

EsTABLISEMENT IN INDIA OF THE BOARD OF THE NAVY, ARMY, AND AIR FORCE
INSTITUTES.

17. *Mr. T. A K. Bhervani : Is it a fact that the Government are
anxiots ro import and establish the Board of the Navy, Army and Air
Force Tnstitutes and are therefore putting obstacles in the way of con-
tractors !

Mr. G. M. Young : The answer is in the negative in hoth places

{(Mr. President then called on Sir Purshotamdas Thakurdas in whose
name question No. 18 stood.)

Mr. K. 0. Neogy : May I request you, Sir, under Standing Order 19,
to direct that the answer to this question may he given ¢

__ Mr. President : Does the Honourable Member wish to put the ques-
tion standing in the name of Sir Purkhotamdas Thakurdas !

Mr K. 0. Neogy : It is for you, Bir, to ask the Government to answer
[}

thig question. ' .

’ - - 7 »
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Mr. President : I am perfectly prepared to allow the Honourable
Member to put the question standing in the name of Sir Purshotamdas
Thakurdas if he is willing to do so.

(Mr. K. C. Neogy then put question No. 18).

REFUSAL oF THE SweDISHE MatcE COMPANY TO FURNISH DETAILS OF THEIR
Works CosT T0 THE TARIFF BOARD.

. 18. *Bir Purshotamdas Thakurdae : (a¢) With reference to the
cxamination before the Tariff Board on 13th, 14th and 16th April last of
the representative of the Swedish Match Combine in India, have Govern-
ment noticed the report in the press that the said representative refused
to supply the President of the Tariff Board with any details regarding
the cost of production of matches by that Combine in India even n
ramera !

(b) If the reply to the above be in the affirmative, will Government be
pleased to.state what action they propose to take against such a foreign
Combine, manufacturing in India, thus challenging a technical body set
up by the Government gor the purpose of enquiry into the industry !

(¢) Will Government be pleased to state if they propose to undertake
any legislation to prevent a repetition of such an incident in conneetion with
any future enquiry by the Tariff Board

The Honourable 8ir George Rainy : (a) Yes.

(b) and (¢) The attention of the Honourable Member is invited to the
Tariff Board’s press communique, dated the 7th July, 1927. In view of
the changed attitude of the Swedish Match Company as announced there-

in, the Government of India do not propose to take any action in this
matter.

Mr. B. Dal.: May I enquire 'if the Swedish Match Combine have
received any eoncessions from the Government of India or from any
Local Government in any shape or form ?

The Honourable Bir George Rainy : I am afraid I must ask for
notice.

CoAsTAL SERVICE MAINTAINED BY THE BRITiSH INDlA STEAM NAVIGATION
CoMraNY BETWEEN BoMBAY AN KARACHI.

19. *Mr. Harchandrai Vishindas: 1. Will Government be pleased
to state if it is a faet :

(a) that the British India Steam Navigation Company used to
ply two steamers every week for coastal ports between
Karachi and Bombay and back ?

(b) that of late such service has been reduced to one steamer to the
great hardship of the passengers of those ports ?

(¢) that such ‘action on the part of the above company is dne to the
lack ‘of competition with them owing to their having the
monopoly of the Government mail contract ?

2. Do Government propose to take steps to alleviate the public incon-
venienee by breaking the monopoly of the above company by making coimn-
petition free or by amy ether 1qeans ! »
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The Honourable Bir George Rainy : 1. (a) The British India Bteam
Navigation Company ordinarily maintains 2 coastal gervice of two
steamers between Bombay and Karachi and vice versa.

(b) It is understood that at the beginning of this year, one steamer had
to be withdrawn from this service by the British India Company, for a
short period owing to other vessels of the Company being requisitioned
by Government for transportation of troops for the Shanghai Defence
Force. The withdrawal was unavoidable, but the Government under-
stand that it caused no great inconvenience to passengers as on no occh-
gion were any passengers unable to obtain accommodation on the reduced
service.

1 (¢) and 2. The Bombay Steam Navigation Company, Limited, also
maintains a service of two steamers per week, onc from Bombay to
Karachi direct and back, and the other »ia intermediate ports. The Bri-
tish India Steam Navigation Company do not therefore hnld a monopoly
of this service.

Mr. Harchandrai Vighindas : May I enquire if the full service has
been restored after the tmergency for which some of the steamers were
withdrawn to Shanghai and China was over ; tha* is to say, I wish to
know wihether the original service has been reinstafed ?

The Honourable Bir George Rainy : I understand so. My informa-
tion is that the service was reduced only for a short period.

Mr. Barabhai Nemchand Haji : May 1 enquire if the Government
propose to make any proportionate reduction in the mail subsidy in view
of the fact that one ship had been removed from the mail service {

The Honourable 8ir George Rainy : I think that enquiry ought to
be addressed to my Homnourable Colleague in charge of the Department
of Industries and Labour.

The Honourable Bir Bhupendra Nath Mitra : Will the Honourable
Member kindly repeat the question ? s

Mr. Barabhai Nemchand Haji : In view of the fact that one of the
mail ships for which the subsidies are granted was temporarily with-
drawn, will Government consider the advisability of reducing propor-
tionately the amount of the subsidy ¢!

_ The Honourable Bir Bhupendra Nath Mitra : So long as there was no
interference with the conveyance of mails the question of reducing the
subsidy did not arise.

Mr. S8arabhai Nemchand Haji : Is it no inconvenience if one ghip is
run instead of two 1

. ,
The Honourable 8ir Bhupendra Nath Mitra : There is a certain
volume. of mails to be carried, and so long as the company carries that
volume of mails, the question of reducing the subsidy canngt arise.

Mr. Barabhai Nemohand Haji : Whether it is oncé a week or twice a
week does not matter !

The Honourable Bir Bhnpemdn' Nath Mitra : As it is, the mail
steamer takes the mails once a week. A subsidiary ,steamer does take
certain mails occasionally, but the fact thatrthe subsidiary steamer is not

employed cannot be used as an excuse for reducing the subsidy.
L431L A ,9 Y - A 3

- U - -
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Mr. B. Das : Is it a fact then that the steamship company was show-

ing a" favour to the Postal Department by carrying mails.in the subsi-
diary steamer ?

The Honourable 8ir Bhupendra Nath Mitra : It is not a question of
favour at all. The steamship company do put in two vessels on that

service mainly for commercial purposes, and the conveyance of mails was
really a subsidary function.

SuppressION OF THE TRAFrFic IN WoMmN AND CHILDREN.

20. *Mr. Ganganand 8inha : (¢) Have (Government prepared or
are they preparing any report for presentation to the Traffic in Women
and Children Committee of the Asgembly of the League of Natlons regard-
ing the suppression of the traffic in women and children 1

(b) If the answer is in the negative, will the Government be pleased
to state the reasons for the same ?

(e) If the answer is in the affirmative, are Government prepared to
circulate the same among the Members of the Cenjral Legislature ?

Mr. W. T. M. Wright : (¢) The annual report for 1926 hag been for-
warded to the India ffice for transmission to the Secretary General of
the League of Natipns.

(b) Does not drise,

(c) A copy of the report has been placed in the Library for perusal
by Honourable Members

Mr. N. M. Joshi : May I know whether there is anyv Indian lady on
the Committee of the Assembly of the Leagune of Nations which is con-
sidering the question of the traffic in women and children ¢

Mr. W. T. M. Wright : I believe not.

Mr. N. M. Joshi : May I ask whether Government will take steps to
secure the appointment of an Indian lady on this Committee ?

 Mr.W.T.M Wright : A reference in this sense was received from
a certain society and the letter was forwarded to the Seeretary of State.

Mr. N. M. Joshi : May T ask whether the Government of India have

recommended the appointment of an Indian lady to the Secretary of
State ?

. Mr. W.T. M. Wright : T am not sure 6f that— whether the communi-
dation amounted to a recommendation or not.

REPORTS OF THE VARIOUS COMMITTEES OF THE ASSEMBLY OF THE LEAGUE QF
NaTioNs.

21. *Mr. Ganganand Binha : Ilow many copies, if any, are Gov-
ernment receiving of the Reports of he various Committeec of ihe As-
sembly of the League of Nations ! Iow many copies of them are kept
in the Library for the use of Members 7 Why are not these reports cir-
culated among the Members of the Central Legislature for infermation’?

Mr, W. T. M. Wright : The number of copies received by Govern-
ment is usually three and is in no case in excess of the number required
for officigl uze. ‘Governmgnt *doubt whether they would be justified im
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ineurring the very great expenditure ifivolved in the printing of addi-
tional copies for circulation. The reports are, however, reproduced in
the Official Journal of the League of Nations, one copy of each issue of
which will be placed in the Library.

r
(1) SurpreEssION OF THE CIRCULATION OF, AND TrapriC IN, OBSCENE
PusLicATIONS.

(2) ExpursioN or ForEiaN ProsTITUTES.
22, *Mr. Ganganand Binha : (2) Have Government sént any report
to the Secretariat of the Assembly of the League of Nations regarding :
(¢) suppression of the circulation of and treffic in obscene publica-
tions ;
(#7) expulsion of foreign prostitutes {
(b) If so, will the Government be pleased to lay a copy of the same
on the table * If not, why ?
The Honourable Mr. J. Orerar :.(a) (i) Yes.

(&) Apart from the annual report on the traffic in women and
children, which also refers to foreign prostitutes, no separate report
about the latter has been sent to the League. '

(b) The reports (a) (i) received from local authorities were trans-
mitted in original and no copies have been kept. For the repart on
(a) (#), the Honourable Member is referred to the annual report for
1926, now in the Library, on the traffic in women and children.

APPOINTMENT OF INDIANS IN THE SECRETARIAT OF THE LEAGUER OF NATIONS.

23. *Mr. Ganganand 8inha : (¢) Will the Government be pleased
to state how many Indians, if any, have heen appointed in the Secretariat
of the League of Nations ?

(3) What hand had the Government in these appointments ¥ How
are they paid and by whom ¥ What are the qualifications of the
gentlemen appointed ? How were selections made and on what basis {

Mr. W. T. M. Wright : (a) Four, including twao in the Secretariat
of the International Labour Office.

(b) (i) None.

() (4#) From the funds of the League.

(b) (itt) Government have no information.

(b) (iv) Under Article 6 of the Covenant appointments to the League
Secretariat are made by the Secretary General with the approval of the
Council. The principles followed in making appointments are indicated
in the statement of the Secretary General printed on page 21 of the
Official Journal, Special Supplement, No. 37, a copy of which,is in the
Library. Government have no information regarding the circumstances
in whieh the Indians employed in the Secretariat were selected.

. Mr R. K. Bhanmukham Chetty : Was not some representation made
by the representative of the Government of India to the League of
Nations that more Indians ought to be appointed to, the Secretariat of
the Assembly and the Internatjonal Labeur .Oﬁ!es.l s
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Mr. W. T. M. Wright : That was done, I believe, last year.

Mr, B. K. Bhanmukham Ohetty : May I know whether any more

hdéians have been appointed as a result of the representation thus
made

Mr. W. T, M. Wright : I am not in a position to say whether any
iux‘éher appointments have been made since that representation was
made !

- Mr. R, K. S8hanmukham OChetty : I remember that this representa-
tion was made some ycars back by the Right Honourable Srinivasa
Sastri when he represented the Government of India, and I would like to
know whether, since that representation was made, the Government of
India have taken any steps to bring to the notice of the authorities of
the Lieague the necessity of appointing more Indians to the Secretariat ?

Mr. W, T. M. Wright : I believe the Honourable Member is aware
that the matter was brought to notice by the Indian Delegation in the
last Assembly.

Mr, R. K. S8hanmukham OChetty : What steps have the Government
of India taken so far to see that the representations thus made are fruit-
ful ¢

Mr. W. T. M. Wright : The Delegation was instructed to make re-
presentations.

Mr. R. K. 8hanmukham Chetty : Do the Government of India think
that it is not necessary for them to take any further steps to bring this
matter to the notice of the authorities of the League ?

Mr. W. T. M. Wright : If the Honourable Member wishes me to give
a full history of the representations that the Government of India. have
made for the last 4 or 5 years, I must have notice of the question.

Diwan Chaman Lall : Is the Honourable Member aware of the fact
that the Government of India lent the services of one of their officers to
the League of Nations, and how can he say now that the Government
of India do not know how these appointments are made ¢

DIFFERENT NATIONALITIES REPRESENTED ON THE STAFF OF THE
SECRETARIAT OF THE LEAGUE OF NATIONS, ETC.

94, *Mr. Ganganard Sinha : Have Government any up-to-date infor-
mation as to the strength of the staff of different nationalities appointed
to the League of Nations Secretariat and the respective contributions of
those nations to the League ! If so, will the Government lay a statement
on the table detailing the same ? What is the proportion of such appoint-
ments to the contributions of the different nations in general and India
in particular 1

Mr, W. T. M. Wright : Information on the two points referred to
in the first part of the question will be found on pages 73 to 91 of the
League of Nations Official Journal, January, 1927, 8th Year, No. 1. a
copy of which is in the Library. It has however been ascertained that
an Indian, Mr. Dalal, whose name is not shown in the Staff List on pagesx
76 et seq. is in fact'empployed in the Legal Adviser’s section of the League
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Secretariat. The Government of India have been unable to undertake the
somewhat elaborate mathematical calculations which would be involved
in extracting the proportions referred to in the last part of the question.

Diwan Ohaman Lall : May I ask the Honourable Member whether
this is not a very simple calculation which would take less than half an
hour ¢t

Mr. W. T. M. Wright : In that case I would suggest that the Hongur-
able Member might make the calculation himself.

Diwan Chaman Lall : 1s the Honourable Member aware that the sub-
ject has been raised time and again and that replies to this question have
been given not only here but in Geneva as well ?

Mr. W. T. M. Wright : Yes. The facts are before the Honourable
Member, and, if he likes to work out the proportion, it ir perfectly open
to him to do so.

Diwan Ohaman Lall : Will the Honourabhle Member make inguiries
as to what was said in Geneva !

Mr. Ganganand 8inha : With reference to the question just asked,
may I know what time is likely to be required in making that calcula-
tion 1

SvrrLY TO THE HEALTE ORGANISATION COMMITTEE OF THE ASSEMBLY OF THE
Lxagoe orF NatioNs oF Dara REGARDING INFANT MoRrTaliTY,
PuysicaL HyaiENE AND NUTRITION.

26. *Mr. Ganganand Sinha : (a) Have (overnment received any
direction or suggestion from the Health Organisation Committee of
the Assembly of the League of Nations regarding furnishing it with
data regarding infant mortality, physical hygiene and nutrition 1

(b) If so, what steps, if any, are being taken by the Government to do
the same ?

(¢) Will the report of the Government on the subject be available
to the Members of the Central Legislature ?

Mr. G. 8. Bajpai : (a) No.
(b) and (¢). Do not arise.

RECOHMENDATIONB AND CONVE.\TTIONB ON UNEHPLDYHENT ADOPTED BY THE
INTERNATIONAL LABOUR CONFRRENCES.

26. *Mr. Ganganand Binha : (¢) Have Gnvernment received any
suggestion or direction from the International Labour Office regarding
measures proposed in the recommendations and conventions on unemploy-
ment adopted by the International Labour Conferences ?

(b) If so, will the Government be pleased to lay the same on the table
and indicate what steps, if any, they are taking to act up to it 1

The Honourable 8ir Bhupendra Nath Mitra : Séveral Conventions
and Recommendations relating to unemployment have been adopted at
different sessions of the International Labour Conference. The Draft
Conventions and Recommendations so far passed will be found in the
statement laid on the table in answer to thg Honourable Diwan Chaman
Lall’s starred question No. 286 on 27th Januasy 1925. Th¢ effect given
to these Conventions and Racommendations will be found in the same

] - &
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statement. - A Resolution concerning unemployment was adopted by the
Eighth International Labour Conference in 1926, and the Government
of India are at present endeavouring to collect certain information for
which the International Labour Office has asked in this connection.

- Mr, N. M, Joshi : Ma’y I ask whether the Government of India are
aware that at this year’s session of the International Labour Conference
a committee was appointed to go into the question of the action taken
on the ratifications, and the Committee laid some blame on the Govern-
ment of India for not taking action on the Convention regarding un-
employment and the establishment of labour exchanges in India ?

The Honourable 8ir Bhupendra Nath Mitra : I have seen something
to that effect in the papers but have not yet received authoritative reports
from Geneva. As soon as we get the reports we shall certainly look
into the matter.

Mr N. M. Joshi : May I ask whether the Government of India does
not receive reports from their representative on the Governing Body of
the International Labour Office !

The Honourable Sir Bhupendra Nath Mitra : If the Honourable
Member will have a little patience, he will get that information in my
reply to another question. We are still awaiting those reports. We
shall get them very soon and then we shall look into the whole question.

APPOINTMENT OF A CORRESPONDENT OF THE INTERNATIONAL Larotr OFFICE
v Inpia.

27. *Mr. Ganganand Sinha : (¢) Will the Government be pleased
to state whether or not they have received any information regarding the
appointment of a Corresnohndent of the International Labour Office in
India in pursuance of the Resolutions passed by the International Labour
Conferences {

() If so, will the Government be pleased to lay the same on the
table 1

(¢) What hand. if any, have the Government in such an apvoint-
ment ¢ If the appointment has been made, will the Government be pleased
to state the name and qualification of the Correspondent ?

The Honourable Sir Bhupendra Nath Mitra : (¢) The Governing
Body of the International Labour Office has decided to ereate a corres-
pondent’s office in Delhi in 1928.

(b) This information will be found in the Report of the Director
of the International Labour Office for 1927. T do not proposc to lay
the Report on the table.

(e) No .appnint-ment has yet been made, and the Government of
India understand ‘that it is the Director’s intention that the corres-
pondent should, if possible. be appointed in 1928 after a period of train-
ing in his office. The Director intends tn consider in this conneetion the
claims of those Tndians who recently applied for a higher grade appoint-
ment in the Intermational Labour Office, but the appointment will not
necessariyy bhc made from among these candidntes. These applieations
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were received at the request of the Difector by an officer of the Govern-
ment of India and were forwarded to the Director with a report upon
them : they were not examined by the Government of India.

ConpITIONS OF LABOUR IN INDIA.

. 28. *Mr. Ganganand BSinha : Have Government been in comthuni-
cation with the International Labour Office with regard to the conditions
of labour in India in pursuance of the Resolutions passed in the Inter-
national Labour Conferences ¥ How far has the matter progressed ?
How is the matter to be investigated and by whom ¥ What have Govern-
ment so far done to help the inquiry {

The Honourable Sir Bhupendra Nath Mitra : I presume that the
Honourable Member is referring to the documentary enquiry whjch is
being conducted by the International Labour Office into conditions of
labour in a number of Asiatic ecountries, including India. The Govern-
ment of India have been in communication with the International Labour
Office on the question, and they understand that the enquiry is in pro-
gress. They have supplied the International Labour Office, from time
to time, with a large amount of documentary material bearing on labour
conditions in India and are endeavouring to colleet further information
desired by the Director of the International Labour Office.

ProMoTIONS TO HEAD POSTMASTERSHIPS OF PERSONS WHO HAVE PASSED THE
PosTaL ACCOUNTANTS' EXAMINATION.

- 29. *Mr, B. P. Naidu: (¢) Is it a fact that the Director-General of
Posts and Telegraphs in his special circular No. 50, dated the 16th
October 1924, introducing the Postal Accountants’ examination, has
clearly stated as follows :

‘“ Aa soon as the effects of this scheme begin to mature, Heads of circlea will,
in making appointments to Head Postmasterships ordinarily give preference to an
official who holds a current certificate as Accountant, it being understood that the
Accounts work in the Post Office must nccessarily be defeective, if the Postmaster him-
self is deficient in the knowledge of accounts.’’ .

() Is it a fact that 88 officials passed the Postal Accecuntunts’ exami-
nation held in April 1925 and 94 in the examination held in Aungust
1926 ¢ - ’

(¢) Has any preference been given to those who passed the Pastal
Accountants’ examination in making appointments to the ITead Post-
masterships in the Madras Cirele ? If not, why ¢

(d) What are the principles regulating the promotion to Head
Postmastership from those who have passed the Postal Aceountants
examination ?

(¢) Will the promotions be given according to seniority in the grada-
tion list, irrespective of the date of passing the examination or regnlated
according to seniority and priority of passing. taken toget}lerﬂ

Mr. H. A. 8ams : (a) Yes. *
(h) Yes.

(¢) No, becaunse preference for the appointment of Head Postmasters
is ordinarily to be given to pmsged Accountants only when, they are suffi-
ciently senior to be considered for promotion. '
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(d) Among the officials eligible for promotion to the appointment of
Head Postmaster, preference will ordinarily be given to one who has passed
the Accountants’ Examination. It was not intended that promotions to Head
Postmaster will be made only from among passed accountants irrespective
of seniority.

"(e¢) Promotion will ordinarily be given according to seniority in the
gradation list irrespective of the date of passing the examination.

t

‘APPOINTMENT OF A JUNIOR Posrtal OFFICIAL A8 ACCOUNTANT OF NELLORE.

30. *Mr, B. P. Naidu : Is it a fact that while the seniormost quali-
fied Accountant in the Nellore Division was actually working as Accountant,
Nellore, not only attending to the work in the Accounts Branch but also
attending to the Telegraph Branch for 4 hours a day, in addition, for
months together, an absolute junior, who was quite a novice, so far as
practical work was concerned and who had to be trained by the former,
was posted as permanent accountant, the former heing transferred else-
where as Sub-Postmaster ¥ If so, why

Mr. H. A. Sams : I have enquired into the matter and am satisfied
that the transfer referred to was in the interests of the service.

PRINCIPLES REGULATING THE APPOINTMENT OF PERSQNS WHO HAVE PASSED
THE PoSTAL ACCOUNTANTS' EXAMINATION A8 ACCOUNTANTS.

31, *Mr. B. P. Naidu : What are the principles that generally
regulate the appointment of those who have passed the Postal Accountants’
examination as Accountants ? Are not seniority and efficiency taken into
consideration 1

The Honourable Bir Bhupmdra Nath Mitra : The principles are
seniority and efficiency.

APPOINTMENT OF A PACKER IN THE KANDURUR SuB-Post (QFFICE.

32. *Mr. B. P. Naidu: (¢) Is it a fact that there is no messenger
or packer attached to the Kandukur Sub-Post Office under the Nellore
Head Office ?

(b) Have the postmen who belong to the superior service to perform
‘these functions also which are usually done by members of the inferior
service ?

(¢) Is it proposed to appoint a packer to that office to have the tele-
grams delivered promptly and relieve the postmen of the packer’s work,
for the performance of which they have to break their beats and attend the
office in the noon alternately at considerable inconvenience t

Mr. H A Sams : (a) Yes.

(b) Yes, when there is not sufficient work for a separate packer or
messenger. , ’
+

(¢) The question has been under oons:derat:on and a packer will be
sanctioned, shoxtly.

L
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Hour o¥ DEspATCH oF SECTION MAILS AT KANDUKUR.,

33. *Mr. B. P. Naidu : (a) Are the section mails at K_andukur
despatched at 13 hours daily ¥ Are not the staff and the public put to
considerable inconvenience, on account of the whole transactions to be
included in the mails having to be performed within one hour, namc:ly,
from 11 to 12 ¢

(b) Are Government prepared to consider the question of altering the
hour of despateh of mails by availing themselves of the motor bus
services which are now plying regularly between Singarayakonda and
Kanigiri !

Mr. H. A. 8ams : (a) The reply to the first portion is in the affirma-
tive. Regarding the second portion steps are being taken to remove the
inconvenience by altering the working hours of the Kandukur Post Office.

(b) The matter is under consideration.
CosT oF THE SiMia Exopus.

34. *Mr. Gaya Prasad S8ingh : With reference to my starred ques-
tion No. 890 of the 14th March 1927, regarding the cust of the *‘ Simla
Exodus ", and the following statement of the cost subsequently furnished

to me, namely

Ras.
1921.22 . ‘e .. .. 4,41,683
1922-23 .. R .- .. 6,40,049
1923-24 . . . . 2,70,145
1924-26 . . ‘e .. 447,120
1925-26 . . 5,10,680

will the Government kindly give reasons for the increase in the cost in 1922-
23, and 1925-26 ; and also state if the total cost includes house rent, hill
allowances, ete., paid in Simla ¥ And if not, what is the additional
expenditure on this account ! '

'_ The Honourable Mr. J. Orerar : Information is being collected and
-will be supplied to the Honourable Member.

Mr. Gaya Prasad B8ingh: I wish that the information enllected
should be laid on the table, considering its importance.

. The Honourable Mr. J. Orerar : I will consider the matter when the
information is before me.

CURTAILMENT OF THE STAY OF THE GOVERNMENT OF INDIA IN' SiMLa, ETC.

35. *Mr. Gaya Prasad Singh : Is there any proposal to curtail the
length of the stay of the Government of India in Simla 1 If so, will the
Government be pleased to give the result, and also state what offices and
establishments it has been decided to locate permanently in Delhi all the
year round ?

The Honourable Mr. J. Orerar : The question of the duration of the
stay of the Government of India in Simla is under consideration, but no
decision regarding it or upon the question of locatihg permanently in
New Delhi further offices and estdblishments has yet been readhed”
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Mr. A. Rangaswami Iyenfar : Is it a fact that when the project
of constructing a new capital at Delhi was decided in 1911 the main reason
urged was that it would avoid the Simla exodus and the huge additional
cost involved in it !

The Honourable Mr, J. Orerar : 1 am not aware that in 1911 it was
coatemplated that it was possible for the Government of India to remain for
the whole year round at Delhi.

Mr. K. C. Neogy : Is it a fact that it was expected at one time that
it would be possible for the Government of India to stay at Delhi for seven
months in the year and at Simla for five months 1

The Honourable Mr. J. Orerar : I think that proposal has been con-
sidered. As I informed the Honourable Member who asked the question,

the-whole matter is under consideration and no decision has yet been arrived
at.

Mr. A, Rangaswami Iyengar : Is it a fact, Sir, that an enormous
amount of expenditure has been incurred in Delhi with a view to, making
it suitable for Honourable Members and the Becretariat to live there during
the hot seasomn ?

The Honourable Mr. J. Orerar : It is certainly a fact that the con-
struction of New Delhi has involved very considerable expenditure.

HorpiNg or THE AUTUMN SESSION OF THE CENTRAL LEGISLATURE IN
DeLHI1.

86. *Mr. Gayas Prasad Bingh : (a) Is it in contemplation to hold
the Autumn Session of the Central Legislature in Delhi in future, instead
of in Simla, in September and October ¢

(0) Is it a fact that a query addressed to the Health Ofﬁ@er of Delhi
has elicited the reply that the climate of Delhi at that time is extremely
malarious, and should be avoided, if possible ¥ If so, will the Government
. be pleased to lay a copy of this communication on the table ?

(¢) Is it not a faet that it is more costly to the tax-payer to hold a
Session of the Indian Legislature in Delhi than in Simla, on account of
motor haulage, and conveyanece allowances paid to Honourable Members ¢

(d) Will the Indian Legislature be consulted before coming to a
decision on ‘this point ¢

Mr. W.T. M. anht (a) No, Sir, but the question of holding an
Autumn Session in Delhi in November instead of in Simla in September
is under comsideration in conneetion w1t‘h the question of the duration of
the stay of the Government of Tndia in Delhi.

(b) A copy of a letter from the Honourable the Chief Commissioner
of Delhi to the Government of India giving information on the subjeet is
laid on tne table.

(¢) The answer is in the affirmative, so far as the hudget of the
Central Leris'ature is concerned,

(d) T am not in & position to give anv definite assurance on this point
at present, but Government would certamly be concerned to ascertain the
views of the Tegislature.
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Copy of a letter No. 3482-Home, dated the 11th May 1927, from the Honourabls Mr.
A. M. Stow, 0.B.E. 1.C.8., Chief Commissioner, Delhi, to the Joint Becretary to
the Government of India, Home Department.

In reply to your letter No, F.-202|1|27-Public, dated the 20th April 1927, I have
the honour to forward a copy of Btatement 2—Temperature, in Volume B of the
Delhi Distriet Gazotteer, 1913, which has been brought up to date by the Director
General of Observatories, who remarks that, as fortnightly normalsof B hours tem-
perature are not available, monthly normals have been given instead. Ho adds that the
periods during which temperature changes most rapidly on the average in Delhi are
the middle of March and the middle of November. The avernge changes oceurving
in April and October are oxemplified by the following normal data of temperature :—

1st, 8th. 15th, 22nd. 20th.

Aol {(Max. 984 95°5 979 1000 102-2

PR\ (Min, 55°8 583 611 64-1 66-
(Max, 934 03-8 025 607 88-2 -

Octoberq ‘Min~ 74-1 71-6 888 66°1 632

. 2. I also enclose sjatements supplied by the Chief Hodieal Officer, Delhl show-
r-
(6) Maximum and minimum temperatures and rainfall*in April, May, June,
October and November 1922 to 1926 inclusive ;

()] total deaths from fever during the same five months with an explanatory
~ note dealing with exceptional conditions. Particulars for fortnightly
; perlodl cannot be furnished ;

(¢) the number of cases of ‘‘ fever '’ treated at the New Delhi Hospital, month
by month, for the last thred years.

The Chief Medical Officer, who has 3 re’ houttbat
’ e on,bntthzﬂf:“

dh{:::: shown by thewe figures cannot be re
be as a very reliable gnido to the health of the community. He uq'gl
ﬂnt, if the Government of Indis contemplate spending a longer period in New

than they have done hitherto, they should remain there for April, May and June which
are the healthieat, although the hottest monﬂn of the year, and avoid New Delhi in
October, which is the unhealthiest month, particulars given by Colonel Franklin
bave baen collected in collaboration with the Henlth Officer of New Delhl who has five
years’ expericnce of health conditions there throughout the year. It is common
knowledge locally that Beptember and October are ‘‘ bad ’’ months.

Comparative statement showing death from fever in Delki Province.

Fever. Total doaths.

| : i
‘April. | May. {June. |Octo- ‘Nnvoma_ﬂpril. May. |June. | Ooto- [Novem-
q ber. | ber. | bar, | ber.

. R p—

1922 ©+, Bl4 | 652 | 706 | 910 800 883 1,108 1,1545'1.545 1,400
1923 . [1,504 1,216 {1,128 | 978 | 713 | 3,088 | 2,108 1.7001'1.334 1,262
1924 | 819 | 061 (1,106 614 | 835 )2,160 [1,797 1.6150'1.195 1,228
1025 : 735 | 826 | 520 [1,080 | 736 | 1,208 {1,373 | e62 ’1'.523 1,265
1926 . l[ 771,007 | 1254 {1964 1,628 | 1475 1768 2,022I2.nm 2.527

In 1023 there was plague throughout Delhi Province.
In 1924 owing to the measures tdnp. the plague was confined to fural rimlm

In 1926 there was a goneral epidemic e Mahm »
L] . -




2006 LEGISLATIVE ASSEMBLY. (18t Ave. 1927.

.
SBEPARATE ESTABLIBHMENT POR THE LEGISLATIVE ASSEMBLY.

37. *Mr. Gaya Prasad Bingh : (a) With reference to starred ques-
tion No, 971 of the 16th March 1927, regarding a separate establishment
for the Legislative Assembly, have the Government received any scheme
from the Honourable the President of the Legislative Assembly for the
separation of the office of the Assembly from the Legislative Department 1

(b) If so, are Government in a position to place the scheme on the
table, and to indicate their decision thereon ?

Mr. W. T. M. Wright : (¢) Yes, the schcme was received only
yesterday and will be considered by Government with as little delay as
possible, after the close of the present Session.

.(b) The answer is in the negative.

8ir Hari 8ingh Qour : I beg to inquire if a copy of the scheme will
be made available for inspection by Members on this side of the House 1

Mr.W.T M. .Wright : T am not in a position to answer that yet.
We will consider the matter.

APPOINTMENT OF A COMMITTEE OF THE (GOVERNMENT OF INDIA TO CONSIDER
THE QUESTION OF REFORMS AND THE StaTuToRY CoOMMISSION.

38 - *Mr. Gaya Prasad Bingh : Is it a fact that a Committec of the
Government of India, consisting of the Honourable Mr. S. R. Das; the
Honourable Sir Alexander Muddiman, the Honourable Sir Basil Blackett,
and the Honourable Sir John Thompson, have discussed certain proposals
regarding the Reforms, and the Statutory Commission, about May last ?
Was there any conference held in 8imla about that time ; and are Govern-
ment in a position to indicate the nature of the conference, and the decision
arrived therein ?

+  The Honourable Mr, J. Orerar : The Honourable Member is correct
in supposing that the Viceroy, accompanied by certain members of "his
Government, held certain informal discussions, to which T presnme his
question refers, a short time ago. These discussions were confidential,
and the Honourable Member will therefore appreciate that it is impossible
for me to make any statement in regard to them.

Mr. A. Rangaswami, Iyengar : Is it a fact that certain GGovernors
were also consulted in this eonnection.

The Honourable Mr. J. Orerar : I have no information on that point,

StaTuTory CoMmissioN oN REPORMS.

39. “Mr, Gaya Prasad Bingh : Has there been any correspondence
between the Governthent and the Secretary of State for India, regarding
the appointment of the Statutory Commission on Reforms ; and are Gow-
ernment in a position to make any statement on the subject !

The Honourabl® Mr. J. Orerar : The, reply to both parts of the
Honourabkie Member’s question is in t'he ‘negative.

. .



QUESTIONS AND ANSWERS. 2897

OreNING BY THE BENeAL NAgpUr Raiwway or A BookKING OFYICE IN THE
Town oF PumlL

40. *Mr. Gays Prasad Singh : (a) Are Government aware that
Puri (in Orissa) is an important place of pilgrimage, as well as a health
resort 1

(b) Is it a fact that a largely-signed petition was submitted by the
public and the pilgrims of Puri to the Agent, Bengal Nagpur Railway,
asking for a booking office to be opened in the town f

(¢) Are Government aware that when this matter formed the subject
of an interpellation in the Bihar and Orissa Legislative Council on the
8th March, last, the Local Government stated that ‘‘ they are aware that
the absence of such an office is a local grievance with which they have some
sympathy '’ ?

(d) Do Government propose to have a booking office of the I?engnl
Nagpur Railway opened in Puri town for the econvenience of the publie and
the pilgrims 1

Mr. A. A. L. Parsons : («), (b) and (¢). Yes.

(d) The Agent of the Railway reports that after a careful examina-
tion of the subject it has been decided that the opening of a booking office
in Puri town will not be an advantege 1o ignorant and illiterate pilgrims,
who form the bulk of the passenger traffic, as it would not be possible to
supervise a booking office in the town as effectually as at the station.

Mr. B. Das : Is the Honourable Member aware that the Pilgrims'
Committee in 1915-16 recommended that a booking office should be
opened in Puri Town, as also in Gaya ¥ How is it that that recommenda-
tion has not beén given effeet to for so long -

Mr. A A L. Parsons : The recommendation has not been given effect
to for the reasons I have just given in my reply to the main question. I
was not myself aware of a committee having dealt with the matter befcre,
'bu:h I am quite prepared to take it from the Honourable Member that ‘that
is the case.

Mr. B. Das: Will the Honourable Member consult his colleagues
on his left in the Department of Education, Health and Lands regarding
the recommendations of the Pilgrims’ Committee ?

CoNSTRUCTION OF A RAILwAY FPROM RISHIKESH T0 KARNAPRAYAC.

41. *Mr. Gaya Prasad Bingh : Will the Govermment kindly state
what progress, if any, has been made in the proposal to construct a rail-
way from Rishikesh to Karnaprayag, on the way to Badri Nath, and when
is the survey of the section likely to be completed {

Mr. A A. L. Parsons : Owing to the difficult nature of ‘the country
and the late start made last working season due to staff not being
available, the progress on the Rishikesh Karnaprayag Railway survey
has been rather slow. It is expected, however, that the fleld work will
be completed by March, 1928.

3

]
-
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OPENING UP OF THE SANTHAL PARGANAS BY RaiLways,

42. *Mr. Gaya Prasad Bingh: (a) Is it proposed to launch any
railway project (East Indian Railway) in Bihar, which will open up the
Santhal Parganas areas, and bring them into touch with centres of trade
and industry ?

(b) Are Government aware that this tract of the country is rich in
coal and iron, and awaits development 1

Mr. A. A L Parsons: (¢) The Bausi-Naya Dumka-Sainthia Rail-
way, which will serve the Santhal Parganas, is under investigation.

(b) Coal and iron are known to exist in the locality.

REMODELLING THE STATION OF BAIDYANATH DHAM ON THE EasT INDIAN
RAILWAY.

43. *Mr, Gaya Prasad 8ingh : Are Government aware that the rail-
way station of Baidyanath Dham (East Indian Railway) is insufficient
to cope with the requirements of the heavy pilgrim traffic, and is there
any proposal to make necessary extensions in connection with it ?

Mr. A, A, L. Parsons : Government understand that the remodelling
of Baidyanath Dham station has already been sanctioned by the East

Indian Railway authorities and that the work is expected to be com-
pleted by 31st March 1928.

('ASES DEALT WITH BY THE RAILWAY RATES Apvisory TRIBUNAL,

44. “Mr, Gaya Prasad 8ingh : Will the Government kindly furnish
a statement, showing the number and details of cases submitted to the
Railway Rates Advisory Tribunal sinee its inception, together with the
decision or other steps in connection with them *

Mr. A. A L. Parsons : I am having a copy of the statement required
‘placed in the Library.

Mr. B. Das: Will Government be pleased to state whether they
have considered the advisability of changing the function of the Rates
Advisory Committee to that of a Rates Tribunal, as was recommended
by the Aeworth Committee ?

Mr. A. A. L. Pargons : There is no present intention of doing so,
Sir.
" Mr. B. Das: What are the reasons why this has not been given
cffect to ¥
Mr. A, A. L. Parsons : The reasons have, I think, been previously
explained in this House, but T am afraid in any case it would not be

possible for me to give a complete answer to that question without
notice.

Mr. B. Das: Dnes the Ilonourable Member realise that the Rates
Advisory Committee has no statutory powers !

Mr. A. A. L Parsons: I am well aware that the Rates Advisory
(‘fommittee has no statutory powers.

-
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LEGISLATION ¥OR THE REGULATION oF TraDE DisPUTES IN INDIA.

45. *Mr. Gaya Prasad Bingh : Is it a fact that about August 1924,
the Government drafted a Bill for the regulation of trade disputes in India {
If so, what has happened to it ; and is there any such measure likely to
come up before the House {

The Honourable 8ir Bhupendra Nath Mitra : A Bill relating to the
investigation and settlement of trade disputes was drafted by the Gov-
ernment of India in August 1924, Thereafter it was circulated fo
Local Governments and published for criticism. A number of criticisms
were received and it is probable that, as a result of these criticisms,
it will be necessary to modify the original proposals. In this connection
the provisions of the law recently passed in England are also being
examined. A Bill dealing with this subjeect will in all probability be
introduced in the next Session of this House.

WOoRKMEN oF THE EASTERN BENGAL RAILwaY AND MEMBERSHIP OF LABOUR
Unions.

46. "Mr. Gaya Prasad 8ingh : Has the Agent, Eastern Bengal Rail-
way, issued a notice (No, 438-0-3-27), dated 16th March last, warning the
workmen of that Railway not to join Labour Unions which have not been
registered under the Trade Unions Act ¥ If 80, what is the reason for this
pressure for compulsory registration f

The Honourable 8ir George Rainy : The answer to the first part
of the question is in the affirmative. As regards the second part of the
question Government do not accept the interpretation put upon the
notice by the Ilonourable Member. The Agent issued it in the interest
of the workmen themselves. :

Diwan Chaman Lall : May I ask the Honourable Member whether
the workmen themselves are more competent to consider their own
interests than the Agent {

The Honourable 8ir George Rainy : I do not think that arises, Sir,
but I think it is elearly within the province of the Agent to take action
which he believes to be in the interests of his workmen.

. Diwan Chaman Lall : May I ask the Honourable Member whether
it is not a fact that under the Trade Unions Aect it is not compulsory
for a union to register itself, and if workmen want to form a union
there should not be any objection §

_ The Honourable Bir George Rainy : If this in a question of law
which he has put to me, I am afraid I must ask for notice.

Mr. A. Rangaswami Iyengar : Does not that amount to a certain

amount of pressure ! “

_ The Honourable Sir George Rainy : I do not think so, and I am
quite sure it was not meant as such by the Agent.

Diwan Ohaman Lall : If, as the Honourable Member has said, it
was in the interests of the workmen, may I ask why the Agent refused
permission for the formation df ¢his union f ’ ° )
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The Honourable Bir George Rainy : I think it is obvious, Sir, that
the Legislature having provided for the registration of trade unions,
it must be to the advantage of workmen to belong to a registered union
rather than an unregistered union. -

Mr. A Rangaswami Iyengar : But why did the Agent issue a
notice if it was not to compel people {

The Honourable Bir George Rainy : I do not think there was any
compulsion,

Pandit Nilakentha Das : May I ask if this is confined to one
railway !

The Honourable Bir George Rainy: The notice to which the
qugstion refers relates to one railway only.

Issux oF THIRD Crass ORDINARY RETURN TICKETS.

~ 47. *Mr. Gaya Prasad 8ingh : (¢) Have the Government received
any representation addressed to the Secretary, Railway Board, from cer-
tain citizens of Patna, in which the following passage occurs, relating to the
grievanees of third class passengers :

‘“ The neccssity of granting third cluss ordinary return tickets looms large to
those observers, who experience the terrible rush at the window of the third elass
Looking office, which is always found at almost all the big stations, The rush generally
at stntions, such ns Gaya, Patna, Allahabad, ete., is so terrible that it becomes almost
impoasible to reach the window, und the passengers nre often left behind.’’

(b) Are Government aware that the above represents a substantially
correct state of affairs ¢ What steps have been taken to remedy this evil ¢

Mr A A L Parsons: (a) Yes.

(b) The reply to the first part of the question is in the negative.
Both the Railway Board and Railway Administrations are paying
particular attention to improving the facilities for the issue of tickets to
third class passengers, and 1 am sure that the Agent of the East Indian
Railway will be glad to consider whether the arrangements at any
particular station are capable of improvement, if the matter is brought
to his attention by his Local Advisory Committee. But the issue of
third class ordinary return tickets is likely to encourage fraudulent
travelling, which, as the Honourable Member is aware, is already far too
prevalent ; and the Railway Board are not therefore prepared at
present to consider their issue.

Exrursion oF Hinpvs FROM THE NORTH-WEST FrRONTIER TRIBAL TERRITORY.

Mr. H. G. Oocke : With your permission, Sir, I desire to ask the

12 Noox. Foreign Secretary if he is in a position to make a state-

ment about the recent expulsion of Hindus from the
North-West Frontier tribel territory

Bir Denys Bray : Excitement over the Rangile Rasul case spread to
the frontier distriets early in June and reached imeight in Peaahl:;war to-
wards the latter part of July. The atmosphere became tense and caused
the authorities much anxiety. Under Sir Norman Bolton’s skilful hand-
ling. however, the frontier districts issued from a grave crisis without a
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serious breach of the peace. For though’the economic boycott, of Hindus
was freely advocated, especially in Peshawar, the movement met with
little sucecess ; and though in one or two villages Hindus were maltreated,
order was restored on the arrest of the culprits, coupled with action
under the Police Act and the Code of Criminal Procedure.

The spread of the indignation across the border into tribal territory
was more serious, Here feelings, always acutely sensitive to the appeal
of religion, rapidly became deeply stirred. The Afridi and Shinwari
countries were inflamed by the preaching -of a well-known Mullah, who
called upon the tribesmen to expel the Iindus from their midst, unless
they dissociated themselves in writing from the doings of down-country
Hindus. The first class to expel their Hindu neighbours were the Kuki
Khel and Zakka Khel on the 22nd July. Fired by their example the
Shinwaris gave their Hindus notice to quit a few days later ; but after
some of them had gone, agreed to allow the rest to remain. Some of the
Hindus on leaving the Khyber were roughly handled, In two cases stones
were thrown though happily without damage. In a third a Hindu was
wounded and a large amount of property carried off ; but the property
was recovered by Afridi Khassadars in full, and the culprits fined for the
offence. Thereafter arrangements were made for the picketing of the
road for the passage of any Hindus evacuating tribal territory. Under
pressure from the Political Officer an Afridi jirga decided towards the end
of July to suspend the Hindu boycott pending a decision in the Vartmun
case. In the following week, however, several families, who had been living
in sarais at Landi Kotal moved to Peshawar, refusing to acecept the assur-
ances of the tribal Maliks, yet leaving one person from each family behind
to watch over their interests. In all between four hundred and four
hundred and fifty Hindus, men, women and children, came into Peshawar.
The latest news is that a jirga of the leading Maliks has been summoned to
Peshawar from various parts of Tirah to discuss their return.

It will be seen that the trouble has been confined to one small section
of tribal territory in the neighbourhood of the Khyber Pass, and this
loculising of the movement is a matter for which Sir Norman Bolton and
his officers may justly take credit. Some of the Hindus were definitely
expelled ; some were induced to leave their homes by threats ; some left
from fear ; some no doubt from sympathy with their neighbours. Now
expulsion and voluntary exodus from tribal territory are alike without
parallel. These Hindus have lived there, most of them, for more genera-
tions than they can racord, as valued and respected, and indeed essential
members of the tribal system, for whose protection the tribesmen are
jealous and whose blood-feuds they commonly make their own, and
throughout this unhappy business it has been the aim of Government to
use their influence so that as soon as the passions of wrath and bitterness
on either side permit, the Hindus may return to their homes and take
up their old position of respect among the tribes of Tirah. Powerful
economic and traditional forces are already at work to, heal the breach.
That the breach will be healed before long I am confident, provided always
that. nothing untoward arises from any malicious or thoughtless intrusion
from without. I do not like to add more, lest something be said that
might retard the return of these Hindus to their homes, or worse still, that
might open up fresh tribal areas to the contaminafion of a bitterness which

is now tast dying out. . . ¢ o

-
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Nawah Bir 8ahibzada Abdul Qaiyum : May I know whether the Gov-
ernment are aware that these tribal Hindus had voluutarily and for
various reasons sympathised with the Mussalmans of the country in their
troubles in connection with the Rajpal case but that after the down-couutry
propaganda extended to that place from their own co-religionists, they
retracted their sympathy and came up to the authorities and demanded
extraordinary protective measures to be taken in their favour, which
according to the custom of the country, it was not the business of the
authorities to interfere in ¢

8ir Denys Bray : If the Honourable Member would allow me to say
80 I would venture to deprecate any questions of detail on the case.

Mr. B. Das : Will the Honourable Member kindly make a statement
showing the result of the meeting that takes place between the Maliks
and the Chief Commissioner in order to allay the feelings of the Mem-
bers of this House ?

8ir Denys Bray : I shall gladly do so if it seems to he in the
public interest that I should.

Diwan Ohaman Lall : May I ask the Honourable Member if the
Mullab who went about preaching in the territory came from Peshawar
or from down-country ?

8ir Denys Bray : The Mullah came up from India ; he had just
returned from the Haj.

Diwan Chaman Lall : May I ask whether any steps were taken to
prohibit the entry of the Mullah into that tribal territory, or to prosecute
him when he came back ?

8ir Denys Bray : I possibly did not make myself clear. The Mullah
belongs to the trans-frontier.

Nawab 8ir Sahibzada Abdul Qaiyum : Do Government know that
there is a Mullah called ¢‘ Chaknawar Mulla '’ who comes from Afghap
territory, that on his way back from the Haj he passed through the
KEhyber, where there are a good many followers of his in the Shinwari
and other countries, and that his preaching was also a factor in this matter?

8ir Denys Bray : That is so, Sir.

UNSTARRED QUESTIONS AND ANSWERS.

NUMERIOAL STRENGTE OF MusLiMs AND NoN-MusniMs IN THE CLERICAL
‘ESTABLISHMENT OF THE PUNJAB PostaL CIRCLE.

1. Mr. Abdul Haye : (¢) Will the Government please lay on the
table a statement showing the numerical strength of Muslims and non-
Muslims employed in the clerical establishment of the Punjab Postal Circle,
in each grade, in each Division and 1st class H. O. separately !

(b) Will the Government please state what ratio Muslim officials in
each Division and 1st class H. O. bore in 1900, 1910, 1920, and 1926-27

(¢) Will the Government state in what Postal Division and 1st class
H. Os. the ~ecruitment of Hindus is totally or partially restricted ¢
» .
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(d) Will the Government place on the table a statement showing the
number of Muslims and non-Muslims appointed in the clerical establish-
ment of the Post Offices in each Division and 1st class H. O. in the Punjab
since the passing of the order referred to in (c), if any

The Honourable 8ir Bhupendra Nath Mitra : Government do‘not
possess the information called for, nor do they propose to collest it as
they consider that the amount of labour and expenditure involved would
be disproportionate to the value of the result. Steps are being takef to
ensure that in all future recruitment the policy of the Government of India
in regard to communal representation in services is given effect to.

MEAGRE REPRESENTATION OF MUSLIME IN THE PoOSTAL DEPARTMENT.

2. Mr. Abdul Haye: (a¢) Are Government aware that great dis-
satisfaction exists among Muslims in the Punjab with regard to their meagre
representation in the Postal Department ¢t

() Will the Government please state what steps are being taken to
remove the general discontent in this respect f

The Honourable Bir Bhupendra Nath Mitra : (¢) Government are
aware of such feeling as exists on this question.

(b) In certain Head Offices and Divisions a proportion of vacancies
in the clerical cadre is being reserved for the present exclusively for
Muhammadan recruitment.

MEeAGRE REPRESENTATION OF MusLiMs IN THE OFFICE OF TEE POSTMABTER
. GENERAL, PUNJaB.

3. Mr. Abdul Haye : (2) Will the Government please state if a
Muslim was ever appointed as Superintendent, Postmaster General's office,
Punjab, during the last 20 years, if not, why !

(b) Will the Government please state if a Muslim was ever appointed
as Head Assistant, Postmaster General’s office, if so, when and for what
period ¥ If not, why 1 .

(¢) Will the Government state the number of Head Clerks’ appoint-
ments in the Postmaster General’s office (Punjab) and in what ratio they
are held by Muslims and non-Muslims {

(d) Will the Government state the number of selection grade appoint-
ments in the Postmaster General’s office, Punjab, and how many of them
are held by Muslims 1

(e) If the Muslims are meagrely represented in the above-mentioned
appointments in the Postmaster General’s office (Punjab), what steps
are Government: prepared to take to increase their number ?

The Honourable Bir Bhupendra Nath Mitra : (a) No.; because no
senior Muslim was available at the time a vacancy ocelirred.

* (b) No ; the appointment was.created in 1919, and has since then
been held by senior officials who happened to be non-Muslims.

(c) Twelve. The ratio-of. Muslima to non-Muslims is 1 to 5.
(d) Twenty-two,—of these Yhree are held by Mus]im?

o2
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(¢) The appointments in question are filled by selection from among
the senior suitable officials. ~Government do not propose to take any
steps to modify the existing method of selection so as to base the selection
on principles of communal representation.

TRANSFER OF OFFICIALS IN THE OFFICE OF THE POSTMASTER GENERAL, PUNJAB.

4. Mr. Abdul Haye : Will the Government state whether formerly
officials in the Postmaster General’s office were transferred to Circle appoint.-
ments and vice versa ¥ If so, why has this practice been discontinued

Mr. H. A 8Sams : Transfers of officials belonging to the Postmaster
General’s office to Cirele appointments and wice versa used to be made
and are still made in exceptional circumstances to meet the exigencies of
the. public service.

PERIOD OF EMPLOYMENT OF MR. NAUBAT Ral IN THE PuNiaB CIRCLE A8
PERSONAL ASSISTANT AND DEPUTY POSTMASTER GENERAL.

5. Mr. Abdul Haye : Will the Government state for how long
Mr. Naubat Rai has been in the Punjab Circle office both as P. A. and
Deputy Postmaster General ?

Mr. H. A. 8ams : Rai Bahadur Naubat Rai has been in the Punjab
Cirele as P. A. for 2 years 8 months and 12 days and as Deputy Postmaster
General for 4 years and 11 days.

APPOINTMENT OF MUSLIMS AS PROBATIONARY SUPERINTENDENTS OF Posrt
OFFICES.

6. Mr. Abdul Haye : Will the Government please state how many
appointments of Probationary Superintendents of Post Offiees were made
from 18th August 1925 to 1st April 1927 and how many of them were
Muslims 1

Mr. H. A. Bams : Six appointments of Probationary Superintendents
of Post Offices were made between the 18th August 1925, and the 1st April
1927. None of them were Muslims.

MaxmuM PERiOD oF EMPLOYMENT OF .AN OFFICER AS DEPUTY POSTMASTER
GENERAL OF A CIRCLE.

7. Mr. Abdul Haye : Will the Government please state what is the
maximum period for a Deputy Postmaster General to work in a Circle ¢

Mr. H. A. Bams : No deflnite period is preseribed.

EpucaTioNAL GrRANT TO THE BHARATI ScHoOL CoMMITTEE OF THE HINDUB
oF KoHAT For THE CONSTRUCTION OF THEIR HigH ScHOOL.

8. Pandit Thakur Das Bhargava : (1) Have the Government helped
the distressed Hindus of Kohat by any educational grant in the last year
or the présept year f ,

(2) Have the Bharati School Committee of the Hindus of Kohat
applied for a grant-in-aid for the construction of their High School !

(3) If so, has the grant been sanctioned ! What is its amount !

(4) If none has been sanctioned so far, will the Government consider
sympathctical'y the justice of sanctioning the grant as soon as possible f
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Mr. A. R Dalal: (1) Yes. .

(2) Yes.

(3) No. The plans and estimates of the proposed building are under
serutiny ; the amount of grant cannot be determined until the serutiny
is complete,

(4) The case will be considered under the rules laid down in the Eduea-
tion Code of the North-West Frontier Province.

Hinpu anp MuraMMADAN CoLLeces, HigE ScHOOLS AND MIDDLE ScrdOLS
IN THE NorRTH-WEBST FRONTIER PROVINCE.

9. Pandit Thakur Das Bhargava: (1) Will the Government be
pleased to state how many Hindu Colleges, High and Middle Schools exist
in the North-West Frontier Province { .

(2) Will the Government be pleased to state how many Muhammadan
Colleges, High and Middle Schools exist in the North-West Frontier
Province ¢

(3) Do Government pay any grant-in-aid to any such Hindu College,
High or Middle Schools ¥ If so, how much {

(4) Do Government pay any grant-in-gsid to any such Muhsmmadan
College, High or Middle Schools ¥ If so, how much

. Mr. A. B. Dalal : The information is given below :
1)

College 1
High schools .. . ]
Middle schools for boys . .. o A
Middle schools for girls 5
* 20
(2)
College 1
High schools 5
Middle schools . .. o2
8

(8) Yes ; Rs. 10,000 a year to the College and Rs. 94,939 a year to the
High and Middle sehools.

(4) Yes ; Rs. 80,000 a year to the College and Rs. 67,723 a year to the
High and Middle schools,
INCREASE OF THE WATER TaXx IN THE KasauLr CANTONMENT.

10. Pandit Thakur Das Bhargava : (1) When were the waterworks
at'Kasauli established and who stood the expenses !

(2) What is the rate of water tax realised from thg citizens of Kasauli
Cantonment ? ., . s .
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(8) Is it proposed to incregse the water taxes in Kasauli 1

(4) Have the Cantonment Board of Kasauli taken over certain pipes
and do they propose to pay for the extra water supply for the civil
population at the rate of Rs. 2-8-0 per thousand gallons 1

(5) Is it a fact that a public meeting of the citizens of Kasauli was
held to enter emphatic protests against the contemplated proposals men-
tioned in part 4, and did a deputation of citizens wait upon the Executive
Officer in this connection ?

(6) What was the ultimate decision of the Cantonment Board 1

(7) In view of increased cost of living and other hardships occasioned
by increasing the water taxes at Kasauli, do the Government propose to
drop the proposals, if any, for increasing the water tax at Kasauli ?

Mr. G. M. Young : (1) The waterworks at Kasauli were established
in 1904 at the expense of the State.

(2) The existing water rate is Rs. 2 per 1,000 gallons. The existing
water tax is :

(a) 3 per cent. on the annual rental of buildings within 1,000 feet
_of the nearest standpost, and

(b) 14 per cent. on the annual rental of buildings beyond 1,000 feet
of the nearest standpost.

The question is under consideration in view of the fact that the loss
to the State during 1925-26, under the existing rates, amounted to
Rs. 40,022,

(4). () No. The water costs Rs. 2-8-0 per 1,000 gallons to produce,
and the Military Engineer Services have claimed to be paid at this rate.
The cuestion of accepting this enhanced rate is under consideration by the
Cantonment Board.

(5) A meeting of the residents of the bazaar was held on the 16th Janu-
ary 1927, and a copy of the proceedings was sent to the Cantonment Board
in the form of a petition. No deputation waited on the Executive Officer,
but on the invitation of the President a deputation representing the resi-
dents of the bazaar attended a meeting of the Board held on the 19th
January 1927. The whole situation was explained and the Board assured
the deputation of sympathetic treatment.

(6) The Cantonment Board has not yet come to a decision on the
subjeet
(7) No, but the Government are considering the possibility of assisting
Cantonment Authorities generally by grants-in-aid to pay for water sup-
plied by the Military BEngineer Services at full rates.

CoMPLAINTS oF HOUSBE QWNERS IN THE AMBALA CANTONMENT REGARDING
¢ TEX INACOURACY OF THE SURVEY PLAN,

11. Pandit Thakur Das Bhargava: (¢) Is it a faet that the
owner of a house in B. C. Bazar, Ambala Cantonment, applied to the Can-
tonment Authority for permission to reconstruct hu house on a more
sanitary plant -
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(b) Is ita fact that on receiving the application the Executive Officer
found that the house in question did not exist in the Survey Plan and the
gite under the house was shown there as an open plot {

(¢) Is it a fact that the Executive Officer, on his own authority, not
only rejected the application of the house owner but also directed him to
demolish the house as it was an encroachment according to the Survéey
Plan 1

(d) Is it a fact that on the protest of the non-official members, the
Executive Officer withdrew the notice of demolition issued by him, but
insisted on the application being referred to the Government of India for
orders !

(e¢) Are Government aware that the Survey Plan in Ambala was pre-
pared by petty subordinates of the Cantonment Authority in 1802 witheut
informing the people of the results of the survey and giving them an
opportunity to contest the same where they conflicted with their rights 1

(f) Is it a fact that in scores of cases in the past the Survey Plan
has been found to be wrong and has either shown houses where none
existed or shown sites of old houses as vacant plots 1

(g) Are Government aware that in the past the Cantonment Autho-
rity in Ambala has been deciding each case, where the Survey Plan has not
tallied with the existing conditions of land, on its merits ¢

(h) Is it a fact that some secret instructions were issued by Colonel
Lawrinson in November 1926 directing the Executive Officer to stick to
the Survey Plan regardless. of its discrepancies {

(¢) Is it & faect that these instructions having been enforced by the
Executive Officer with the support of the official members have caused
great hardships to house owners in Ambala Cantonment and trampled upon
their rights in many cases !

(j) Do Government propose to issue instructions that the Survey Plan
not being a conclusive document of title, the discrepancies therein should be
dealt with as in the past on the merits of each case ? '

Mr. G. M. Young : (a) and (b). Yes. g

(¢) No. The Cantonment Board directed the Executive Officer to
issue a notice to remove the encroachment,

(d) The notice was withdrawn ‘and the case referred to higher
authority.

(¢) No. The Plan of 1902-03 was correctly prepared by the Survey
of India.

(f) The Government of India are informed that this is not the
case.

(g) Government have no information of individual cases.

(k) The Government of India undersfand that no such jnstructions
were issued to the Executive Officer. *

. (%) Does not arise.

{7) The Government do not propose to issue any 'm}ch instruetions,
but they have no doubt that any case in which discrepancies are discloged
will be dealt with on the meritd. « o« ° S
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EvrecTRIO BTREET LigeTiING OF THE SADABR BaAzAR, AMBALA.

12. Pandit Thakur Das Bhargava : (a) Are Government aware that
a large portion of the Sadar Bazar, Ambala, with a population of 10,000,
is still without electric street lighting ?

« (b) Is it a fact that for further extension of electric street lighting, a
sum of Rs. 70,000 was provided for in the budget of 1927-28 3§

~(e¢) Is it a faet that the major portion of this allotment has been
diverted from the Sadar Bazaar and is being spent on providing electric
lights on the roads leading to N. I. Lines ?

(d) Is it a fact that there are very few bungalows on these roads 1

() Do the Government propese in view of the obvious undesirability
of the proposal to direct that the same may not be given effect to

Mr. G. M. Young : (a) Government are informed that the greater
part of the Sadar Bazaar has already been provided with electric street
lighting. They are not aware of the exact extent of the area still un-
lighted.

(b) No. A sum of Rs. 7,000 only was provided for the whole Canton-
ment.

(¢) No. Less than half the budgetted sum is to be utilised for this
purpose.
(d) No.

(¢) No. The Government do not regard the proposal as undesir-
able. '

APPOINTMENT OF THE VICE-PRESIDENT OF THE CANTONMENT BOARD, AMBALA,
AS CHAIRMAN OF ALL SUB-COMMITTEES,

13. Pandit Thakur Das Bhargava : (1) Is it a fact that in the regula-
tions framed under section 44 of the Cantonments Act by the Cantonment
~Board, Ambala, in June 1926 and submitted after the unanimous approval
of the Cantonment Board to the Local Government, it was provided that
the Vice-President should be the ez-officio Chairman of all sub-committees

(2) Isit a fact that in the meeting of the Cantonment Board held on
28th February 1927, it was decided by a majority of votes that instead of
the Vice-President, as originally proposed, the President should be the
Chairman of all sub-committees ¢

(3) Are Government aware that the above majority consists mainly of
the official members 1 .

(4) Is it a fact that the Government of India have recognised that at
the present time, the non-official Vice-President is a figurehead in a Canton-
ment Board and has held ouf, assurances, to the All-India Cantonments
Association *hat the Government would shortly either by executive instrue-
tions or by a modification of the Cantonments Act, confer increased and
definite powers upon the Vice-President !

(5) If the reply to the above guestion be in the affirmative, do the
Qovernment intend to take steps that the amendment proposed and
passed by the majoriiy of the Cantonmenc Board to make the President
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instead of the Vice-President Chairman of the sub-committees, is
not accepted by the Local Government § '

Mr. G. M, Young : I am making enquiries and will let the Honour-
able Member know the result, =~ .

REGULATION RELATING TO THE LAYING OF PAPERS APPERTAINING TO THE
AGENDA OF THE CANTONMENT BoARD, AMBALA, ON THE TasLE Four Dyys
BEFORE A MEETING. .

14. Pandit Thakur Das Bhargava : (1) Is it a fact that in the regula-
tions submitted to the Local Govermment for approval by the Ambala
Cantonment Board under section 44 of the Cantonments Act in June 1926,
it was provided that the Secretary shall lay on the table all the papers
pertaining to the agenda four days before the date of a meeting of.the

Cantonment Board 1/

(2) Is it a fact that in the amended form in which the regulations have
been adopted in the meeting of the Cantonment Board held on 28th Feb-
ruary 1927 by a majority of votes mainly offleial, it has been proposed to
reduce four days to two !

(3) Are Government aware that there are bulky papers, flles and
account papers to be seen by a member before he is able to express his
opinion about the same in the next meeting of the Cantonment Board *

(4) Are Government aware that the reﬁponsiblé non-official members of
the Board filed a strong note of dissent protesting against the change !

) (5) Do deernment propose to take steps to see that the amendment
is not approved by the Local Government ?

* Mr. G. M. Young : I am making enquiries and will let the Honour-
able Member know the result.

CoMPLAINTS OF HoUBE-OWNERS IN AMBALA CANTONMENT.

15. Pandit Thakur Das va: (1) Is it a fact that when ano
owner of a house in a cantonment having a large compound attached to it,
desires to sub-divide the compound, for building another house, the Canton-
ment Authority requires him to execute a fresh lease for the whole site ?

(2) Will the Government be pleased to lay on the table the number of
cases with particulars, in Ambala Cantonment, in which a fresh lease has
been demanded in case of the sub-dividing of the site during the last
three years ?

(3) Will the Government quote the law under which such lease ig
demanded ?

(4) Is it a fact that the demand for a new lease has been made in
Ambala Cantonment even where the site happens to be an old Jree grant 1

If so, why !

* (5) Are Government aware that this practice has caused great dis-
content among the house-owners in Ambala Cantonment who contend
that the municipal powers of the Cantonment Autherity shounld not be

used to destroy people’s rights tn. land ¢ .« ' LY
L .
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(6) Will the Government be pleased to state in what way Government
interests will suffer, if a house-owner is allowed to build another house,
on the old existing site already in his occupation 1

Mr. G. M. Young : (1) If the sitevbelongs to Government, Govern-
ment requires a fresh lease to be executed for the sub-divided portion only.

"{2) The answer is in the negative.

» (2) A fresh lease is required by Government as landlord before agree-
ing*to any large modification of the purposes to which the site is put.

(4) Government have no information whether a demand has actually
been made in such a case, but, if it has, they consider that it is within the
legitiinate rights of a landlord. Government remains the owner of canton-
wment land, even when the grant is free of rent ; and retains the right to
resufpe whenever it so desires.

(5) Government are not aware of the existence of any discontent ;
nor erc the municipal powers of the Cantonment Authority in any way
concerned.

(6) Government interests are liable to suffer, if land that is in their
cwnership is subjected by the tenant to any encumbrance not provided
for in the original grant.

ExPENDITURE ON RoADS IN THE BazARs IN AMBALA CANTONMENT.

16. Pandit Thakur Das Bhargava : (1) Are Government aware that
out of Rs. 23,000 set apart for Cantonment Fund Roads in Ambala, the
(‘antonment Board has, by an official majority of votes, allotted only
Rs. 8,500 for roads in the bazars and deeided to spend the large balance of
Rs. 14,500 on roads in the Cantonment area outside the bazars ¢ .

(2) Are Government aware that prior to the constitution of the elected
board in Ambala, a very large portion of the grant under roads was spent
from year to year on the roads outside the bazars with the result that some
of the metalled roads of the bazars were not renewed for over a score of
years and several roads continued to be ‘ kachha ' as at the time of the
establishment of the Cantonment ?

" (8) Is it within the knowledge of the Government that five non-official
members including the Vice-President pressed for Rs. 15,500 being spent
on the bazar roads and the balance for the outside {

' (4) Isit a fact that the bazars contribute 70 per cent. of the Canton-
ment Fund, have all local trade and industry there and have several
kachha roads without drains which by becoming marshy in the rainy
season form a great menace to public health ?

(5) Is it a fact that the official members disregarded the wishes of the
elected members in this respect and put forth the plea of dividing the
grant between the two areas according to the length of roads in each 1

(6) Are Goverhment aware that the condition of roads in the two areas

differs greatly and the bazar roads stand no comparison with roads out-
side ?

(7) Have Government seen the note of dissent filed by the elected’
members‘_ngaizrlst the decisiqn of the majority, namely, the official members t

f
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(8) Do Government propobe to go through the note and direct if they
think fit, that the grant under roads be divided as suggested by the elected
members—at least for the next year f

Mr. G. M. Young : (1) The figures quoted by the Honourable Mem-
ber are correct : but, as by themselves they might convey a wrong
impression, I may add that in the previous year 1826-27, Rs. 40,000
were spent on roads in the bazaars and only Rs. 5,000 on roads in the
Cantonment area outside the bazaars,

{2) Government are informed that the facts are not as stated in the
question,

(3) Yes.

«4) It is diffieult to. estimate the actual eontribution of the bazaars to
the income of the cantonment, as much of the wealth of the baraars is
derived from the cantonment area outside the bazaars. Government
understand that the Cantonment Board is pursuing a policy of gradual
improvement in the roads and drains throughout the whole canton-
ment.

(5) No, Sir. Government are informed that the matter was reported
on by a special Committee, and that both points of view were put forward
and fully discussed in the Cantonment Board.

{6) No, Sir. Government are informed that the bazaar roads are
in a better condition, if anything, than those outside the bazars, as the
result of the very large expenditure recently incurred on the former.

(7) and (8) The answer is in the negative,

PUBLICATION OF THE AMENDMENTS MADE BY TRE CANTONMENT BoOARD,
AMBALA, TO THE REGULATIONS FRAMED UNDER BECTION 44 OF THE
CANTONMENTS AoT.

17. Pandit Thakur Das Bhargava : (1) Are Government aware that
section 44 (3) of the Cantonments Act requires that the regulations framed
under section 44 be published for public objections in such manner as the
Local Government may prescribe §

(2) Isit a fact that the Local Government of the Punjab have so far
prescribed no system or procedure of publication for such regulations ?

(3) Are Government aware that the Central Provinces Government
have decided that such regulations framed by the Cantonment Board of the
Cantonments in its jurisdietion, should be translated into the vernacular
of the Province, displayed at conspicuous places, apnounced by beat of
drum and published in the local Gazette and other papers having cireulation
in the Cantonment concerned ?

(4) Are Government aware that no such thing was done by the Ambala
Cantonment Board when it framed its regulations in June 1926 {

(5) Is it a fact that these regulations have heen materially altered by
the Cantonment Board, Ambala, by a majority of votes in its meeting of
28th February 1927 and submitted to the Liocal Government without notify-
ing the amendments to the public or inviting their opinions and views about
the.same ? ] )

(6) Do Government propose to direct that the regulations be published
in the manner adopted by the Central Provinces Government, before these
are considered and approved by the Lecal Gm'oml.nem.f s .
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(7) Are Government aware that there is a strong publie feelmg against
the non-publication of these amendments and that several non-official mem-
bers have filled notes of dissent against non-publication ?

(8) Do Government propose to peruse those notes of dissent and see
that the regulations are passed in a way that their legality may not be
challenged in future !

Mr. G. M. Young : I am making enquiries and will let the Honour-
able Member know the result,
GrANT oF PERMISSION TO NON-MEMBERS T0 ADDRESS MEETINGS OF THE
CANTONMENT BOARD, AMBALA.

18. Pandit Thakur Das Bhargava : (1) Are Government aware that.
in the regulations framed by the Cantonment Board, Ambala, under see-
tidn 44 of the Cantonments Act, provision has been made to allow a person,
not & member of the Board, to address a meeting of the Board, if the
majority of the members present desire the same

(2) Is it a fact that in the meeting of the Cantonment Board held on
28th January 1927, the President allowed one Mian Khan to address the
meeting and on an objection being raised by the Vice-President to the
illegality of the procedure, a reference was made to the Northern Com-
mand to give a ruling on the point 1

(8) Is it a fact that the Northern Command in its letter No. 36264-
AIL.C, dated 10th February 1927, informed the President that no one
who was not a member of the Board could address its meeting ?

(4) Are Government aware that in spite of this ruling, the Cantonment
Board, Ambala, in its meeting held on 28th February 1927, decided by a
majority of votes that permission to address the meeting of the Board
could be given to a non-member if the majority of the members so
desired ?

(5) Are Government avvare that there being a standing majority of
official members in the Cantonment Board, the regulation in question would
practically give them the power of allowing outsiders to speak insor address
a meeting of the Cantonment Board 1

(6) Do Government propose to direct that this regulation be eancelled
as being both illegal and opposed to the instructions given by the Northern
Command 7

Mr. G. M. Young : I am making enquiries and will let the Honour-
able Member know the result.

ImprOPRIETY OF DiscussioNs oF THE AGENDA oF BUSINESS BY THE PRESIDENT
oF THE CaNTONMENT BoARD, AMBALA, WITH INDIVIDUAL MEMBERS,
BEFORE THE MEETING.

19. Pandit Thakur Das Bhargava : (1) Is it a fact that the Presi-
dent, Ambsla Cantonment Board, discussed certain items of the agenda
fixed for the meeéting of the Cantonment Board, Ambala, held on 28th
January 1927, some days before the date of meeting, with a member of the
Cantonment Board 1

(2) Is it & fact that on the fact coming to the notice of the Vice-
Pres;dent he wrote to the President to come to the meeting with an open
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mind and to protest against his discussing the agenda with individual
members before coming to the meeting ?

(3) Are Government aware that as a result of these secret discussions,
the Cantonment Board either approved the decisions already arrived at
and brought in typed form to the meeting or passed them by a najority
of votes ¢

(4) Do Government propose to issue instructions as to the impropriety
of such discussions by the President with individual members before the
meeting is beld !

‘5) Do Government propose to put a stop to the practice of bringing in,
by the Xxecutive Officer, of typed decisions already arrived at in such
gecret meeting, to be passed by the Board or at any rate by the standi
official raajority ¢ :

Mr. G. M. Young : (1), (2), (3), (4) and (5). The Government of
India have no information of this incident, and propose to fake no action.
They see no reason why the President of a Cantonment Board should not
discuss the agenda with any member of the Board at his discretion.

ResxctioNn oF MorioN FOR ADJOURNMENT PROPOSED BY NON-OFFICIAL
MzemBERS OF THE CANTONMENT BOARD, AMBALA.

20. Pandit Thakur Das Bhargava : (1) Are Government aware that
a motion for adjournment of the meeting of the Ambala Cantonment Board
was brought forward by 5 non-official members, as a protest against certain
high-handed and illegal acts of the President {

(2) Will the Government state the circumstances under which the
adjournment motion was brought forward 1

(3) Isit a fact that after the motion was rejected by a majority of votes,
mainly official, the non-official members filed a note of dissent stating the
facts which necessitated the motion f

(4) Do Government propose to direct the official President of Ambala
Cantonment Board to show greater regard and consideration to the views
of the non-official members ?

. Mr. G. M. Young : (1), (2) and (3). The Government understand
that a motion for adjournment was put forward and rejected by a majority
of the votes of the Board including those of certain elected members, and
that certain other eleeted members filed a note of dissent. They are not
aware of the grounds on which the motion was put forward and do not
consider that any useful purpose would be served by making enquiries.

(4) The answer is in the negative, !

HoLpixg IN CaMERA OF MEETINGS OF THE CANTONMENT BOARD, AMBALA.

21. Pandit Thakur Das Bhargava : (1) Are Government aware that
in the ordinary meeting of the Cantonment Board, Ambala, held on 29th
January 1927 and in the special meeting of the same Board held on 5th
February 1927, the President directed the discussion of one og two items
in camera ¢ .

(2) Is it a fact that as required by section 42 of the Cantonment Aet,
no Yeasons were recorded by the President for the decision of these items in
camera !

(3) Are Government aware that on the Vice-Pregident’s pointing out
the illegality, the President on 38th .I:"ebmar_v 1927, while confirming the
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proceedings of the meetings mentioned above, added to the proeeedings
gmt é‘.h’e meeting was held in camera, in the interests of the Cantonment
oar

(4) Do thq Government know that the giving of this vague reason has
caused great stir among the people, some of whose representatives had to
leave the meeting when it was declared to be held in camera 1

(5) Will the Government be pleased to enquire why the reasons were
rot recorded at the time the meeting was held in camera and why these
reasons were not specified ¢ '

Mr. G. M. Young : (1) Yes.

(2) No.

(3) The Government of India understand that the President did not
récord his reasons in writing until his attention was drawn to the
section.

(4) The Government are informed that there was no stir.

() In view of the facts stated above, the Government do not propose
to make any further enquiry into this incident.

INDIANIZATION OF THE SUPERIOR SERVICES.

22. Mr. N. II. Joshi : Will Government be pleased to place on the
table s statement on the Indiamization of each of the Superior Bervices
for 1920, 1921, 1922, 1923, 1924, 1925 and 1926 showing :

(a¢) the number of posts in each Service at the beginning of each
year, new posts created and number of posts at the end of the
vear ;

(b) the number and percentage of Indians and non-Indians at the
beginning and at the end of each of these years :

(¢) the number of vacancies and newly created posts filled during
oach of these vears by Indians and non-Indians and also their
percentage ;

(d) the percentage recommended by the Lee Commission ?

_ The Honourable Mr. J. Orerar : I would refer the Honourable
Member to the statements laid on the table in reply to his questions
of the 15th September 1921, the 2nd July 1923, and the 8th Marech 1924,
and in reply to Mr, J. Chaudhuri’s question of the 8th September
1922. A statement showing the progress of Indianization during the
ryears 1924 and 1925 and the position on the 1st January 1925 and the
1st January 1926 was placed in the Library of the House during the
‘earlier part of the Session, and a further statement, bringing the figures
up to the 1st January 1927, has since been placed in the Library. These
statements, I think, show in a convenient form what is essential for
observing the progress of Indianization, and T hope will meet the require-
ments of the Honourable Member.

The percentages of recruitment recommended by the Lee Com-
mission are statel in Chapter V of their Report.

GRraNT oF CoMPENSATION To THE HEIRs oF RoLLA SINGH, MoTOR VAN DRIVER,
KILLED IN THE CaLcUTTA RioTs.

23. Mr. N. M. Joshi : (¢) Will Government be fplemaed to state
whether any compensation has been given to the heirs of Mr. Rolla Singh,
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‘driver of the motor van killed during the Caleutta riots and, if so, how
much ¢

(b) Will Government be pleased to state whether they have not yet
come to a decision and if they have not, will they explain the cause of
delay ?

Mr. H A Bams : (¢) Yes. A gratuity of Rs. 600 was sanetio;:ed
for the widowed sister of the late Rolla Singh.

(b) Does not arise.

L

ConsuMPTION OF OPIUM IN INDIA,

24. Mr. N. M. Joshi : Will Government of India be pleased to give
a statement of the figures in seers of the consumption of opium per 10,000
population in the different provinces of India also mentioning separately
the figures for some ¢f the largest cities ¢

The Honourable Sir Basil Blackett : A statement showing opium
consumption per 10,000 of population in the various provinces of
3ritish India and in some of the districts containing large cities, for
the three years, 1923-24 to 1925-26, is laid on the table,

(Opium econsumption per 10,000 in seers.)

STATEMENT 1.
Bl

Provinces. | 1923.24. 1924-25. 1925.26.
Madras .. .| Be27 8-26 8-41
Bombay Preﬁdency proper .. . I_ 16-78 ! 16-43 15-27
Sind | 1708 ; 18-27 17-14
Bengal .. | 856 I 8.50 885
Bihar and Orissa L 176 1 7-50 7-37
Assam . |er0 } 48-61 421
Burma .. .. | 2337 . 2235 21-565
United Provinoes .. . .| 6-32 . 513 485
Central Provinoes and Berar .. | 21-88 (1928) | 22-88 (1024) | 22-81 (1926)
Punjab .. | 18-13 16-28 18-20
Delhi . . . . Bee Btatemont 1L
North-West Frontier Province .. | 12.78 10-74 - 5.48
Ajmer-Merwara .. . | 5648 62-38 67-32
Coorg .. . 2:18 2-31 207
Baluchistan . . o.| 085 4 7.98 o 690
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SPATEMENT IL
Distriots, i 1928-24. 1924-25. 1925-26,
Calcutta .. .. | 0246 89-75 86-96
24-Parganas .. 20.38 * | 20.03 19:27
Howrah .. .. .. | 18-26 1649 15-80
Rangoon .. .. 110:10 80-39 83-05
Madras .. | 26-24 24-04 27-31
Bombay .. .. | 42-35 35-85 27.05
Cawnpore .. | 24-70 275 23-44
Delhi .. .. .. .. | 2035 25-49 32:18

OPENING OF A HospITAL FOR RATLWAY SERVANTS IN JHANEI CiTY.

25. Mr. N. M. Joshi : (a) Are Government aware that a large num-
ber of railway servants residing in Jhansi City have to go to take medicine
and get their attendance marked in the railway hospital when they are on
sick list leave ¥

(b) How far is this hospital from the City 1

(¢) Will the Government consider the advisability of . opening &
hospital in the Jhansi City ?

Mr. A. A L Parsons: (a) It is not compulsory for the railway
servants residing in Jhansi City to go to the railway hospital when
gick. They have the option of being attended to by their own family
doctor provided they report their illness to the Railway Medical Officer
in charge of their station within 48 hours.

(b) Approximately 2} miles.

(¢) The question of opening a branch dispensary at Jhansi City
was taken up in 1921, but a dispensary at the place was not considered
justified at the time. In view of the recent growth of the station, the

question whether such a dispensary is now justified is again under the
consideration of the railway administration.

NON-EMPLOYMENT ON SATURDAYS oF WORKERS ON DaiLy Wages v
RaiLway WoRKSHOPS,

26. Mr. N. M. Joshi: (a) Is it a fact that men on daily wages in
workshops ave given holidays on Saturdays also ! If go, since when has
this practice been'started and why ? .

(b) What savings have the Government effected by adopting this
procedure 1

(¢) Has this practice been started in the Jhansi City only or through-
out the Great Indian Peninsula Railway §



UNSTARRED QUESTIONS AND ANSWERS. ’ 0L,
_-!

(d) Are Government aware that a _gimilar pragtice, hag, hﬁﬁ
started in the Madras and 'Soutﬂgm shratta Railway workshop

Perambur 1
Has any other Railway in India adopted this praatice 1.

(¢) Are Government aware that the workers are getting less wages on
account of this practice ? ' Lo

(f) Will Government be pleased to state what they propose to do to
make up the loss in wages which the workers suffer ! .

Mr. A. A L. Parsons : (a), (c) and (d). As a general praetice
workshops are kept open on Saturdays. Recently some portions of the
Jhansi \gzrkshops' on the Great Indian Peninsula Railway were closed
on Saturdays for a short period, as the public trafic requirements would.
not permit of sufficient vehicles being sent in for periodical repairs.
The workshops on the Madras and Southern Mahratta Railway were
also closed on Saturdays for a short period owing, I believe, to ab-
senteeism. In both these cases the practice of keeping the workshops
open on Saturdays has been resumed.

(8), (e) and (f). In view of the reply to (a) the question does not
arise. *

CoNnTRACT WITH THE EMPLOYEES OF THE GREAT INDIAN PENINSULA RAlLwAY
NOT TO ENGAGE ON PRIVATE WoRk oN Sunpays anp Houipays.

27. Mr. N. M. Joshi : Is it a fact that workers in railway work-
shops have been bound by contract not to take up any other work on
Sundays, Saturdays and other holidays for which they do not get any pay
from the Railways ?

Mr. A, A L. Parsons : Under the terms of his agreement no em-
ployece of the Great Indian Peninsula Railway can earry on or be interest-
ed in any business or trade without the permission of the authorities.

Postmng or OrpERS AND CiRcULARS ON NoTicE BoArDs IN THE JHaNs! Raii-
way WoRksHOPS.

28. Mr. N. M. Joshi : Is it a fact that orders and circulars are net..
posted on Notice Boards in the Jhansi workshops ; if not, why not ?

Mr. A A L. Parsons : No. Orders and circulars intended for work-
men are posted on the Notice Board in the Jhansi workshops..

INDIAN GUARDS AND DRIVERS EMPLOYED ON THE Main LiNk or THB
' GrEAT INDIAN PENINSULA RArLway,

29. Mr. N, M. Joshi: Will Government be pleased to state
how many Indian guards and drivers are running on the main line of
the Great Indian Peninsula Railway for passenger trains and for goods
trains ? -

M. A A. L. Persons : Government have no informafion.

.
YEES oF THE GREAT INDuAN PENINSULA

MepIcAL CERTIFICATES OF EMPLO

RarLway. )
30, Mr. N. M. Joshi: Will Government be. pleaged, to state
whether the certificates regarding sickness of rf::lwsg emp!q&m :)f'i the

. . . . .
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Great Indian Peninsula Railway issued by the Civil or Assistant Surgeons
are not accepted by the railway authorities’; if not, why not ¢

Mr. A. A L. Parsons : The certificates are accepted if countersigned
by Railway Medical Officers. . .

+ Sick LEavE Pay oF EUROPEANS AND INDIANS oN RAILWAYS.

31. Mr. N. M. Joshi: (a) Is it a fact that the European staff on
Indian Railways when on the sick list get full pay and the Indians only
half pay ¥ If so, why ¢ .

(b) Is it a fact that the. sick leave period of the European staff is
excluded from long leave while in the case of Indians, it is not ¥ If so,
why ?

Mr. A. A L. Parsons : The position as stated in the questions only
applies, as far as State-managed Railways are concerned, to old em-
ployees of the old East Indian and Great Indian Peninsula Railway Com-
panies, who were taken over by the State under the original terms of
gervice. It does not apply to employees of those Railways appointed
since the lines came unt})er State management. who have been brought
under the Fundamental Leave Rules, nor does ity apply. to the other
State-managed Railways.

The State Railway leave rules are now under revision and the em-
ployees of the old East Indian and Great Indian Peninsula Railway Com-
panies will be given the option of electing these new rules, when issued,
under certain conditions.

The position also on most of the Company-worked Railways is as
stated in the question, but the leave rules for the emﬁloyees on these
Railways are framed by the Board of Directors under their own powers

subject to the condition that the rules are within the basic rules pres-
cribed by Government for Company-worked Railways. Under the
terms of the contracts Government cannot interfere with the discretion
of the Board of Directors in this matter.

INTRODUCTION OF THE FUNDAMENTAL LEAVE RULER ON THE GREAT INDIAN
Peninsura RaiLway. ,

32. Mr. N. M. Joshi : (a¢) Is it a fact that the Fundamental Leave
Rules are not yet brought into force on Great Indian Peninsula Railway 1

If not, why not 1
(b) Will the Fundamental Leave Rules s,p;l)ly to all new as well as
to the old employees of the Great Indian Peninsula Railway ¢

Mr. A. A. L. Parsons : The Honourable Member is referred to the
answer just given to his question No. 31.

Goops SHED ACCOMMODATION AT JHANSI STATION.

33. Mr. N. M. Joshi : (a) Are Government aware that the goods
ghed on the Jhangi Station platform is quite insufficient to meet the needs
of the traffic of the Station ?

b) Is it a fact that goods rqina.in lying in open space for sevo: 1
days(fc).r being despatched and delivered and that much loss is caused rI:;:w,r

. rain thereby t .
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ly(g) Will the Government consider ¢he advisability of erecting sheds
ear, ,
(d) Why has Orai Station (on the Jhansi-Cawnpore section) been
abolished as a Headquarters and Chauranh opened instead 7

(e) Has the change increased the hours of duty of the drivers to
18 hours ¢

Mr. A. A L. Parsons : (a) No. The goods shed accommodation, at
Jhansi was increased by 25 per cent. early this year.

(b) No complaints to this effect have been received.
(¢) This is not considered necessary.

(d) and (e). The engine-runs on the Jhansi-Cawnpore section have
recently been revised, but the change of engine ecrews at (‘hauranh
instead of at Orai has not increased the hours of duty of drivers to 18
hours. '

SuppLY oF WATER NEAR THE Goops SHED AT JuANsi. ©

34. Mr. N. M. Joshi : Is it a fact that there is no arrangement for

the supply of water near the goods shed at Jhansi ¢

Mr. A. A L. Parsons : The reply is in the negative.

There is a stand pipe and a howd near the goods shed and chatties
at the gate lodge at Jhansi station.

WirE FENCING OF THE RAILWAY LINE IN THE JHANSI-MANIKPUR SECTION.

35. Mr. N. M, Joshi : (a) Is it a fact that there is no wire fencing
on both sides of the railway line in the Jhansi-Manikpur section ?

(b) Will Government be pleased to state how many anin:als were run
over by the absence of wire-fencing during the past year ?

Mr. A. A. L. Parsons : (a) The Jhansi-Banda portion of the Jhansi-
Manikpur section is unfenced.

(b) During the 13 months January 1926 to January 1927, 61 animals
were run over on the unfenced length or an average of 0-51 animals per
mile as compared to 0:84 per mile on the fenced portions of the Jhansi
Division.

CHARGE OoF FuLL FARE To RAILWAY SERVANTS FAILING TO GET THEIR
PASSES INITIALLED.

36. Mr. N. M. Joshi : Is it a fact that full «fare is now .beig
charged from railway servants if they fail to get their passes «initiall

on the journey t If so, why ? . .
. Mr. A A L. Pagsons: The penalty of being treated as passengers
without tickets was imposed on railway servants who failed to comply

with the rule requiring that passes should be dated before commence-
ment of journey, in order to prevent passes being uséd more th.an :nu.
[ ]

.
. . ; .
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Pamon or MP—DAY Rest Iv THE Woaxaaops At JuANsI.

| EE A VI T I T £ | CRR 7] Taoay
37. Mr !l' H. Joshi : (a) Will Government be pleaaed to state

when the workshop at Jhansi remains closed for mid-day rest and for
what period? -

(b) Is it a fact that the open space where they uaed to mt und tn.ke
theit food is just being ferced 1

Mr. A. A. L. Parsons : (a) Jhansi workshops are closed for ‘the mid-
day. rést from 11 to'12' hours, Monday to F‘nd‘ay

(b) Yes.

PeriopicAL MEDICAL EXAMINATION oF RAILWAY EMPLOYERS.

38. Mr. N, M. Joshi: (a) Is it a fact that men in railway service
are now medically examined perfodically ¥ If so, why !

(b) How many workers after this examination have been discharged
or reduced during thelast three years on the Great Indian Peninsula
Railway and how many of them were Indians and how many were
Europeans ?

Wr, A. A. L. Parsons : (a) I would refer the Honourable Member to
the reply given to question No. 141 asked by Dr. K. G. Lohokare on the
20th August, 1926.

(b) Government have no information.

Repucrion oF THE Hours oF WORK OF THE STATION COMMERCIAL STAFF
oN THE GRrEAT INDIAN PENINSULA RAiLway.

39. Mr, N. M. Joshi: (a) Are Government aware that the Great
Indian Peninsula Railway station commercial staff have to work for twelve
to fourteen hours a day ?

(b) Is it a fact also that they have to work from 18 to 20 hours a
day on Sundays 1

(¢) Have Government considered the effect of this on the health of the
servants and the advisability of reducing the hours of work . If not, are
they prepared to do so ?

(d) Is it a fact that on some other Railways the hours of work for
such employees are only eight ?

‘Mr. A. A, L. Pargons : Govérnment have no information on the sub-
jeet but will make enquiries,

CrosiNg oF THE C1TY BookiNG OFFICE AT JHANSI.

40. Mr, N. M. Joshi : (a) Since when has the City booking office
at Jhansi been closed and why ?

() Isita fact that the Jhansi Municipal Board has passed a reso-
lution reque: ting the re-opening of -the booking office on account of the
inconvenience caused to the passengers 1 Do Government propose to order
the cffice to be re-opened ?

Mr. A A L, Parsons : (a) The Jhansi City bookmg office was c]osed
on the 1st May, 1923, as its continuance was not financially justifiable.

c [+ e
v
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The. Great Indian Peninsula Railway have elaborate and adequate
arrangements at Jhansi station for dealing with passenger traffic.

(b) A petition on the subject was received hy the Great Indian
Peninsula Railway from the Chairman, Municipal Board, Jhansi. Gov-
ernment do not propose to intervene in the matter, but are forwarding
& .copy.of the question and the reply to thesAgent, Great Indian Peninsula

ailway. .
Pay or CLERKS OF THE RAILWAY MArL SERVICE IN THE MUFASSIL AND THE
_Crry oF MaDRAs.

ETT | R A P 5
41, Mr. Abdul Latif Saheb Farookhi: (1) Is it & fact that the
Director General of Posts and Telegraphs has sanctioned the equalization
of salaries for postal clerks in the mufassil of the Madras Presidency
while the Railway Mail Service staff has not been granted the same
privilege 1
(2) If so, why !

(8) Are Government prepared immediately to grant the spﬁie
privilege to the Railway Mail Service employees both in the mufassil and
the City, of Madras ?

Mr. H. A. 8ams : (1) No.

(2) and (3). Do not _arisa.

GRANT OF THE PRIvILEGE TO MEMBERS OF THE INDIAN LEGISLATURE TO KEEP
RETAINERS FOR THEIR ARMS.

42. Maulvi Mubammad 8hafee: (1) Will the Government be
pleased to,.state yrhethqlll- the Ministers, the Executive Councillors, and the
High Court Judges, who are exempted under clause (1) (a) of Schedule
I of the Indian Arms Rules, 1924, can be allowed to keep retainers for
_their arms ?

(2) If the answer to the first question ig in the affirmative, will the
Government be pleased to state whether the Members of the Indian
Legislature, who are also exempted under clause (1) (a) of Schedule I
of the Indian Arms Rules, 1924, can be permitted to keep retainers for
their arms 1

(3) Has the matter been brought to the notice of the Government
that the Provincial Government of Bihar and Orissa -has taken the view
that the Members of the Indian Legislature are not fit persons to be
allowed to keep retaimers for their arms ?

4) Do the Government propose to take some immediate step to remove
the difficulty from the path of the Members of the Indian Legislature 1

" (3) Are Government prepared to consider the advisabikty of issuing
s detailed notification with regard to the question, clearly laying down
the persons or the classes of persons who are entitled to enjoy the privilege
of keeping retainers for their arms !

The Honourable Mr. J. Orerar : (1) Retainers of the officials men-
tioned are not exempted frot the provisiong of the Arme Aot and the
rules framed thereunder. . . .
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(2) and (4). _The g«gsition :.‘.if Members of the Indian Legislature is
the same. There is nothing to prevent their applying for arms licences
for their servants.

(3) and (5). No.

STUDENTS ¥ROM BIHAR AND ORISSA IN THE ROYAL INDIAN MILITARY CoLLEGE,
Derra Dun.

43 Maulvi Muhammad B8hafee: (1) Will the Government be
pleased to state the number of students from Bihar and Orissa, who have
Joined the Prince of Wales’ Royal Indian Military College, Dehra Dun,
sinece its inauguration ?

(2) Will the Government be pleased to state whether any student
from Bihar and Orissa has been able to take advantage of the concession
offered to the sons of Indian officers of good service as regards the cur-
tailment of the college fees ?

(3) Will the Government be pleased to state whether the term Indian
officers signifies military offlcers only or includes dfficers belonging to the
civil services as well ¢

(4) If the privilege is confined to the sons of military officers only,
are Government prepared to consider the advisability of extending it to
the sons of the officers belonging to the civil services ?

(5) If the answer to the last question is in the negative, will the
Government be pleased to lay down the reasons for the same ?

Mr. G. M. Young : (1) Four.
(2) Yes ; one cadet.
(8) The term ‘ Indian Officer ’’ rofers only to military officers.

(4) and (5). Government do not propose to institute special pecu-
niary concessions at Dehra Dun for the sons of civil officials. The reason
is that those officials are not considered to be any more in need of such
concessions than private individuals.

AMENDMENT oF SroTioN 1563 oF TER BENGAaL TENancy Acrt.

44, Mr. K. C. Neogy : In connection with the pending amendment of
section 153 of the Bengal Tenancy Act, will Government be pleased to
make a statement showing—for the last two years—in respect of (a) the
province of Bengal and (b) such parts of Bihar where the Bengal Tenancy
Act applies : .

(¢) the number of appeals preferred in the District Courts, in rent
suits in whieh the amounts claimed were above Rs. 50 and
Rs. 100 respectively ; and ,

(#) the number of appeals preferred in the High Courts, in rent
snits in which the amounts claimed were above Rs. 100 and
Ra, 200 respectively ?

The Honourable Mr. J. Orerar : The information is being obtained
from the Locgl Goverrments, and will be communicated to the Honour-

able Member dn receipt.
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ProPER REPRESENTATION OF THE BANIK *‘CoMMUNITY OF BRNGAL IN THE
SErvICES. .

45. Mr. Amar Nath Dutt : (¢) Has the attention of the Govern-
ment been drawn to the letter dated the 12th May, 1927, addressed to the
gelalcret;ry, Government of India, Home Department, by Rabindra Nath

ar

(b) Is it a fact that the Banik community of Bengal is very poorly
represented in the Services, as stated §n the letter f .

(¢) If so, do Government propose to provide for the proper repre-
sentation of this community {

The Honourable Mr. J. Orerar : (a) Yes.
et (b) Government have no information beyond that stated in the
etter.

(¢) No. It would not be practicable to make provision for the re-
presentation of particular castes or sub-divisions within a community.

TENDERS FOR PAINT, ZINC, LEAD, ETC., CALLED FOR BY THE DIRECTOR
GENERAL OF THE INDIATPRTORES DEPARTMENT, LONDOM

46. Mr. Nirmal Chunder Chunder : (1) Will Government be pleased
to state whether the Director General of India:Y Stores Department,
Branch No. 43, Belvedere Road, Lambeth, 8. E, T. invited tenders for 68
ions of paints, zine, lead and various ground and mixed, in June and July
ast ?

(2) Will Government be pleased to state whether such tenders were
due on the 5th July, 1927 ¢

(3) Will Government be pleased to state whether those tenders have
been opened and if so at what rates have the tenders been made with respect
to each of the above classes of paints ¥ °

(4) Were those tenders asked for in India and if so on what dates and
with what results ¢

(5) If the answer to the foregoing question is in the negative,
will Government be pleased to state the reason why no tenders for the
above classes of painis were called for in India ¢

The Honourable 8ir Bhupendra Nath Mitra : (1), (2) and (3). The
Government of India have no information regarding the particular tend-
ers referred to by the Honourable Member. The High Commissioner for
India has been addressed on the subject and on receipt of his reply 1 shall
supply the Honourable Member with such information as is available.

As regards parts 4 and 5 of the question, the attention of the Ifonour-
able Member is invited to the reply given to guestions Nos. 21 and 22
asked by Sir Hari Singh Gour on the 22nd January, 1925.

LisT OF PAINT MANUFACTURERS-IN INDIA ON THE APPROVED LisT OF THE
InpiAN STORES DEPARTMENT. .

47. Mr. Nirmal Chunder Ohunder : Will Government “be plea:;c:

to lay on the table a list of paint manufacturers in India who are on
approved list of the Indian Stores Department, noting against each, the
prices and the quantities and classes of paints ordered from each and which
of them were, or are to be, manufactured in India and.which were, or are

to be, imported from abroad 1 * . OO

* . . .
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“The Hoséurible Bir Bhipendrs Wath Mitra : Statemehts giving the
necessary information for the périod from the 1st April, 1926 to the 15th
'Wuly, 1927, are being supplied to the Honourable Member.

5084

ARRIVAL OF THE 53 Up PassencER AT K1UL JUNCTION ON THE EAST INDIAN
RaiLway.

48. Raja Raghunindan Prasad Singh : Has the attention of the
Government been drawn to the fact that under, the present arrangement 53
Up Passenger arrives at Kiul Junction, East Indian Railway, 22 minutes
too late and so misses connection with the 15 Up Express to the great
inconvenience of the passengers conecerned ¥ Do they propose to make the
n changes in the Time Table so as to enable passengers travelling
by 53 Up Passenger to avail themselves of a fast train at Kiul Junction ¢

Mr. A A L. Parsons: According to the time table No. 53 UP Pas-

senger terminates at Bhagalpur and the Honourable Member possibly
refers to 47 Up Passenger.

It is quite impossible for Government to take any part in the arrange-

ment of Time Tables. Copies of the question and this answer will be
#®4nt to the Agerit, Bast Indian Railway.

MUrDERS oF ARYA SaMaslsts ENGAGED IN THE WORK OF SHUDDHI AND
ANGATHAN.

49. Mr. Mukhtar 8ingh : (¢) How many Arya Samajists engaged in
the work of Shuddhi and Sangathan have been killed during the last
three years !

(b) Tn how Mmany cases in ‘the above cases have the Hecused been traced
and convicted f

The Honourable Mr. J. Orerar : Government are making enquiries.

The information will be furnished to the Honourable Member in due
course.

PurcHASE oF GHEE FOR THE ARMY IN INDIA.

50. Mr. Mukhtar 8ingh : Is it the intention of the Government to
invite ténders for the agency for the purchase, during the coming ghee
season, of ghee which will be required for the Army in India ¥ If the

answer be in the negative will the Government be pleased to state its reasons
for doing so0 ¢

Mr. G. M. Young : Yes. Offers have already been called for by

advertisement in the Press. The second part of the question does not
arise. ‘

*
STRENGTH,, ('ONDITIONS OF SERVICE, ETC., OF LiGHT-HOUSE ESTABLISHMENTS
1§ BeNgarL, MaDRAS AND Bdlpay.

51. Mr. Abdul Latif Saheb Farookhi : Will the Government of India
be pleased to state :

(a¢) The numbers of sea or coast.light-houses which exist in eaeh
© *aPresidency, namely, Bengal, Madras and Bombay ?
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(b) "THie total strergth’of the detablish¥ibrits'in ‘eath Presidericy 1
{¢) The years in which the establishments were introduced in each
‘Ptesideney 1
(d) ‘The numbers and names of Brahmins, caste Hindus, Muslims,
Adi-Dravidas and Anglo-Indians, or Christians, now working

in the grades of assistant light keepers and head light
keepers with the pay of their gradés, in each Presidency

(8) The number of men of the several Indian communities other
than Anglo-Indians or Christians, appointed to the places of
assistant light keepers and head Light keepers in each
Presidency from the year the sea or coast light-houses were
introduced in each Presidency up to the year 1920 1

{f) The period of training for light-house work required to be
undergone by a new man before he js appointed to the place
of ass t light keeper in each Iﬁes:.dency, and the edn-
catiopal and other qualifications required for an assistant
light keeper’s post in each Presidency 1

{g) The period of light-house experience or the period of gervice
in the Department required by an sssistant llght keeper to
%un for promotion to the head light keeper’s place in each

idency 1

(&) Tha total Government service of each member of the various
Indiwn edmnmnmes other than Axglo-Indians or Christians
with fheir names, now workifig in ‘the “sea or ¢oast light
establishments in each Presidency ?

(¢) The number of permanent and temporary +vacancies now
existing in both the lower and upper grades (i.e., head light
keeper’s grade and assistant light keeper’s grade) of the
sea or coast light-house establishments in each Presidency !

(j) From what fund, the sea or coast light-houses and the staffs
are being maintained in each Presidency, and from what
source has such fund been derived ; and what is the balance
of such fund on 1st April, 1927 ?

(%) The number of automatical gas acetylene lights and the
Chance’s incandescent oil burner lights now exhibited in each
Presidency, and the average yearly expenses for maintaining
an automatical gas acetylene light and an incandescent oil
burner light as well ¢

(1) The necessity for having converted some of the port-lights into
automatical gas acetylene lights in the Prefldencies, and
whether there is any proposal to convert all the sea or coast
lights into automatical gas acetylene lights in the Presi-
dencies. 1f so, when ? If not, why ?

() The numbers andenames with their nagionalitieg of the light-
‘house mecﬁanics, now wnrkmg in"each Presidéncy
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COUNTING TOWARDS PENSION OF SERVIOE RENDERED BY A PERSON As Por®
LieaT KEEPER ON HIS TRANSFER TO THE SEA OR COAST LIGHT SRRVICE.

52. Mr. Abdul Latif 8aheb Farookhi : Will the Government of India
be pleased to state whether the services of a port light keeper who is trans-
ferred to the sea or coast light service, is added to his service of the
sea or coast light-house, and treated as one and the same Government
service at the time of his retiring or completing 30 years’ service in both
the port and sea or coast light services in all Presidencies !

The Homnourable Bir George Rainy : I will reply to questions Nos.
51 and 52 together.

Information on the several points raised in these questions is being
obtained from the Local Governments and will be supplied to the Honour-
able Member on receipt. -

MOTION FOR ADJOURNMENT.

REPRESENTATION OF INDIANS ON THE Rovar COMMISSION TO CONSIDER THE
FeperaTioN or KENYA AND OTHER EAST AND CENTRAL A¥RICAN COLONIES.

Mr. President : I have received the following notice of a motion for
adjournment from Mr. K. C. Roy :

‘¢ 1 beg to give notice of my intention to move an adjournment of the business of
the Assembly on the 18th August to discuss a deflnite matter of urgent public im-
portance, namely, the situation created by the announcement by the Becretary of Btate
for the Colonies of the early nppointment of a Royal Commission to consider pro-
posals for a closer union by federation of Kenya and other East and Central African Co-
lonies and States, and the urgent necessity of immediate action on the part of the Gov-
ernment of India for securing adequate Indian representation in the said Commission
and obtaining proper terms of reference to the Commission with n view to protect the
rights, status and interests of Indians in the said Colonies.’’

1 must confess that I have not got enough materials before me to

justify me in determining the question of the admissibility of this motion.

wouid therefore like to know if Government are prepared to throw any
light on the question of admissibility.

The Honourable 8ir Basil Blackett (Leader of the House) : Sir, the
publiec importance of the announcement of Tlis Majesty’s Government’s
deeision to send a Commission to Africa to consider the possibility of a
gloser union by federation between Kenya and the other territories can-
not be questioned. But 1 submit, Sir, that this motion ought to be
opposed on the ground that the matter is not urgent. The plea for ur-
gency is, I suppose; based on three factors,—the appointment of the
Commission, its terms of reference and its personncl. No urgency can
attach to one or two, the appointment of the Commission or the terms of
reference : they have been publicly announced.. As regards the per-
sonnel, it has been stated that it was announced by His Majesty’s Secre-
tary of State for the Colonies in the House of Commons that the Secre-
tary of State for India would nominate one member. This constitutes
a recognition by His Majesty’s Govéernment of the importance of includ-
ing in the Commission a person conversant with Indian conditions. The
Government of India are fully elive to thp importance of the decision of
His Majesty’s Government and are determined to do everything in their
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power to safeguard India’s interests. Replesentations have in fact been
made to His Majesty’s Government, and I submit, therefore, Sir, that it
cannot be said that there is & special urgency which would justify this
motion being taken up to-day, and that 1.? a substantial namber of Mem-
bers of this House desire an opportunity for discussing it the ordinary

opportunities are open through the ballot. .

Mr. K. C. Roy (Bengal : Nominated Non-Official) : Sir, while I
congratulate the Honourable Sir Basil Blackett on his appointment ag
the Leader of the House (Loud Applause), I fear I cannot congratulate
him on the opposition which he has offered to my motion. I am sorry,
sincerely sorry, that the first step of the new Leader should be to oppose
a motion which has been dictated by the one solitary consideration, and
that consideration is, well being of 60,000 to 70,000 Indians who are settled
in the East and Central African territories. I am glad, Sir, that he has
admitted the public importance of the motion. But he pleads that there
is no urgency. I shall prove, Sir, that there is a great deal of urgency,
and that we have suffered in the past—since 1908—due to the lethargy
and inactivity of the Government of India. Sir, the operative clause of
my motion is that we want immediate action on the part of the Govern-
ment of India. Are we right, or are we wrong ! Sir Basil Blackett

Mr. President : What action does the Honourable Member wish the
Government. of India to take ? '

Mr. K. C. Roy : Sir, T am coming to that. I want the Government
of India to make immediate representation to His Majesty’s Government
and I want also the Government of India to hear the Non-Official Members
of this House. First and foremost, Sir Basil Blackett has said that the
announcement. of the Commission has been made. What is the announce-
ment ¥ The announcement is that the Secretary of State has been asked
to send out a special Commission, but the Commission has not yet been
appointed. There is no Royal ®*Warrant or Instrument of Instructions.
Then, there arc the terms of reference. I look upon them as mere tentative
terms of reference. Those terms of reference are entirely inadequate in
regard to the citizenship status of Indians as defined by the Iniperial Con-
ference of 1921. Then, Sir, I come to the question of Indian representa-
tion. Mr. Amery, the other day—the full text of his speech came only
by the last mail—said that there will be a representative of the India Oflice,
and what is the representative of the India Office going to do ! Are we
going to be content with the representative of the India Office ¥ Will he
represent the Government of India or will he represent the people of India ?
And, Sir Basil Blackett seems to be satisfied with one representative.
What has been the practice in the past ¥ In 1910 His Majesty’s Govern-
ment appointed a very important Commission to inquire into the Crown

Colonies.

Mr. President : The Honourable Member is goin
of the case. We are now discussing the point of order.

Mr. K. C. Roy : I am not going into the merits of the case. My
Honourable friend the Leader of the House is satisfled with one repre-
sentative of the India Office. But there was a Commission in the past and
His Majesty’s Government appointed three members, namely, Sig George
Scott Robertson, 8ir James Latodche and Sir Sqlwyn Freempatles Are
we going to be satisfied with owe member mow ! I think, Sir, there is

-

g into the merits
-
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great urgency in -1;.{&1'6 to this matter ; we shoyld make immediate repre-
sentation to His Majesty’s Government to widen the terms of reference
and to afford full representation of Indians on the: personnel of the Com-
.mission. The personnel of the Commission is impepding ; it has not yet
been announced. We know only of one name, he is the President,
Commander Hilton Young, not a very inspiring name in India. We are
«very anxious to make immediate representation, and, Mr. President, I hope
you will see your way to admit my motion.

[l
Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, may I say
one word on this point 1 The discussion on this question is very
important from the point of view of Indians in East Africa.

_ Mr. President : It is admitted that the discussion on this question
is very important. The question is whether it is urgent,

.. Mr. N. M. Joshi : It is urgent in this way, Sir, that if the Royal
Warrant is once issued, it will be very difficult to change it, and therefore
if we want the terms of reference not to.contain any matter which is
against the declared polidy of the Britisth Government as regards Indian
emigration and the Indian residents f East Afticd, this is the time for us
to do so, and the matter is also urgent from the point of view of the per-
sonnel. The Indian community in East Africa is.several times larger than
the British community in East Africa and they promise to give only ome
seat on the Royal Commission to Indians. It is therefore very urgent.

Mr. President : Is it a fact that the terms of reference have already
beén ahnounced ¢

. Bir Hari Bingh Gour (Central Provinces Hindi Divisions : Non-
Muﬁammadgp) : Tentatively, provisionally.

Mr. N. M. Joshi : As reeards ithe personnel, they f)romise only one
seat to Indians. Indians in East Africaeare several times larger than the
British in East Africa. It is therefore quite urgent that we should make
representation to the British Government that the Indian representation on
the C‘ommission should be adequate to the number of Indians in East Africa.

Mr. President : If Government have already made a represcntation
to that effect, what is the urgency 1

8ir Hari 8ingh Gour : May I point out the urgency ¥ The Honour-
able the Leader of the House has admitted that the Government of India
are in communication with the Secretary of State on the subject of India’s
representation on this Commission. I presume that itself is a matter of
nrgeney to the Government of India ; and being a matter of urgency it
ddes not lie in the month of the Leader of the House to say that, while
it is urgent for the Government of India to make representation to the
Seeretary of State, it is not a matter of urgency, sp far as this House is
concerned, to sfrengthen the hands of the Government of India in any
commnunication made by them to the Secretary of $tate. I am surg, Sir,
that the Honourable the Leader of the House will admit that the question
of, urgency arises on. all the three points. First, as regards the terms of
referencg, 1 haye before me a newspaper cutting of a very recent. date
from whigh I gather that the terms of weference are only provisional and
if the Govbrnment of India.....

L3
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Mr. President : Is the Honourable Msmbe;_rjegg};ng‘_t.he. terms of
reference 1 X W T e e

' 8ir Hari B?&h .Gour : The terms of reference. I am reading from

a recent issue of the P’w%g_ in'which it js stated.. ... § mom

Mr. President : Is it stated that the terms are provisional ?

Bir Hari Singh Gour : Yes, Sir. They have therefore authorised’
the Secrefiry of Sthte to' send to Africa a spécial Commission with the
following terms of teference. a b '

The Honourable 8ir Basil q#npkqgt : May I shorten the discussion by
saying that fiy' informétion is that'the terms of reference are final, and
not provisional. ‘

Mr. K. C. Roy : May I ask whether there has been a Royal Warrant
or Instrument of Instructions ?

The Honourable 8ir Basil Blackett : 1 submit, Sir, that there is no
proof of urgency from the point of view of the terms of reference or the
announcement of the Commission. The only point that my Honourable
friend Mr. Roy makes is that there is urgency as regards the question of
the personnel. He desires that the matier may be discussed in order to
press upon the Government the nwesﬁty of making representations to His
Majesty’s (Government with reference to the personnel. T have told him
that representations have heen made for the protection of Indian interests
by the Government. :

Mr. President : Of adequafe representation of Indian intercsts by
Indians ¢ .

The Honourable 8ir Basil Blackett : Government have, I submit,
done all that they can do in this matter. The notice that has been given
hy Mr. Roy and this discussion has, 1 submit, made it clear that the House
desires that the Government should make this representation and there
is nothing more that can be done as a result of this discussion in the House.
T therefore suggest that Mr. Roy should withdraw his motion.

8ir Hari 8ingh Gour : May 1 ask, has this House no duty in the
matter ?

Mr, President : I should like to know whether the Government have
made a representation for the adequate representation of Indians on
th#t Commission.

The Honourable Sir Basil Blackett : Of Indian interests, Sir.

%&. Rangaswami Iyengar (Tanjore cwm Trichinopoly : Non-
Muhamimadan Rural) : May I say, Sir, that the urgency, so far as this
House is concerned, arises, even on the Leader’s own showing, on the third
pArt of the motion of which notice has been given by my Honourable friend
Mr. Roy ? The question is not whether the Indian Government made
representations for the protection of Indian interests in any inquiry the
Commission may make. The question is not also whether the India Office,
as Mr, Amery said in the House of Commons, has been asked to ndminate
u representative, it may be of somebody who is in the goeod bodks of the
India Office. The question is whether we, the people in India, have a right
to say that an Indian representative and an adequate number, of Indian
representatives should be appointed to the Commission if the interests of
Indians there are to be adequately protected ; and I saw, this House has

[} L]
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got the right and the duty of making this representation to the Govern-
ment, and the Government, I say, Sir, is equally under a duty to forward
that representation to His Majesty’s Government and to support it.
Therefore, 8ir, I think the matter is most urgent, because I expeet this
Commission may be announced any day and it is necessary that the view
of this House on the question of the adequacy and the representative
character of Indians to be appointed to the Commission should be pressed
on, His Majesty’s GGovernment.

Mr. President : There are three points raised by this motion. One
is the principle of the appointment of the Royal Commission. The
announcement of the appointment of the Royal Commission has already
been made. That question has therefore settled itself and nothing remains
to be done. The second is the question of the terms of reference. It hay
been contended that the terms of reference that have been published are
provisional. On the other hand, the Leader of the House assures me that
these terms are not provisional but final. The third point raised by the
motion is regarding the personnel of the Commission. There is no doubt
that the personnel has not been aunounced. There is something in the
White Paper to the effect that the Seeretary of State for India will be asked
or is being asked to appoint some nominee of his as a member repre-
senting the Indian interests. There is, on the other hand, the desire on
the part of Mr. Roy and those who think with him that there should be
adequate representation of Indians, and that is a point which is, in my
opinion, really urgent. The personnel of the Commission might be
announced at any moment and, if the opinion of this House must reach the
British Government in time, then it is necessary that the Government of
India should make a representation immediately, and this is the opportunity
when this House should discuss the question. In my opinion, therefore,
the only point relevant to this notice of motion is the question relating
to the personnel of the Commission, If Mr. K. C. Roy is prepared to
restrict his motion only to the question of the personnel of the Commission,
then the Chair is prepared to consider his motion.

Mr. K. C. Roy : I shall certainly modify the motion, if you will only
give me five minutes. _

Mr. President : If the Honourable Member is prepared to give
notice now, I am prepared to consider it at once.

Mr. K. 0. Roy : I will give notice in five minutes, Sir,

Mr. President : The Honourable Member should restrict his motion
omly to the question of the personnel of the Commission.

(Mr. K. C. Roy then drafted and handed in to the Secretary the revised
motion for adjournment.)

Mr. President : Order, order : The motion of Mr. K. C. Roy now

stands thus :

‘¢ L. beg to give notice of my intention to move the adjournment of tho business of
the Assemldy on the 18th August to discuss a definite matter of urgent publie im-
portance, namely, the necessity of the Government of India taking urgent action to
sccure the appointment of an ndequate number of Indian reprcsentatives on the Bpecial
Commission announced by His Majesty's Government to be ment to Africa to denl"with
the question of federation amd future poliey with regard to the Colonies in Eaatern
and Central Africa in view of the vital interests of the Indian community in these
Colonies involved tHerein.®’ .

N L L]
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The notice seems to me now in order and | will ask the Assembly whether
the Honourable Member (Mr. K. C. Roy) has the leave of the Assembly
to move this motion. :

As no Honourable Member objects to leave beihg granted, T announece
that the leave is granted, and that the motion will be taken up at 4 r.m.
or, if the business of the day is finished earlier, it might be taken up earlier
with the consent of the Leader of the House.

. L
DEATH OF Mr. AMBIKA PRASAD SINHA, M.L.A.

Mr. Gaya Prasad Bingh: (Muzaffarpur cum Champaran: Non-
Muhammadan) : Sir, it is my melancholy duty to bring to the notice of this
House the sad and untimely death of one of our colleagues, Mr. Ambika
Prasad Sinha, who ecame from my own Province of Bihar and Orisxsa. The
deceased gentleman was keeping bad health during the last Delhi Session,
and on his return to Patna his illness developed into dropsy, to which he
ultimately suceumbed. Mr. Ambika Prasad Sinha had been a Member of
this House almost, since the inception of the reformed constitution, and
during his tenure of office as a Member he was remarkable for his regular
attendance—a fact which cannot be said to the credit of many Honourable
Members. He was a man of amiable nature and of lovable qualities and
a popular figure in the lobby and in social circles ; bui he was stern
and unbending in the discharge of his duties as an elected Member of this
House ; and his votes were always cast on the popular side. Speaking
personally, in the death of Mr. Ambika Prasad Sinha I feel as
if I have lost a younger brother. I would request you, Sir, to be g0
pleased as to communicate to the members of the bereaved family an
exprersion of our hearty sympathy and condolence.

The Honourable 8ir Basil Blackett (Leader of the House) : 8ir,
Mr. Ambika Prasad Sinha belonged to that dwindling number of Members
who have been in all the three Assemblies since 1921. He was in all the
three Assemblies a universally popular Member, and deservedly so. His
personality was such that it helped, if I may say so, to bridge the gap that
is caused by the differences between Members in faith, in polities and in
race. We shall all miss him and on behalf of the Government and I am
sure on behalf of all those of his friends who sit on ‘this side of the House
I desire to associate mywself with the expression of regret for his untimely
“death and sympathy with his relatives. '

Mr. President : I am sure I shall be carrving out the unanimous
wish of this House when I convey to the family of our late colleague the
deep sense of regret that we all feel at his death.

RELIEF FOR SUFFERERS FROM FLOODS IN GUJRAT AND
PARTS OF ORISSA AND SIND.

Mr. A. Rangaswami Iyengar (Tanjore cwm Trichinopoly Non-
Muhammadan Rural) : Sir, with your permission and the perfission of
the Member of the Department concerned, I beg to move .

¢ This Assembly rosolves to place on record its deep sympathy with the people of
the whole of the provinee of Gujrat and parts of Orissa in their distress in wnaegumm
of the unprecedented floods that have caused widcspread famines in the areas affected
and requests the President to convey the sympathy of this Hodse to ihe n:moreu.



m. . u{umfnza‘ ABSEMBLY, [18TH Ave, 1927.
[Mr. A. Rangaswami Iyengar.]

This Assembly trusts that the Government as well as the Princes and the people of
Indis will do all that lies in their power to help in alleviating the distress of  the
sufferers.’’

Sir, I do not propose to take up the time of the House by relating here
all the great suffering and the havoc that was wrought by the flpods and
rains last month in consequence of which one of the most fertile and.
beautiful parts of India has been sorely devastated and a land which has
been repeatedly subject to famine and distress, the province of Orissa,
has been made even more miserable than it has heen. Sir, it .is unneces-
sary to give any harrowing accounts of this flood havoc that was cauged,
bacause I take it Honourable Members have followed the accounts that
have appeared in the papers. If Ilonourable Members were not the
actual sufferers on the spot, they have been the sufferers in some way or
the other, at least by having their train journeys stopped and by having
to put up a lot of inconvenience hefore they could reach Simla to
attend to the duties of their office. That distant effect will give them
an idea of the very great injury, suffering and distress that have been
caused to our fellow-countrymen in these parts and particularly in the
provinee of Gujrat where the distress and the suffering have been
wholesale. I am here, Sir, to bespeak your kind offices to  convey to
these sufferers the sympathy of this House. I have not the slightest doubt
that that sympathy will be given in the most ungrudging measure and by
every means open to us.

It is unnecessary for me, Sir, to add to the moving appeal which you,
as soon as you arrived in this country, issued to the people of this country
to respond and help in relieving the distress in your own province.

Your own province, Sir, according to the conventions of this House,
remains unrepresented by reason of the fact that you have become the
mouthpiece of the whole House, and it therefore rests doubly upon us here
on this side of the House to take up the cause which you would otherwise
have taken up with great application and devotion. It has pleased us
not & little to find that amidst your arduous duties you have announced
your decision to dedicate your services to the relief of this suffering in
Gujrat under the augpices of the Congress Committee. We here are
proud to own & President who has taken upon himself this great and
humanitarian work. But I appeal to the House that apart from respond- |
ing to the appeal of the President to the utmost extent in our power, it
is also our duty to go about and find support—financial and otherwise—
for this great ameliorative work that is being carried on both in Gujrat
and in Orissa. Sir, it is not possible for us to estimate the extent of the
damage and the distress that is involved. Accounts of extensive devas-
tation of crops, of lands, of houses, of life and live-stock have appeared
in the papers from time to time. But to give an idea of the huge work
of relief that is before us, I would just make a reference to a confer-
ence which was held at Nadiad under the auspices of the Kinance Member
of the Government of Bombay at which a number of other representatives
engaged in this relief work under the guidance of your brother, Mr.
Vallabhai Patel, met and discussed plans for_the relief of suffering apd
also tried to form an estimate of the monies that would be required to
do this on any adequate scale. I do not wish to tire the House by read-
ing these things, but I find there was a proposal to build 20,000 houses
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for the depressed classes at a cost of Rs.*50 each ; that alone would in-
volve Rs. 10 lakhs., I find, 8ir, that even more urgent has been the
building of about 70,000 buildings for people who are actually ryots and
cultivators, who occupy a better status than the depressed classes and
whose houses would cost at least Rs. 150 each, and the cost of that has
been estimated at about a crore of rupees. Then, Sir, there are houses
of the lower middle classes and the upper middle classes and even of
rich men which have been completely destroyed and have all to be
restored. The cost of that has not been put down here, but the woes of
the middle classes have been very great indeed. Then, there are other
matters, matters relatin® to the free distribution of seed paddy for fresh
sowings ; there are cases in which we have got to make advances under the
Agriculturists Loans Aect or under the takavi system with a view to help
them in starting agricultural operations this season. There are also cases
in which pure eleemosynary aid has to be given by the distribution of
food grains on a very large scale to prevent actual starvation and acute
famine in many parts of Gujrat and Orissa. I am sure in Orissa—
I have been told by my friend Mr. Das who will inform the House of the
exact position—there are thousands upon thousands of families which
have been left absolutely without any means. Sir, in this state of things
it is the duty of the Central Legislature to take account of the situation
and come to the rescue of these distressed Provinces. I say, Sir, it is
the duty of the Central Government, notiwithstanding the fact that this
particular Department may have been provinecialised, to come
forward and offer to help the provincial authorities by
grants and by every other means by which they can help them. I was
sorry to understand—I1 am sure that if my information is wrong, the
Honourable the Leader of the House will correct me—that applications
which have been made from Bombay for grants out of the Famine Insur-
ance Fund or out of the Indian Peoples’ Famint Trust Fund have so far
not been promptly responded to ; and so far as the Bombay Government
are concerned, my friend, Mr.’ Vallabhai Patel, long ago appealed to the
Bombay Government to set apart one crore of rupees out of the sum
at the credit of the Bombay Government in the Famine Insurance Fund
to be made available for the purposes of relief in Gujrat. I am not sure
that so far anything has been done in that matter, and I am sure that,
so far as that fund is conecerned, it is actually in the hands of the Govern-
ment of India heéld at the credit of the Bombay Government, and this
Government have a great deal to do with the matter. But I do not
want to raise any controversy on this motion. I am sure the Honourable
the Finance Member, who is also the Leader of the House to-day, will view
this matter with the utmost generosity and I am sure he will respond to
this appeal.

My appeal is also to those outside this House, to the various Princes
and aristocrats and others who are better off than our unfortunate bre-
thren in Gujrat, to come and help in this great and humanitarian cause.
It is a cause which cannot fail to appeal to the lowest as welleas to the
highest of our countrymen, and I therefore desire through you, Bir, to
make an appeal to every one of them to respond in unmeasu ways
to this call of duty to our fellow-countrymen. I do not want to add any-
thing more. I move my motion. .

Mr. President : Will the Honourable Member pass the fext of the
motion on to the Chair ? . o . . .

-
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. The Homourable 8ir Basil Blackett : (Leader of the Honpse) : Sin, I
desiré to associate myself on behalf of the Government most sincerely and
gympathetically with this motion which must, I think, appeal to the feel-
.ings of all Members of the House. When a catastrophe of the sort that
has happened in Gujrat oceurs, we can only bow our heads in serrow
and sympathy and set to work in the most practical way to do our best
to relieve thosc who suffer. In this matter I think there is one very
bright spot. I am sure we must bave all looked on with great admiration
at the way in which the citizens and people of the Provinee of Bombay,
admirably led by their Governor in example and precept, have arisen to
‘the occasion and set to work to do all in their power to relieve the dis-
tress of the sufferers. It is not possible in this matter, under the consti-
tution as it stands to-day, for the Government of India directly to ask

ie tax-payer of the Central Government to make contributions to this
deserving cause, but I am very glad of the opportunity that has been
given me by the Mover to make it clear that the Government of India
are doing all in their power to assist in this matter. I heard only yes-
tetday rumours to the effect that there were some eomplaints that re-
quests from the Government of Bombay for leave to use monies out of
the Famine Insurance Fund were being delayed by the Government of
Tn@ia. I am very glad to be able to assure the House and the people of
Bombay that there is no foundation for such an allegation. So far as
T can make out, the Government of India have received no request from
the Government of Bombay in regard to the Famine Insurance Fund,
and that for the simple reason that it is within the power of the Govern-
ment of Bombay to draw on that Fund for such purposes as these, whioch
areé within the ambit of the fund. I believe that it is mnecessary that
notice should be given to the Government of India of the intention of a
Provincial Government to make a large draft on their balances which
may possibly come up at an inconvenient moment to the Central Govern-
nient ; but I have made inquiries and I find that no such request has been
made and 1 can assure the House that if such a request is made it will
be promptly acceded to by the Government of India. There is one diree-
tion in which the Government of India hope that they may be able to
help. An application has been received from the Bombay Government
for assistance from the Peoples’ Famine Trust Fund. That application
was received about a week ago and arrangements have been made for
calling a meeting of the Committee of that Fund at the earliest possible
date. I cannot of course anticipate what will be the decikion of the
Committee of that Fund, though as I happen to be a member of the
Cemmittee T may say that T hope that it will feel itself able to make as
generous a donation as the real sufferings in this ease worthily demand.
8ir, T gladly associate myself with this motion which I am sure must
give particular satisfaction to you, coming as it does as a recognition and

perl;apa as a consequence of your own generous-minded action in the
matter,

*Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions:
Non-Muhummadan Rural) : Sir, I associate myself with what Mr.
Rengasywami Ivengar and the Honourable the Leader of the House have

said on this pair!ful subject. Vj:’e are all in deep sympathy with our
fellowmen of Gujrat and of Orissa in the calamity that has befallen

*‘Bpeech not corrected by thp Honourable Member.
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them. I should like to make a proposal, with the leave of the Leader of
the House, to insert Sind also in this Resolution.

Mr. A. Rangaswami Iyengar : I have no objection.

Pandit Madan Mohan Malaviya : The people of Sinhd also have
suffered. In fact the Session of the Bombay Legislative Council was
cut short to enable Members representing Sind to go back to their homes,
because this devastation had overtaken parts of Sind also. The suffer-
ings that the people have undergone and are still undergoing cannot be
described. 1 hear that there are still parts of Gujrat where people are
cut off from outside, and it therefore behoves us all to offer our profound
sympathy to those of our fellowmen who have fallen victims of this
calamity. We are grateful that Members in this Assembly have already
cxpressed their sympathy and taken steps to organize a fund. We are
also grateful to learn that the Government of India are prepared to do
all that lies in their power to assist the people in this matter. I should,
however, like to assure the Government on behalf of the non-official
Members, with reference to the observation made by the Honourable the
Finance Member that under the eonstitution of this House the Govern-
ment of India are not able to allot any funds for help on such an veca-
sion, that should Government find it necessary to bring forward any
proposal before this House for the support of the Members to enable
them to make a contribution to the fund for the relief of sufferers from
floods in Gujrat, Sind or Orissa, 1 venture to say that every Member of
this House will gladly support that proposal.

It has been said, Sir, that the people of Bombay have taken a lead
in this matter and have shown a very commendable spirit in fighting this
calamity, but I am glad that the Honourable the Leader of the House
recognises that the Government of India also, as the Central Govern-
ment, which draws support from every part of India, have u duty to
perform in this matter. Gujrgt and its prosperity econtribute to the
Government of India’s Budget ; so do Sind and Orissa. And when these
large tracts of country have unfortunately been smitten by this calamity,
it is only right that even if they do not stand in need of pecuniary as-
sistance, we should assure them that the Government of India are recady
and prepared to offer whatever pecuniary assistance they may be in need
of and which it may be in the power of the Government of India to
offer. I hope, Sir, that such an assurance will be conveyed further, if it
is necessary, in addition to what has already been conveyed, and that
through the Governors of the two provineces our fellowmen who are
suffering from this calamity will be informed and assured that every
Member of this House feels keen sympathy with them in their sorrow and
is ready to do whatever lies in its power to belp them to get out of ihat
sufféring and be restored to their normal conditions of life. I have much
pleasure, Sir, in supporting this Resolution.

. ¥tv President : Sir Basil Blackett and Comrades, 1 do not ghink this
is & motion which calls for a large number of speeches. I, therefore, with
the forbearance of this House, propase to close after making a few observa-
tions. Let me, in the first place, thank you all most sincerely for the
motion which T am sure you are going to adopt very soom unanimously.
In expressing your sympathy with the people of Gujtat you are also
expressing your sympathy with your President, <As you are awarée’ I am
. . . * | 34
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the representative from Gujrat. QGujrat is my constitueney and any
calamity on the people of Gujrat is a calamity on me personally. I cannot
say how much I feel on the matter and the motion of my friend Mr. Ranga-
swami Iyengar speaks for itself. Had it not been for the fact that you
*have called me to this Chair, I should have been to-day with my people
assisting the President of Gujrat Provineial Congress Committee in the
-great and noble work of relief operations which he has inaugurated. On
‘behalf of these sufferers and on my own, I desire to express our deep sensc
-of gratitude to His Execellency the Viceroy for the very encouraging letter
which he has written to me in connection with this motion with a contribu-
tion of Rs. 500 towards the fund which I have started as a mark of his
genuine sympathy for the cause. Here is the letter which I will read
to you—I am sure he wants me to read it to the Assembly :

4% Vioeregal Lodge, 17th August, 1987.
Dear Mr. Patel, .

I see that the Awssembly is being invited by a Resplution to-morrow to record its
sympathy with the sufferers in the recent unhappy floods. I sbould like, if I may,
as head of the Indian Legislature to associate myself with such an expression of
sympathy and I trust that the efforts that you are personally making to augment .the
relief funds will meet in-all quarters with a ready and generous responso. I am send-
ing separately a small subscription of Rs. 500 for this purpose and only wish it was
in my power to offer a very much larger contribution.

Yours Bincerely,
(8d.) IBWIN.”

I now put the question.

The question is :

““ That this Assembly resolves to glmze on record its deep sympathy with the
people of the whole of the province of Gujrat and parts of Orissa and Bind in their
distress in consequence of the unprecedented floods that have caused widespread
famine in the areas affected and requests the President to convey the sympathy of
this House to the sufferers. This Assembly trusts that the Government as well as
the Princes and the people of India will do all that lies in their power to help in
alleviating the distress of the sufferers.’’

The motion was adopted.

Mr. President : 1 now declare this motion unanimously carried and
direct that the terms thereof be forthwith communicated by wire to the
Governors of the two Provinces concerned and also to the respective Presi-
dents of the Provincial Congress Committees.

ASSENT OF H. E. THE GOVERNOR GENERAL TO BILLS.

Mr. President : I have the honour to intimate that the following Bills,
which were passed by both Chambers of the Indian Legislature, have been
assented to by His Excellency the Governor General under the provisions
of sub-section (1) of section 68 of the Government of India Act :*

The Indian Limitation (Amendment) Act, 1927,
The Indian Registration (Amendment) Aect, 1927,
The Steel Industry (Protection) Aect, 1927,

The Currency Aect, 1927, .
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The Indian Finance Aect, 1927, ¢

The Indian Limitation (Second Amendment) Act, 1927,
The Sea Customs (Amendment) Act, 1927,

The Provident Funds (Amendment) Aect, 1927,

The Madras Salt (Amendment) Act, 1927, and

The Repealing and Amending Act, 1927.

STATEMENTS LAID ON THE TABLE.

TENDERS FOR STORES NOT ACCEPTED BY THE HieH COMMISSIONER FOR INDIA
DURING THE LAST YEAR ENDING 31st DEcEMBER 1926.

The Honourable B8ir Bhupendra Nath Mitra (Member for
Industries and Labour) : Sir, 1 lay on the table a statement furnished by
the High Commissioner for India showing all cases in which the lowest
tenders have not been accepted by him in purchasing stores for the Govern-
ment of India during the half year ending 31st December, 1926.
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Hica ComyissioNn

Inpia BTORE

Abstra.ct of cases in which Tenders, other than the lowest complying with
of superior quality, superior trustworthiness of the firm tender-

HALF-YEAR ENDING
.PaRT A.—Cases tn which lower foreign tenders, including British tenders for

British
. Amount
Htoree ordered. | Contract Number. Name of Contractor. of -
Contraot.

£ & d|

Cloth Traweing F.1297/1606/18-7-26 | Winterbottom Book 45 7 0
Cloth Co., Ltd.

Coaoh Screws F.195012l25f14-8-26 Guest, Keen & Noettle- 5218 7
fold, Ltd.

Btesl Tyres F.1747/1874/4-8-26 Surahammers Bruks | 4,119 0 0
Aktiebolag for 747 (8wedish)
tyres.

F.1748/1874/4-8-28 The United Steel Com- | 4,460 10 0
panies, Ltd. for 742 (British).
tyres.

F.1749/1874/4-8-26 Blaenavon Co. for 660 | 2,796 0 0
tyres. (British).

Total 11,373 10 0

\

Locomotives F.2450/1494/0-9-26 North British Locomo- | 26,775 0 0
tive Co., Ltd. (Dely : 22/28

Wks.).
-
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ER FOR INDIA,
DEPARTMENT.
the technical description of the goods demanded, were accepted on the grounds
ing, greater facility of inspection, quicker delivery, etc. ' :
, 31sr DECEMBER, 1926.
m made goods, have been set asde whollyor particlly w favour of
8. .

Lowest Tender
not ‘ Reason for acoeptance.
accepted.
¢ s d
443 5 O | The accepted tender was considered to be the best offer, having
(German), regard to the extra cost of inspeotion that would have been

inourred if the order had been placed with the lowest tenderer.

86 12 B | The lowest tenderer required 16 weeks for delivery but, as the indent
(Belgian). stated that half m.he screws were required in India by October
1926, the offer of Mesars. Guest, Eeen and Nettlefold—the next
lowest tenderer—was accepted. This firm undertook to deli-

ver in 2 weekas.
11,219 16 1 | 2,130 tyres for railway engine, carriage and wagon wheels of various
f.o. b, descriptions were dpmanded for the State Railways, some being
Gothenburg. required very urgently. )
(Bweden). The three firms named were given ‘the ftems for whivh they were

lowest, with the exception of the following urgent items which
were ordered from the United Steel Companies, who offered
speedy delivery :

408 tyres, for which the Surahammere Bruks Aktiebolag were lowest.
From experience it was anticipated that there would be delsy
in delivery if these were ordered from the Swedish firm ; in
addition, considerable time would have been taken up in sending
test pieces from the firm's works to the National Physical La-
boratory ; further, sailings from Gothenburg are infrequent and
the veasels are delayed at Antwerp en route to India.

160 tyres, for which the Blaenavon Company was lowest. This
firm could not offer delivery until after the resumption of work
after the termination of the coal strike.

25,704 0 O | Theselocomotives were the first of & new type, and it was considered
(Dely : 30/38 Wks,) very desirable that the new standard details should be worked
(Bwiss). out by a firm of repute under the close supervision of the Con-
sulting Engineers. Further, 12 locomotives of the same type
had been ordered before rom the North British Locomotive
Company. ..
The lowest suitable tender was from s Continental firm which
although generally suitable for this class of work under adequate
. supervision, was not regarded by the Comsulting Enginee's as
being equal in the matter of workmanship to the North British
Locomotive Company. Moreover, the delivery offered—30
. to 38 mh:-——m extremely long. .

.
A S
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PaART
Amount
Stores ordered. Contract Number. Name of Contractor. of
Contract.
£ s d
Copper Rods .. | F.2624/3437/14-0-26 Brﬁughton Copper Co., | 7,136 10 8
' td. ’
Carriage, bogies, etc.| F.3770/3215/4-12-26 | Metropolitan  Carriage, | 2,179 10 0 |
Wagon & Finance Co.,
Ltd.
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Lowest Tender
not
acoepted.

Reason for acceptance.

7,003 13 0
(German).

2,117 0 0O
(German).

The next tender was unsuitable on account of the remote situstion
of the works. The next two tenders were very little lower than
the North British Locomotive Company in price, and the differ-
ence would have been more than offset by the ex‘ra cost of in-

spection.

In view of the facilities for co-ordination of the details of design, the
standard of workmanship, economy of inspection and time
for delivery, it was considered that the North British Locomotive
Company's tender waa the most advantageous.

The aoccepted tender was considered to be the best offer, having
regsrd to the extra cost of inspeotion that would have been in--
ourred if the order had been placed with the loweat tenderer.

The lowest tender was from a Continental firm, and the extra cost of
inspection would have been more than the difference between
their tender and that of the Metropolitan Carriage, Wagon and
Finance Company.
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. Stores ordered. | Contract Number. Name of Contractor. of
Contraot.
T £ s d
Machines, Railway | F.1202/1708/12-7-26 Waterlow & Sons, Ltd. 1,070 11 0
Ticket Printing.
Paint, white lead F.1542/1617/24-.7-26 | Associated Lead Manu- 385 0 0
) facturers Export Co.,
Ltd.
Rotd Rollers F.1576/2054/26.7-26 | Aveling & Porter, Ltd. 1,243 16 0
Linoleum F.1600/2103/27-7-26 Fife Linoleum Co., Ld. 723 10 10
.
Cambric, Cotton, | F.1752/2686/4-8-26 .. | Louis Behrens & Sons .. | 10,625 0 0
Puggri, Khaki.
F.1753/2686/4-8-26 .. | E. Sp nner & Co. 7,683 6 8
o Total 18,208 6 8
Venturi Meters F.2184/1275/27-8-26 George Kent, Ltd. 701 0 O
Lint . F.2152/850/26-8-26 .. Sougisll Bros, & Barolay, 1,831 18 6
: Ltd.
Paint, Enamel F.2160/2456/26-8-26 London Varnish and 562 10 0

L] o

o

.

Enamel Co., Ltd.

L4
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s8 betwoem Britssh firms only.

Lowest Tender
not
aocepted.

£
903

1,200

s
0

°n

17,708

613

The indenting oficer domanded Waterlow's railway tioket printing
machines, Oompetitive tenders were invited and the lowest
tenderer—Meesrs. Pratchett Brothers—quoted £008 for machines
of the $ype which had been supplisd to other Indian-rallways
for the same work as now required. Meesrs. Waterlow, the
next lowest tenderer, quoted £1,070-11-0,

The two quotations were telegraphed to the indenting officer, who
replied that Waterlow’s machinee should be supplied.

The order wes placed accordingly.

The indenting officer specially asked for the same brand of white
lead ae previously supplied to him.

As the extra cost was only £15 above the lowest quotation, this
request was complied with.

The ilrlldsnting officer demanded Aveling and Porter's type road
roliers.

Competitive tenders were invited and the lowest tenderer, Mosars,
Marshall Sons and Company, quotdd £1,200-8.0. The next
lowest tenderer Mesers. Aveling and Porter, quoted £1,243-15.-0.

The two quotations were telegraphed to the indenting officer,
who replied that Aveling and Porter's tender should be accept-
ed. The order was placed accordingly.

Acoepted on the grounds of the superior quslity of the goods
offered which represented more than the amall difference in
oost.

The indenter cabled for a very early supply in view of shortage
in the Factories in Indis.

As the lowest tenderer had not submitted a ssmple with his tender
a8 required by the specifioation and in view of the urgency,
a portion of the order was placed with E. Spinner & Co., with
the quality of whose goods- the Department was familiar snd
who undertook much earlior completion of delivery, and
the balance was given to the lowest tenderer.

The meters offered by George Kent, Limited, and by the lowest
tenderer wore of different types and the tenders were referred
to the indenting officer, who selected those offered by George
Kent, Limited.

The lint offered by Southall Brothers and Barclay, Limited, had
an area approximately 2 feet per Ib. larger than that of the lint
offered by the lower tenderer, and was conaidered better value.

Acce on the grounds of superior quality of the stores offered
wl;it:‘lil represented more than the diffgrence in price between
the {wo guotations. . . .

. ]
B
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Parr B
) Amount
Stores ordered. Contract Number, Name of Contractor, of
Contraot.
£ & d.
Cables, 22,000 Volt. | F.1820/8.14250/14-7- | Callender's Cable and | 19,530 12 2
26. Construotion Co., Ltd.
Rolled Steel Joists F.2401/3671/7-9-26 .. | Lanarkshire Steel Co., 766 0 O
Ltd. (Delivery 3/4
. weeks after
resumption
of work).
Gloves, Worated .. | F.2546/S.3370/15-9-26 | Allen & Bastick 496 2 7
Anchors F.2805/1120/13-10-26 | N. Hingley & Sons, Ltd. 815 0 0
Turntable F.2007/2819/10-10-26 | Patent Shaft & Axletree 1,888 0 0
Co., Ltd.
Boilers F.2072/4741/18-10-26 | Marshall & Sone 1,274 0 O
’ F.2073/4741/18-10-26 | Cradley BoilerCo. .. | 285 0 ©
1,660 0 O
Theodolites ¥.30085/3543/25-10-28 | Cooke, Troughton & | 3,246 2 0
Simms, Ltd.
X.-Ray Apparatus | F.3110/4689/26-10-286 | Wateon & Sons 268 4 2




STATEMENTS LAID ON THE TABLE.

—oonid.

Loweat Tender
not
accepted.

Reason for acoeptance.

£ s d
17,302 16 4

759 0 6
(8/10 weeks after
resumption  of
wark),

464 2 b
(Delivery 16
. Weeks).

( 480 2 @
Delivery 10
Weeks).

480 2 6
(Delivery 13
Weeks).

302 10 0

1,868 0 0

1,38 0 0
1,614 0 0*
1,524 0 0
*Acoepted for part
offered from
stock only.

320610 ©

. 23418 6

It was decided that it would be more economiosal to accept Measrs.
Callender's Company's tenders, who offered oables whioch were
technioally superior to those proposed by the lowest tenderer.

Accepted on the ground of quicker delivery.

The stores were required to reach Indis in December, 1028,

The gloves were originally ordered from Messrs. J. Bradshaw &
Co., who after 4 months’ delay, proved unable to supply in
socordance with this Department's sealed patterns. It was
therefore decided to call for fresh tenders and to cancel Measrs.
Bradshaw's contract and buy against them.

The three lowest tenderers could not undertake to commence delivery
before 20th November and, as the gloves were urgently wented
in India, the order was placed with the fourth lowest tenderer,
Messrs, Allen & Bastick, who had just completed satisfactorily
& similar supply and who offered to commence delivery by 15th
October and to complete by 16th November.

The anchors were most urgently required and a telegram was re-
ceived from Indis requesting that the order should be placed
with the firm who could undertake the earliest delivery.

The lowest tender offered delivery in 5 weeks, but Mesars. Hindley
& Bons, whose price was £12.10-0 higher, offered delivery in
three weeks, and their tender was accordingly accepted.

L]

The turntable was urgently required in India.
The lowest suitable tenderer offered delivery in 14 weeks, where as
the Patent Shaft & Axletree Co., Limited—the next lowant ten-
derer—offered delivery in 8/10 weeks. As their price was only
£20 higher their tender was accepted.

L

These boilers were demanded in a telegram which asked that they
should be shipped immediately. The lower tenders passed
over offered delivery in 12/17 weeks after the receipt of mate-
rial at works,

As these offers were both long and indefinite the order was divided
between Marshall & Sons, and the Cradley Boiler Co. who offered
early delivery from stook.

After consultation with the indenting officer, the order was placed
with Cooke, Troughton & Simms, Limited, whose,workmanship
was considered superior to that of the lower tenderer.

The indenting officer *bad & y recommended that the
ratus should be obtai from Wataon & Sons as
quotation was only £28-5-8 higher thap the lowest

tender was saccepted. .

Apps-
this firm's
offer, their

-
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Piwr B
AWount
Stores ordered. Contract Number. Name of Contractor. of

Oomtraot.
£ o d.
Apparatus .. | F.3206/5031/1-11-26 Wateon & Sons .. 8017 7
X.Ray Unit .. | F.3208/4645/1-11-26 A.E. Dean .. .. 216 0 0
Buckled Plates, M. B.| F.3221/4865/1-11-26 Joseph Westwood & Co., 2,023 0 6
Ltd. (Delivery 8/11

Weeks).
Sinks, Laboratory | F.8426/5003/12-11-26 | Baird & Tatlock - 2715 3
Tubing, M. 8., etc. | F.3444/5053/13-11-26 | John Russell & Co. .. 38 2 8

-

Trough Plates, M. 5.| F.3862/5437/9-11.26 | Joseph Westwood & Co. 202 10 0
Traverse:  Wheel | F.3387/5044/10-11.26 | Dronsfield Bros., 14d. .. 124 8°6
Grinders, eto. (Plus F. 0. B,

: charges.)
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17710 ©

-

1,773 8 2
(Delivery about 12
Weeks).

2012 6

311011
3612 2

28612 6

267 0 0

119 9 8

The indenting officer specially aaked for the aupply from Witsdn &
Bons. As their price was only £1-5.7 higher than the lowest
tender, their offer was acoepted.

Technically equivalent offers at prices lower than those quoted b‘y

. E. Dean were received, but as X-.Ray Apparatusof Dean's

pattern and make had been demanded, this firm's tender was
acoeptad.

These plates were required for the repair of a bridge which was

to be in a dangerous condition. The lowest tender

was for delivery in about 12 weeks. In view of the extreme

urgency of the demand the order was placed with Mesars. J.

Westwood & Co., who offered an earlier and definite date for
delivery.

The sinks were stated to be required in Indja by about the middle
of November and the lower tenderer could not guarantde delivery
before the beginning of February, 1927. As Messrs. Baird &
Tatlock tendered for delivery at the beginning of December
their offer was accepted.

The tubing was required in India by December, 1926.

The two lower tenderers could not undertake delivery until 2—&é
weeks after the termination of the coal strike, e order wiky
a0 y placed with the next lowest tenderer who offered de-
finite delivery in 7—14 days.

The trough plates were demanded in & telegram which stated that
they were required immediately.

The loweat tenderer offered & very indefinite delivery (6 weeks
from thedate of the resuraption of work after the ooal strike)
The second lowegt tenderer offered delivery in 6 weeks.

Although the section of the material quoted for by these firms was
not considered unsuitable, yet it was not exactly in
with the demand.

Mesars, J. B. Westwood & Co., the lowest tenderer, offerod matstial
exactly as demanded and promised delivery in 8 weeks. Their
tender was acoordingly accepted.

The order was placed -with Messry. Dronsfield Bros,, Limited, s
their machinery waa specified by the indenting depsrtmant
and their Ie.tgor was only about £5 higher than the lower
tender. .

- L

L4

. ™™
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ParT B
Amount
Btores ordered. Contract Number, Name of Contractor. . of
Oontract,
£ o d
Syringes .. | F.3468/4707/16.11.26 | Down Bros., Ltd. 3 0 0
Sooks F.3534/5488/18-11.26 | Henry Bates & Co., Ltd. 4178 4 3
(88,500 pairs).
F.8536/5488/18-11-26 | Thos. Morley & Sons 3,463 10 10
(86,500 pairs).
7641 16 1
Forks, Table F.3564/4016/10-11-26 | Geo, Butler & Co., Ltd. 30312 11
F.3566/4016/19-11-26 | Walker & Hall, Ltd. 300 0 0
608 12 11
Mild Steel Strip .. | F.35665/55625/19-11-28 | J. Walsh & Co. 7717 6
(Birmingham), Ltd.
Levels . F.3557/5398/19-11-28 | Cooke,  Troughton & 257 0 0
Summs, Ltd.
+
‘Punkah Motor & | F.3804/5200/7-12-26 Garrard Gears, Litd. 8316 6
Gear.
Bpring Steel .. | P.83687/6187/18-11.28 | J. H. Andrew & Co., Ltd. 60 8 4

&
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L]

Reason for acoeptance,

7,630 11 8

88 1 9

7115 0

7615 ©

The indenting officer asked for supp'y from.Down Bros. As
price was only £7:10-0 higher than the iower tenderer, t!
offer was accepted.

These 150,000 pairs of socks were urgently required in India. The
lowest tenderer, Measrs, Bates & Co., required 4 weeka to
commence-and 16 weeks to completo delivery.

The Department however had no recent experience of this firm's
work as no order had been plased with them for many years.
Therefore, in order not to be entirely dependent on them, and
with & view to obtaining earlier completion of delivery, i: was
considered advisable to order 83,500 paira from this firm, and‘to’
obtain the remaining 66,500 from the next lowest tender.r.

The extra cost was £102-3-5.

The forks were requm;d in India not later than 81st December 1926,
and the lowest tanderer Mesars. Geo. Butler & Co., Ltd., required
4 weeks to commence and 27 weeks to complete delivery,

Meesrs. Walker & Hill, Ltd., the next loweat, offered to commende
supply in 3 to 4 weeks and to complete in 14 weeks.

In view of the urgency and of the small difference in cost it was
decided to divide the order between the lawest two tenderers.

The lowest tenderer offered delivery in 4 weeks after resumption
of work on the termination of the coal strike. As the steel
strip was urgently required in India the order waa placed with
the next lowest tenderer who offered delivery in 2 weeks irres«
pective of the strike.

The indenting officer demanded levels manufactured by Messrs.
Cooke, Troughton & Simms,

Competitive tenders were invited, and sn offer was received from
another firm for technically equivalent instruments at £240-5-0.
Mesars. Cooke, Troughton & Bimms quoted £257-0-0.

The quotations were telegraphed to the indenting officer who ex-
pressed his unwillingnees to acoept the cheaper alternative.

Messrs. Garrard Gears, Ltd., offered a more efficient motor, -sasd
better value for money than the lowest tenderer, and their offer
was consequently accepted. .

The spring steel was required as soon as possible, ¢

As the lowest tenderer gou]d only offer delivery 4-5 weoks after
resumption of work,” following the termination of the mining
dispute, the order was placed with the next Jowest tenderer whb
offered definite delivery in 3-4 weeks. |

L] .
v X
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Parr B
Amount
Stores ordered. Contract Number. Name of Contractor. of
Contraot.
. £ o d
Wire Steel .. | F.3796/5472/6-12.26 | Whitecross Co. 766 0 0
Maochine, Crank pin | F.3840/4340/0-12-28 | Beyer Peacock & Co. 96 10 0
Truseing.
Paper, Printing .. | F.3842/4463/9-12-26 | Alex. Cowan & Sons, Ltd. 693 10 10
Ink, registration .. | F.3853/5104/10-12-26 | H. Morrell, Ltd. - 166 13 4
Ink, blue black & | F.3854/5104/10-12-28 | H. C. Stephens, Ltd. . 305 ¢ 2
red. .
Serge, Drab mixture| F.3870/6018/11-12-26 | James Harper & Sons .. 1,447 18 ¢
Polystat, etc. F.3023/4886/156-12-26 | A. E. Dean 46 10 0
M. 8. Plates Galva- | F.4027/5565/21-12-26 | Wm. Beardmore & Co., 108 9 4
nised. Ltd.

Fo
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Reason for acoeptances.

53 0 0O

48513 6

1401 11 @

8
“o
)

g8g
(- N1
oSe

30 tons of steel wire were demanded, of which 10 tons were urgently
required.

As the loweat tenderer was unable to state when delivery could be
made the order was placed with the next lowest tenderer who
offered delivery in 3 to 4 weeks.

The machine offered by Mesars. Beyer Peacook & Co. was oonsi-
dered superiorin every way to the cheaper machine the design
and construotion of which was not ponsidered suitable for
indentor’s requirementa.

Previous supplies of this paper had been made by Messrs. Alex,
Cowan & Sons, Ltd.

On this occasion, however, a lower tender was received for paper
which was considered to be equally suitable.

The two quotations were cabled to the indenting officer, who in
reply stated that he preferred Cowan's paper.

The indenting officer, specified in the Indent that the ‘lm'i-tntim
ink should be supplied by Messrs. H. Morrell, Ltd., that the
blue black and red inks should be supplied by Messss, H., O.
Stephens, Ltd.

Competitive tenders were obtained and offers for inks considered
to be of equal quality were obtained at.lower prices than from
the above specified firma.

The matter was referred to the indenting officer, who replied that
it was essential that the inks be supplied by Messrs. Morrell

and Stephens, respectively.

The lowest tenderer had not executed any contracts for the London
8tore Department and it was doubtful whether they could
supply satisfactorily.

In view of the urgency of the demand, and of complaints from the
military suthorities in India regarding variations in the shade
of this material, it was decided to place the order with Mesars.
James Harper & Sons, the next lowest tenderer who had re-
ocently made sstisfactory supplies under another contraot.

The indenting officer domanded a polystat specifying Mr. A. E, Dean
aa supplier. )

Competitive tenders were invited, and offers of equivalent appars-
tus were obtained at prices lower than Dean’s. ,

The indenting officer was informed, and he replied that Dean's
tender should be aocepted, as this make was known®to be satis-
fao .

Wm. t;lzrdmore & Co,, Ltd., offered delivery in from 3-4 weeks
after the resumption of rolling eacly in January. Nome of the
firms who tendered at & lower price conl.d make any definite

offer of daliwsy . .
* + N
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~RART -C —Gases -sn 4vhioh -the disorims-

sdmount
Stores ordered. | Contract Number. Name of Contracter. ol
Contract.
RE s d
Couplings, Screw F.-1736/1882/4-8-26 Wittekindwetke Brausen, | 7,546 0 0
‘Bbeling and Naterp G. | (German).
m. b, H.
| F.1/737/1882/4-8-26 Fried Krupp, A. G. 8,383 16 0
' {German).
' £15,928 15 0
Brase and Copper F.-2022-3865/15-10-26 | C. Heckmann, A. Q. 219 10 O
“Plate. ' (German).
Bteel Dogspikes .. | F.-3353-8./3421/0-11-26 Ste. Ame. des Boulon- | Rate per ton.
' ' ' - neries de: Lioge et deda ‘#£9 16 0
“Blanchisserie. for250 tons
‘No. 1,380,000, tons £10 2 0
407, for 157 tons
) Belgian.
'NO.‘I,"WM -waim«s Ml,’ﬂ-li- g lUﬁnol snd  Acieries £10 8 0
—tons 407, | ‘Alard, Belgian.
No.'1,750,000 | 'R, ms 134210211 | A \de'Barsy . £10 8 0
tons8P0. | D6, Belgian,
No. 2,250,000 F 8356-8./3421Y8i 1 - | Boc, ‘Anme, Usines Gilson £10 8 1
—tons 733. Belgian.
"No. 800000 - 'F -3867:8./8431/%:11- ' |' Usines Guntavo Bobl $i0° 8 6
—itons'168, _ Belgian.
Total cost of
the 7,000,000
spikes
£23,835 0 0
' approx.
'Cotters | F.IST50:H. N./538/ AWittekindwerke Brusen, | 2,875 0 0
3-12-28, | Ebeling and Natorp, German.
YF.-8T00:H. N./588/ mhemﬁ: ve . 1,786 0 O
3-12-26. -German.
) £4,661 0 0
TieBars ~ .| ‘F.-¥761/H. N./638/ Soc. wnon, deda Provi- | 27,000 0 0
3.12-28. dence. Belgian.
$oc. '‘Anen des Forges | (11852 Q 0

'F.-3762/H. N./888/
'3-12.98,

'Founderies and Larai-
'noirs de 'Nivay,

.

|£38852 0 O




naton 18 between foreign. firms only.

STATEMENTH LAID ON THE TABLE. . .

Lowest Tender
not Reason for acceptance.
sccepted. ' ’
£ s. d. .
The lowest tender was from the Wittekindwerke of Westhofen
near Essen.
ig firm had, not previously supplied screw couplings for Indian
" Railways and it-was theréfore’ decided to place only belf tBb
requirements with them as & trial order.
The remainder was ordered from the next lowest tenderer, Mesars,
T Krupp.
15000 0 0
(German).
208 9 2 | Accepted on the groupds of quicker delivery.
(French). Half the quantity at: each item was required to reach Indis in
November , 1026, and the balance 2 months later.
The lowest tenderer, could not undertake to deliver the urgent
portion in less than 3 to 3} months, whereas the next tender
- ., (which. waa_scospted) offered to_d 4 :
Division between the two firms would not have been while.

None of the tenders| These were simultaneous tenders, and in communicating decision
at the lowest rate on the tenders, the indenting officer stated that it was easential
offered the full that the whole of the dog-spikes should bs delivered in Indis
quantity of dog- by the end of June, 1927, and requested that if poesible the
spikes. order should be divided between two or three firms.

If no regard had | The order was divided between the five lowest tenderers, each re.
been paid to ceiving an order for the quantity he could be relied upon te
delivery the deliver within the specified time.

7,000,000 spikes
could have been
purchased  for
£234256 0 0
approx.
Tenders were invited simultaneously in Indis and in London, snd
details of the lowest tenders were cabled to the indentor.
. Presumably on account of the earlier delivery offered, the indentor
selected the highest quotation.
It was possible, however, to secure equal or better delivery at &
- lower price by dividing the contract between two tenderere
£4,550 0 0 and orders were placed accordingly.
Ditto.
38,616 ¢ 0 .
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PanT D.—Cases in which lower Brilish tenders have been

Amount
Stores ordered. Contract Number. Name of Contractor.
Contract.
£ o d
Wheels, Grinding. . | F.2383/1862/7.9-26 | Alfred Herbert, Ltd. .. 595b18N 5
f. 0. b. New

York.
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set assde wholly or partially in favour of Forewgn tenders.

Lowest Tender
not

acoepted.

Reason for acoeptanoe,

£ & d
546 5 10

)

The demand specified that Norton wheels should be supplied as
they had been found to be the most satisfactory.

As, however, the Carborundum Co. and the Universal Grinding
Wheel Co., were known to be manufacturers of wheels of reliable
quality, these firms were invited to tender in competition with
Alfred Herbert, Ltd., the Agents in this country for Norton
wheels. The two first named firms both tendered at about
£49-12-0 lower than Alfred Herbert, Ltd.

The quotations were therefore telegraphed to the indenting officer
who replied that Norton wheels should be supplied.
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SUBJECTS DISCUSSED BY THE CENTRAL ADVisorY COUNCIL 0F RatLwars.
The Honourable 8ir George Rainy (Member for Commerce-and Reil-
ways) : Sir, I lay on the table a statement showing :

(1) subjects discussed by the Central Advisory Council for Rail-
ways ;

(2) Conclusions arrived at by the Central Advisory Couneil ;
(38) action taken by Government,

for which the Honourable Sir Hari Singh Gour asked in his question
No. 815, dated.the 9th Mareh 1927,
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N LEGIBLATIVE ASSEMBLY, [18te Ave. 1927.

PUBCHASE BY THE GovaMENT oF INpia oF AMERICAN WAGONS DESTINED
For Russia.

Mr. A. A L. Papsons (Financial Commissioner, Railways) : Sir, I
have to lay on the table the information promised by me in reply to a gues-
tion asked by Diwan Chaman Lall, on the 15th February 1927, regarding
%e purchase by the Government of India of American Wagons destined for

ussia.

(¢) and (d).—(1) The estimated cost of erecting and altering 900 covered
wagons was Re. 660-4-0 per wagon ; and the actual cost was Rs, 688-14-0 per wagon
which is 43 per cent. over the est:mate

(2) The estimated cost of erecting and ajtering 4,100 high sided steel trucky was
Ra. 1,460 per truck ; the gctual cost was Re. 2,414- 13.0 per truck. The diffgrence
between the original estimated amount and the amount paid to the firm was 65 per cent.
over the original estimate.

(e) No. -

Diwan Chaman Lall’s supplementary questions.—No inquiry was made by the Audit
Depagtment of any other Department ag the usual 4ud1t and ofher chet.;h that were
applied indicated no irregularities.

OgpErs ForR WaGONS.

Mr. A A L._Parsons (Financial Copppisgioner, Railways) : Sir,

I hgve also to lay on the table the igformatjon promised by me in reply

tordqq,lestlons asked by Mr. B. Das, og ihe 15t rub 1927, regarding wagon
orders.

Question No. §70—
(o) and (e). All the wagons refersed to have since been deliversd.
(b) 6,842 were on order in India and the balgnce outside India.
Question No. 671—
(@) Yes.
(b) The nymbers of wagons, in terms of 4-wheelers, placed on the line, bi State-

; owngd Railways, each year, on account of additions and re , from
1919-20, are as follows :

1919-20 . .. .o 4,601
1920-21 .. . 1,874
1921-22 .. . .o 7,540
1022-23 .. .. .. 8,138
1923-94 .. .. .. 13,474
1924-25 .. . .. 6,082
1925-26 e e .. 10,215

1926-27 . . .. 8,024

Qucstion No. 672—
() Yes, on the 26th January 1024,
(b) The Government of India are unable to make any estimate. The introdue-
« tion of improved fucilities for carrying traffiec, on which the Railway Board
and Railway Administrations have been ensmgod in recent years, will
ennble n similar volume of traffic to be carried by a smaller number of
wogons, and the volume of purchases will therefore depend on a dewolop-
ment of traffic, the extent of “hnch the Government of India are umable
to forecast.
Sr:) The Honburable Member must rafﬂr to the evidence given by 8ir Clemont
o Windley as a whole. He pointed out that it was very difeult for him to
give any relinble estimate of the pgobable requirements during the uext

. ¢
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five years, or in fact of any year except the year immediately ghead ;
that some Railways were getting very remarkable results in thé hetter
use of wagons, automatically reducing to some extent the additions neces-
sary year by year; and that consequeutly it would probably be inydyisable
for him to give any flgures which might hereafter be used us part of u de-
finite policy of the Railway Board of adding so many wagons a yeur.
He also pointed out that ut the time he gave evidence the Railway Board
had only admitted the necessity of purchasing 3,000 wagons, both as
additions and renmewals ; that the Stuto Railways (as opposed to Cow-
pany Railways) were at the time rather over-stocked ; and that tﬁe
8,000 wagons, a figure which might be incrensed to 4,500, were practi-
eally all required for Company-managed Railways. He further d
that the fignre of 7,500 wagons mentioned by him was merely ay. jpgj-
cation or idea of what anpual additions plus re{n:wnle might H\g after
five years’ time, based on the information available at the time le gave
evidence. Much hus of course happened to modify the position suce
the end of 1823,

Question No. 675—
(6) The Honourable Member is reforred to the reply to his previous questlon.
(b) The numbs w for which ordems wgre placed by State-owped Rafl-
* 'mm“ﬂ ;’wﬁﬁy“ﬁ"ﬁm@ reRowly ﬁﬂ?ﬂ@iﬂ% "&i termp of 4wheelgrs)

are as follows':

192324 . N L BT
169495 . . "y
1926.26 . .. .. B4
1926-27 .. . .. 8,075

ToraL .. 80,790

(¢) 28,046 out of these were ordered from sources outside India.

110 MEMBER TQ THE COMMITIEE ON BUBKIC
wLRoTION " Ogmmog MAULANA A. H. NATIQUE.
The Honourable 8ir Baail Blackett (Finance Member) : Sir, I move :

St

s n-ofcial Members of the Assembly do proceed to elect p member
to the d%m‘me?onq%uh_lic Accounts in place otbgnuln_n_g A. H. Natique who has
‘enséd to be o Member of the Legisiative Assembly.’’

The motion was adopted.

ECTION OF A PANEL FOR THE STANDING COMMITTEE OF
ELECT%ﬁE DEPARTMENT OF INDUSTRIES AND LABOUR.

i ideration
Mr. President : The House will now resume further consi
of the following motion moved by the Honourable Sir Bhupendra Nath
Mitra on the 21st February, 1927 :

' s deseribed in the rules
i ¢f That this Assembly do prorecd to plect, in the manner
ublished in the Home Departlzncut Notifieation No. F.-40, gitfgd“éh' d?t:g tﬁ:%l{’!.tt!’t
923, as amended by the Home Depm;t_u;;aut No}:iﬂm?ﬂ: IN:-IB.G; the members of tlie
January, 1924, o panel consisting o menibers % tries apd Labour
By Committes fo advise on subjects in the Depargmeuts of Industries apd Lo

will be nominated.'’ . . . . .
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Mr. R. K. Bhanmukham Chetty (Salem and Coimbatore-cum-North
Arcot : Non-Muhammadan Rural) : Sir, I beg to move : ‘‘ That for the
original motion "’ the following be substituted :

‘4 That this Assembly do proceed to eleet, in such manner as may be prescribed

by the Honourable the President, a Committee consisting of 7 members to advisc on
subjects in the Department of Industries and Labour.’’

The Honourable 8ir Basil Blackett (Finance Member) : On a point
of order, Sir. I should like to ask your ruling whether this amendment is
within the scope of the motion and in order. I submit that it ought to be
moved, if at all, as a recommendation to the Governor General in Council
to change the rules under which this motion is made, and I would draw your
attention......

Mr. President : Which is the rule ¢
The Honourable Bir Basil Blackett : The motion is :

‘¢ That this Assembly do proceed to elect in the manner deseribed in the rules
published in the Home Department Notifleation No. ....""’
It is in the manner so described in those rules, of which I have a copy
here, that a panel is required, and until those rules are changed, I submit
that a motion to elect & panel is not a motion that can be amended in the
manner proposed. I would draw your attention to the fact that in 1925
a motion similar in charaeter was sought to be moved by the Honourable
Member from Nagpur, Sir Hari Singh Gour, and your predecessor ruled
that it was out of order.

Mr. A. Rangaswami Iyengar (Tanjore-cum-Trichinopoly : Non-
Muhammadan Rural) : I submit that once this motion is before the House
it is perfectly open to the House to amend the motion, because the motion
before the House is :

‘“ That this Assembly do procced to elect in the manner deseribed in the rules
published in the Home Department Notification No. ..... '

That being so, I submit that it is perfectly within the province of this
House to say that this House will now proceed to elect in some other manner,
namely, not by a panel hut direétly, the people that ought to advise on the
subjects relating to the Department of Industries. What we say, Sir, is
this, that so far as the question is embodied in a motion before the House
and we are asked to pass a motion on the basis of which only the House
can proceed to the election of any members to serve on the Standing Com-
mittee, it is perfectly open to this House to state in what manner it will
constitute the Committee which it is asked to set up. Therefore, I sub-
mit the mere fact that the Notification preseribes a particular method by
which we are asked to elect does not preclude this House from saying that
we want to elect it by a different method, and this amendment is perfectly
in order.

Mr. President : The Government ask the Assembly to give them a
panel and the amendment says : ““ No, we shall not give you a panel ”’,
Is that not so ? .

Mr, A Rangaswami Iyengar : We want to give a Standing Commit-
tee and that is the,main object of this motion.

Mr: Ppesident : You say we will. give'you members of the Committee
dimt. . . . . N
[ ] []
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ELECTION OF PANEL FOR THE STANDING CONMITTEE FOR THE 3078
DEPARTMENT OF INDUSTRIES’AND LABOUR.

*Mr, R. K. Bhanmukham Ohetty : The proposal before the House is
that the House be called upon to elect a certain number of members to
serve on a definite Committee......

Mr. President : No, the proposal is that the Assembly should elect
a -panel from which the Governor General shall select certain members.

*Mr. R. K. Bhanmukham Chetty : But the substantive portion of the
motion is that the House be called upon to elec¢t certain members who will
serve on this Committee—that is the substantive portion—and the election
is sought to be held in the manner prescribed in the Home Department
Notifieation. Tt is perfectly open to this House to say that it will elect the
Committee not in the manner prescribed in that particalar rule but in some
other particular way.

Mr. President : Ii is not within the competence of the House to say,
““ We will elect it in a different way.”’ It is open to the House to say,
‘‘ We will not eleet in the manner proposed by the Government.”’ You
can oppose that motion and negative it altogether, but it is not within the
competence of this House to say : ‘* We shall elect in a different manner
from that proposed by the Governmen! ', Either accept the manner pro-
‘posed by the Government or negative it altogether.

*Mr. R. K. Shanmukham Chetty : It comes to this, that the Govern-
ment have brought forward a proposal to elect a Committee in a particular
manner, and is it not open to this House to say that the Committee shall
be elected not in that particular way but in a different manner ?

Mr. President : Are Government bound to accept the decision of the
House in the event of this amendment being carried ? :

*Mr, R. K. 8hanmukham Ohetty : But the Government have made
a motion and it is for this House......

Mr. President : If the amendment is carried, it can merely be a
recommendation to the Governor General in Council. They are not bound
to accept the motion embodied in the amendment. That being so, it can
only come by way of a Resolution recommending to the Governor General
in Council to amend that particular rule which lays down th manner in
which these advisory committees are to be elected. It cannot come by way
of an amendment to this motion.

*Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammudan Rural) : I understand that three
members are to be nominated out of fhe panel of
nine which we are asked to eleet. Instead of that will it be open to this
House to elect only three members who are to be appointed and leave the
matter there § We know that three members are to be nominated by the
Governor General for this Standing Committee. We desire that we should
excreise that right by electing the men whum we want to sit on the Com-
mittee and, therefore, without amending the rules is it in the power of
this House to elect only three or are we compelled to elect a pafel  We
cannot be compelled to........ _

Mr. President : There is no question of any compulsion. The
Assembly is not bound to elect a panel. They might throw out the pro-
posal made by the Government of India. That is the only remedy opern
to the Assembly. They ean say :*‘‘ We do not aceept your propgaak  We

= v
*Speech not corrected by the Honourable Mﬂ:lbar.
. ..

1 ».M,
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[Mr. President.]
.do not want to elect a panel from which the Governor General will select
gertain members. We want to elect the members ourselves . For that
purpose the legitimate course for the Assembly is to move the Governor
General in Council by way of a Resolution recommending to them that
they should alter the rules which prescribe the manner of election.

*Pendit Madan Mohan Malaviys : I suggest then that the Iouse
should refuse to eject the panel and leave the matter there.

Mr. President : Hopourable Members are perfectly: within their
right in Apposing the motion,

Mr. K. 0. Neagy (Dacea Division : Non-Mybammadan Rural) :
There is another matter to which attention has not been drawn. As
matters st these Committees are Joint Committeps of both the Houses,
Just as we plect papels, the other House elects panels also, gnd a number of
members are taken from each of theap nanels for the purpose of constituting
the departmmgl Committee. maderatan my o;nourable friend,
who has given notice of this amen.dment to hn d view that in futura

there shquld be no Joint Committees, but that on is House should have
the exclusive privilege of plecting  de rtlnept pm)mtteesf Thg,t is
a point qn which I have not heard my apourable friénd makmg any sub-
: rgq;op, q,nd that, I submit, woyld arise also in connection with the point of
0

Mr. A Iu'ummi Iyemgar : I think the amendment is plear.

The Honourable Sir W : I bow to your ruling. As ypn
have ruled this amendmen ut of order, I have nothing more to say.

Mr, President : Mr. Neogy has raised some point on whish he wanis
a reply

B Nath (Member for Industries
and L oqr) Ash}%;uatiivehxy &hut the?nt;?ﬁdmpnt is out of order, no

reply 41 requlred from Government.

Mr. President : Here is a non-official Member who desires spme in-
formation in connection with this motion—I think the Gevernment onght
to give it.

The Honourable 8ir Bhupendra Nath Mitra : So far as the Resolu-
‘tion goes a panel is elected by this House and a panel is elected by the other
iHouse. As a matter of fact the other Honse has already elected a panel
and we are awaiting the election of a panel before we can form a Com-
mittee.

*Mr. BR. K. S8hanmukham Ohetty : So far as my amendment goes, it
is equally all right, T submit that what we propose is to send seven
memberd of this Committee and the other House i perfeetly at liberty to
send seven members,

Mr. President : I have alrea.uh ruled that the amendmeni of
Mr. Shanmykham Chetty is out of order. He is perfeetly entitled to oppose
the motwn Doe« he \\lah to ‘-]lt‘cl]\ in ogposition to the motion ?

L]

1 Speech not corfected h) the *Honourable Member,
[
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DEPARTMENT OF INDUSTRIES aND LABOUR.

Mr. Varahagiri Venkata Jogiah (Ganjam-cum-Vizagapatam : Non-
Mubammadan Rural) : [ rise to oppose the motion, for the simple reason
that it is always desirable for this Iouse to elect members to serve on Com-
mittees rather than to allow the Government to nomipate members. T
therefore oppose this motion.

Mr. K. 0. Neogy : Sir, before I make my submission on this Reso-
lution, I would ask for a ruling from yon as to whether we would be in
order in discussing the weneral principles regarding the constitution of all
these various Committecs which are proposed to be elected, namely, Com-
mittees in connection with the Tndustries and Labour, Commerce, Educa-
tion, Health and Lands and Publicity Departments, or whether we are to
confine onrselves to the merits of the partienlar Committee attached to
the Department of Industries and Labour.

Mr. President : The Honourable Member should confine himself to
the motion before the House now.

Mr. K. C. Hqgﬁ : Then, Sir, I should prefer to mgke my submission
on a subsequent mofion.

*Pandit Madan Mahan Malaviya : Sir, I wish to draw the atten-
tion of the House to the reason which T take it underlies the opposition to
this motien, and the desire which underlies also the proposal that we should
elect not a panel out of which a certain number will bé¢ nominated but the
members themselves. What is this Comittee, Sir 7 The Cominittee is a
Standing Committee to advise on subjeets in the Depurtment of Iydustries
and Labour. It is a Comumittee merely to advise. It is not a Committee
which is given any fingl power of decision. It is not a Committee which is
invested with the power of voting funds or making grants for particular
industries or for la]l:,?)ur organisations or for the benefit of labour. Cannot
the Government shaw the courtesy to this House of asking them to elect
three men whom we consider the best to advise Qovernment on these sub-
jects ¥ Must the Government ask this House to nominate three times the
number from whom the Governor General in Counecil will elect three men
whom he also considers to be competent to advise on these subjects ? T
gubmit, Sir, that this much courtesy ought to be shown to this House that
it should be asked to elect the men who it thinks are fit to advise on these
subjects. If the Government eannot show us that courtesy, without mean-
ing any disrespect, without showing any want of co-operation with
them, we should decline the invitation to hamper them by nominating 9 and
80 putting the Governor General in Council to the trouble of counsidering
which of the 9 are best fitted to be honoured with an appointment on the
Standing Committee to advise the Department.

Mr. N. M. Joshi (Labhour Interests : Nominated) : Siv, if the amend-
ment of my Honourable friend Mr. Chetty had been moved I wonld have
supported it, beeanse T feel that an eleeted Committee waonld have heen
much better than a Committee appointed eut of a panel.  Still I am not
one *of those who will oppose the motion for the appeintment of a panel.
We have been electing members for the panel now for seversl years, and T do
not know why we shonld refuse to sleet members for the panel nov It

L] [

a
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= Specch not enrreeted iy the *Mononeable, Member,
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[Mr, N. M. Joshi.]

would have been quite within our rights and it would have been quite
proper for us to have insisted upon the members being elected, but if we
cannot do that I think we should do the next best thing and elect the
members for the panel. I have been a member of the Standing Committee
for the Department of Industries and Lahbour, and I can say that that
Committee has met several times and from the point of view of labour it
has also done some good work.

Mr, K. C. Neogy : Sir, T find that general observations have already
been made by the Honaurab]e Members. .

Mr. President : I thought the Honourahle Member was not going to
speak on this motion.

Mr. K. C. Neogy : W’el‘., Sir, in view of the faet that we are having
a general discussion might 1 have your leave to make my submissions
gencrally ¢

Mr. President : Mr. Neogy.

Mr. K. 0. Neogy : Sir, I am afraid I am responsible for much of the
unhappiness that these Standing Committees have been causing, both to
the Government and to this House. For, it may not be in the recollec-
tion of this House that it was I who in the winter of 1922 moved a Resolu-
tion for the appointment of such Committees, as a result of which these
Committees came into being.

Sir, when the reforms were first under discussion, proposals were
rut forward from the non-official side, as alvo by the authors of the reforms
proposals themselves, that there should be Standing Committees attached
to the different Departments of Government in order prineipally to allow
non-offieial Members to have an insight into the inner working of the Gov-
ernment machinery. At one time the Government of India were very
much opposed to this idea, but later they seem to have relented, and when
the Joint Parliamentary Committee made a recommendation for the appoint-
ment of such Committees, T may say that they had the coneurrence of the
Government of India for taking that step. Sir, T shall try to refresh
the memory of my Honourable friend, Mr. Crerar, particularly by referring
to the evidenee which Lord Meston (then Sir James Meston) gave before
the Joint Parliamentary Committee on the Government of India Bill, and
he will find that when he appeared before that Committee for the third
_oceasion, on the 13th October, 1919, he said :—

“¢ that in regard to the Btanding Committees with the Government of India, the
Qovernment of India would ask that if those institutions are accepted by the Joint

Committee, an excoption should be made in the case of two Depanment.s the Army
Depurtment and the Foreign and Politicul Department.’’

It was thereafter that I made inquiries in this House in 1921 as to what the
intentions of (Rovernment were in regard to this recommendation of the
Joint PaMiamentary Committee, Strangely enough, the Government of
India replied that they had no intention of having any such Committees at
all, and thereafter I moved the following Resolution on the 19th January
1922 —

¢« This Assembly recommends to the Governor General in Council that Standing
Committees elected by Members of the Legislature be associated with the difforent

Depurtmer..s of the overnment of Indin, other than the Army and the Foreign aud
Political Departments.’’
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In framing that Resolution I proceeded wery closcly upon the position
which the Government of India had taken up in giving evidence through
Lord Meston before the Joint Parliamentary Committee. Sir, my Re-
solution was however very stoutely opposed by the then Home Member,
Sir William Vinecent, but the House carried my motion in spite of such
opposition, after a division. Sir, on that oceasion T gave all the relevant
extracts from the Government despatches and the Report of the Joint Par-
liamentary Committec on this question. I have no intention of recapi-
tulating all that I stated on that occasion, but I will just refer to one or two
points which have a direct hearing on the present matter. Sir, so far ag
the question of the constitution of the Committees was concerned, the Joint
Parliamentary Committee contemplated a partially elected and a partially
nominated Committee, This is what they stated :—

‘* Our idea is that the non-official Members of the Assembly and the Council of
State might elect by ballot in proportion to their respective strengths two-thirds of
the thh@e;n?frs of each Committee, while the Government nominates the remaining
one-rnird.

The Honourable 8ir Bhupendra Nath Mitra : Is the Honourable
Member quoting from the Report of the Joint Parliamentary Com-
mittee ¥ I am afraid he is in error.

Mr. K. O. Neogy: I am sorry ; I am referriung to the Montagu-
Chelmsford proposals. As a matter of faet the Joint Parliamentary
Committee did not make any detailed recommendations with regard to
this matter.

The Honourable 8ir Bhupendra Nath Mitra : They did.

Mr. K. C. Neogy : Not detailed recommendations. What the Joint
Parlinmentary Committee said in effect was :

‘“ We want to leave it to the Government of India.’’

They left it to the discretion of the Government of India to determine the
Committees’ composition and the duties that should be assigned to them.

The Honourable 8ir Bhupendra Nath Mitra : Is it the Government
of India or the Governor General ¥ I am sorry the Honourable Member
is 80 unkind. If he will read a previous passage of his speech, he will find
out what the Joint Parliamentary Committce had said.

Mr. K. C. Neogy : The Honourable Member is drawing a distinction
which to our mind is without any difference. Whether it is the Governor
General or the Governor (General in Counecil, so far as we are concerned,
we find that there is very little distinction. However, Sir, I am not con-
cerned with these small matters of detail. What we want is that these
Committees should be allowed to function in the proper way, and the only
way in which they can be useful both to the Government and to the
people. Sir, when I moved my Resolution, T was not at all satisfied with
the procedure that was laid down either in the Joint Parliamentary Report
or in the Montagu-Chelmsford Report about the constitution of these Com-
mittees. That is the reason why ] asked for entirely elected Committees,
but the Governor General in Council thought otherwise and in giving effect
to that Resolution of mine, they came to a compromise. They qllbwed both
the Houses to have their election of nominees and they made their own selec-
tiorr of the members from those panels {hereafter. - Sir, it was certainly a
departure from the recommendations of the Montagu-Chelmsford pro-
posals. And my Honourable friend Mr. Shanmukham Chetty has every
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reagon for being aggrieved at the manmer in which the Government of
India are departing from those recommendations. We have gqt experience
of these Committees during these few years, and it is perfe_ct?j' egitimate
on our part now to demang that Government should seriously consider the
desirability of revising the rules in regard to the constitution of thes
Committeés. 8o far with regard to the composition of the Uoiﬁmitrééé, bﬂi
there is another point fo which 1 want to refer and on which I Ty
ground for oppesition to the motion. Sir, the Government of udiam{
must say, did not at ahy time make any secret of their opposition to pi.he
idea of these *Standing Committees ; but one would have expected that
after they had accepted the Resolution, even though partially, they should
try to give effect to the intention of Mr. Montagu and Lord Chelmsford
and also of the Joint Parliamentary Committec in regard to the work to be
placed before the Standing Committees. But what do we find ¢ Well,
before I charge my Honourable friend Mr. Crerar with having dropped the
Home Department Committee altogether, I want to say that in justice to
the Department with which we are dealing just now, it must be said that
that is perhaps the only useful Committee we have got at the present
moment,  But, Sir, the other Departments, notably the Home Department,
have not done anything to justify the constitution of these Committees, an
I find that it is not proposed at the present moment to have any Commrittee
attached to the Home Deépartitient at all. May I in this connection remind
my Honourgble friend Mr. Crerar of what Sir William Vineent said while
opposing my Resolution on that occasion ! He said :—

0T myself thitk md thevght t¥r dbmé 'dtthé that in the Hothe Departwment o

Oo]mnrjit’tae to exgmine propesals for legisltitn generally would be of Wery great
volue.
I draw my Honourable friend’s attention to that expression of epinion
with the hgpe that he will revise his decision and see whether a Committee
cotild nof be appointéd in conngction with the Home Department fo, dis-
charge this as also various other functions contemplitéd by the Joint
Parlidmeéhtary Cothrhitted and {ire Monthgt-Chelthefotd Reporf. Sir, if
Govérnment ate not willing to placé wotk of shifieietit ithportatree béfore
the Committees, it thdt be the attitude 6f Govérnmeént, I woilld Heve nd
hesitation in voting agaimst thesé Resolutiohs as & mdtter of prineiple.

*Mr. Mohammad Yamin Khan (United Provinces : Nominated Non-
Official) : On this question we have heard speeches and criticisms of
different types which to my mind are not at all relevant when this motion
is moved. As laid down by yourself, Sir, either this motion can be adopted.
or it cgn be rejected altogether.

. The speeches which have been made here to-day ought to have beem
made when the question of amendment was being considered: These rules
and notifieations have been in existence since August, 1922, and the different
Agsemblies have been working accordingly. It was quite open to Honour-
able Members during this time to bring in a motion of amendment if they
were not satisfied with the present system ; but they did not choose 1o do
gb. Now %t a timé when the question is whether this should be cohsidered
or whether there should be an election of a panel or fiot, this questioh of
muendment has been introduced. I do not think that even the total- re-
jeetivn of this proposul i¥ sound, because hére in the Assembly we represent

) *Speech not corrected by the Hongurable Member.
v .
- . . . .
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differetit parties, different ideds and different thoughts. 1f we & fiot have
a panel, we will be treading on very dangerbusé grdtind. We have the
Swaraj Party, the Natjondlist Party and the Independent Party, and thore
aré other Membeérs who do fot belomg to ahy party at all. Tf we Wwere
only to elect a Committee from the Assembly, probably someé of the Membets
who do not belong to the strongest rarty, although they may be gdaite effi-
cient and quite ecapable of working on the Comnrittee, may be ignored
altogether.

Sir Bari 8ingh Gour : Ilow will they get on the panel ?

*Mr. Muhammad Yamin Khan : These Members have not got the
dlightest elitnee im o Commitiee 6f 9 members If we decide as Powmilit
Madan Mohan Malaviya says, to eleet three members and no wore, 1 sav
it is absolutely impossible heeanse there will be 9 nominations altogether.
If the motion is to elect 9 members and if there are only 9 nominations
from the Assembly, then they will he conxidered 1o be eleeted. Fach party
may he able to send three Members only, but the Swarvajist Members may
not be satisfied with the nominations made by the Nationalist Party. Prob-
alily the Independents will send theee more. [t ix, in my opinion, abso-
lutely impossible und impracticable to carry outl the suggestion that has
been made. It is always sale {o eleet more Members than are required to
serve on a particular Committee.  Out of these, the Government may sclect
people of different thoughts, different ideas and different interests who
might give sound advice, as is expected from this Committee, This iy only
an Advisory Committee, and as sueh it must consist of members represent-
ing different political shades of thought and political interests. [ think
the present system is Yery sound and all gadstlofis relating to its dmend-
ment are absolutely irrelevaiit. Therefore, Sir, T §upport the motion.

The Honourdble Sir Bhupéithta Neth M#ra : Sif, 1 am extremely
grateful to my friend, Mr, Muhammad Yamin Khan, whom by the way, 1
should like to congratulate oh his riaiden speech in this Assembly, forhaving
attempted to divert the debate on to the proper channel. You, Sir having
ruled out bf order the amendment proposed by my friend Mt Shanfhnkhatm
Chetty, it is hardly netessary for me at this stape to disctiss the pripriety
of the arrangemenits which were introflucetl By the Gbvertitr liehtral in
1922, enll 1 shall only make one getieral reiiark tn corHéctiofl with {hese
arrangements. I am gorry my friend Mr. Neogy did naot bring out the
full position whent he was attacking the present system a few minutes
ago. The present system, as a matter of faet, follows the recommenda-
tion of the Joint Select (‘ommittee. [ have not got the Report of the
Joint Select Commtrittee and T shall therefork quate from Mr. Neogy's
own speeeh in this ITouse which he delivered o the 19h January 1022,
There he gives this as the guotdtion from the Report of the Joint Seleet
Committee —

) ““ It may cven grently awslst the politieal education of India if Stamding Cow-
mitteee of legiulnti}'c bollivs are attnehed to certnin Departments of Government ; hut
we only express this opinion on the understanding that the appointment of such Com-
mittees, their position mand the regulutions which govern their proeedure, shall Be mattors
whally and exclusively within the diserction of the Governor General. '

:I‘llat was the recommendation of the Joint Seleet (‘ommittee, who
apparently came to thiy conclusion tn spite of a differert recommendation
in the Montagu-Chelmsford Report and affer consideratign of the consti-
tutional aspect of the case. . . .

- LR
» * . . :
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Having said so much I shall now confine myself to my Resolution.
Sir, in accordance with the usual practice—a practice which has been in
force for five years—I asked for this punel in February last so that 1 might
be in a position to form my Advisory Committee. As I mentioned in this
House a little while ago, the other Ilouse had been kind enrough to give
me a panel.....

8ir Hari 8ingh Gour : They are always very kind to you.

The Honourable 8ir Bhupendra Nath Mitra : The only objection, 1f
I may say so, which this House might have had in giving me that panel
was if it had any doubts about the utility of that Committee.. Mr. Joshi
has already said something about the utility of that Committee. My
friend, Mr, Neogy, has been kind enough to admit that probably that
Committee has some utility. I do not want to waste the time of the House
by reading out the various important items involving questions of policy
which were referred to that Commitfee in the last two years. The mem-
bers who formed that Committee are fully aware of these subjects. They
cover in fact various branches of work with which my Department has
got to deal.

. Now, I would ask the House to consider whether, because they do not
like the present constitution of these Committees or because they do not
like the panel system on grounds of high policy, if I may use that expres-
sion, it is fair to me that they should deprive me of the services of this
Committee and compel me to go without the assistance of my Honourable
friends like Mr. Joshi or Mr, Chaman Lall.

Mr. Gaya Prasad Bingh : (Muzaffarpur cwm Champaran : Non-
Muhammadan) : Why don’t you nominate direct ¢

The Honourable 8ir Bhupendra Nath Mitra : That is not a matter
for discussion at present, The President baving ruled the amendment
out of order, it is hardly necessary for me to pursue further the propriety
of the present arrangements. But as my friend Mr. Gaya Prasad Singh
has raised the question, I shall just say a few words on the subject. As
it is, in 1925 it fell to my lot for the first time to advise His Exocellency the
Governor General about the formation of the Committee to be attached
to my Department. Now the Assembly elected a panel and the three
gentlemen who headed. the list were Mr. Chaman Lall, Mr. Joshi and Sir
Walter Willson. 1 took those three gentlemen as members of my Stand-
ing Advisory Committee. In 1926, the mewbers who headed the poll were
Sir Walter Willson, Sir Darcy Lindsay, Mr. Chaman Lall and Mr. Joshi.
If T were to follow what my friend Pandit Madan Mohan Malaviya was
advocating a little while ago, 1 should have taken as members of that
Committee Sir Walter Willson, Sir Darey Lindsay and Mr. Chaman Lall,
leaving out Mr. Joshi. Well, that shqws that this panel system is very
elastic. It e¢nables me to put into that Committee people of various
opinions from whom I can get the best assistance, That year 1 took, as
a matter of faet, Sir Walter Willson, Mr. Chaman Lall and Mr. Joshi, .
leaving out Sir Darcy Lindsay, so that in both years I had on my Standing
Advisory Committee a European member representing capital, my friend
Mr. Joshi who represents labour, and my friend Mr. Chaman Lall .-who,
though he has I believe large capntalmt:c connections, takes a good deal
of interest in the welfare of labour. Now, it may be argued that my
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Committee was defective because the representative of capital was a
European, I settled that when taking members from the other place. I got a
panel from the other place and from that panel a representative of Indian
capital was selected, and I also selected a politician with general expe-
rience which gave my Committee, if I may say so, a comprehensive out-
look. I would ask the House again to consider the whole position before
they become so unkind as to vote down my Resolution, because if that is
done, I shall be left without any Committee at all, and I can assure the
House that there are certain important matters on which I want to consult
my Standing Committee as soon as it has been formed. The House will *
come to know about them from various questions which I will have to
answer later on.

I think, Sir, I have dealt with the various points which have been
raised by my Honourable friends who have already taken part in this
debate, though I did not really want to deal at all with the reasons which
actuated my friend Mr. Chetty to move his amendment, as that amend-
ment was ruled by you, Sir, to be out of order. But having explained the
position as fully as I have done, I would now request the House to with-
draw their opposition to my proposal and to allow me to go on on the lines
that I have gone on for two years. If they want to change the present
rules, as the Chair indicated, it is open to them to bring in a Resolution
and have the rules changed, though, as I have already pointed out, the
change in the rules may not operate to the best interests either- of the
Executive Government or of this House. '

*Pandit Madan Mohan Malaviya : May I ask, Sirs if the Honourable
Member will give us the assurance that he will have this matter con-
sidered by the Governor General in Council and revise the rules so as to
bring them into line with the recommendation contained in the Montagu-
Chelmsford Report. That Report says......

Mr. President : I cannot allow the Honourable Member to make a

speech.
The Honourable 8ir Bhupendra Nath Mitra : Woell, Sir, the giiestion
of altering the rules can only he taken up if the House passes a separate
Resolution on that subject.

Mr. President : The question is :

‘¢ That this Assembly do proceed to elect, in the manner described in the rules
published in the Home partment Notification No. F.-49, dated the 22nd August
1922, as amended by the Home Department Notification No. D.-794-C., dated the 30th
Jannary 1024, a panel consisting of # members from which the members of the
Standing Committee to advise on subjects in the Department of Industries and Labour
will be nominated.’’

The Assembly divided -
AYES—4T.

Abdul Qaiyum, Nawab Bir Sahibzada. Ayangar,
Abdullah Haji Kasim, Khan Bahadur | Ayyangar,

Mr. V. K. Aravamudha.
Rao Bahadur Narasimha

Haji. Gopalaswami. .
Ahmad, Khan Bahadur Nasir-ud-din. Bajpai, Mr. G. 8.
Alexander, Mr. William, Blackett, The Honourable Bir Basil.
Anwar-ul-Azim, Mr, Bray, Bir Denys.
Ashrafuddin  Ahmad, Khan Bahadur | Coatmen, Mr. J.
Nawabzada Bayid. Cocke, Mr. H. G.
* Remarks not correctel by the Honourahle Member. - ‘“
. .
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Coagrave, Mr, W. A.
Courtenay, Mr. BR. H.

Crerar, The Honourable Mr, J,
Crofton, Mr. R. M.

Dakhan, Mr., W, M. P. Ghulam Kadir
Khan. ’

Dalal, Mr. A, R

Dalal, Bardar Bir Bomanji.
Donovan, Mr. J. T.
Dunnett, Mr. J. M.
Ghazanfar Ali Khan, Raja.
Haigh, Mr, P. B.

Irving, Mr. Miles.

Ismail Khan, Mr.

Joshi, Mr. N, M.

Eabul Singh Bahadur, Captain.
Keane, Mr. M.

Kirk, Mr, R. T. F.
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Mitra, The Honourable Bir Bhupendra
Nath.

Mohammad  Ismail Khan, Haji
Chaudhury.

Moore, Mr. Arthur.

Mukherjee, Mr. 8. C

Parsons, Mr. A. A. L.

Rainy, The Honourable Bir George.

Rajah, Rao Bahadur M. C.

Roy, Mr. K, C.

Bams, Mr. H. A.

Shah Nawaz, Mian Mohammad.

8ingh, Rai Bahadur 8. N.

Bubhrawardy, Dr. A.

Tonkinson, Mr. H.

Wright, Mr. W. T. M.

Yakub, Maulvi Muhammad.

Yamin Khan, Mr. Muhammad.

Young, Mr. G. M,

NOEB—36. .

Abdoola Haroon, Haji.

Abdul Matin Chaudhury, Maulvi.
Acharya, Mr. M. K

Aney, Mr, M. 8,

Ayyangar, Mr. M. 8. Sesha.
Bhargava, Pandit Thakur Das.
Chaman Lall, Diwan.

Chetty, Mr. R. K. Bhanmukham.
Das, Mr. B,

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Farookhi, Mr. Abdul Latif Saheb.
Gour, Sir Hari Bingh.

Haji, Mr. Barabhai Nemchand.
Iyengar, Mr. A. Rangaswami.
Iyengar, Mr. B. Srinivasa.
Jogiah, Mr. Varahagiri Venkata.
Kelkar, Mr. N, C.

The motion was adopted.

Kidwai, Mr. Rafi Ahmad.

Kunzru, Pandit Hirday Nath.
Lakiri Chaudhury, My, Dhirendra Kanta.
Lamb, Mr, W. B, .

Malaviys, Pandit Madan Mohan,
Mitra, Mr. Satyendra Chandra.
Moonje, Dr. B. 8. i

Mukhtar Bingh, Mr.

Naidu, Mr. B. P. :
Neogy, Mr. K. C.

Pandya, Mr, Vidya Sagar.

Sarda, Rai SBabib Harbilas.

Bhafee, Maulvi Mohammad,

Biddiqi, Mr. Abdul Qadir.

Bingh, Mr. Gayn Prasad.

Bingh, Mr, Narayan Prasad.

Bingh, Mr. Bam Narayan.

Binha, Mr, Siddheswar.

The -Assembly then adjourned for Lunch till a Quarter to Three of

the Clock.



The Assembly re-assembled after Lunch at a Quarter to Three of
the Clock, Mr. President in the Chair.

ELECTION OF A PANEL FOR THE' ADVISORY PUBLICITY '
- COMMITTEE.

The Honourable Mr, J. Orerar (Home Member) : I move :

¢ That this Assembly do proceed to the election, in such method as may be
approved by the Honourable the President, of & panel of 14 members from which 7'
members of the Advisory Publicity Committee will be nominated.’’

Before speaking briefly on this motion, I may perhaps be permitted
to say one word of a personal character. This is the first occasion
on which I have had the honour of addressing this Assembly. I am
aware that it is the custom of the House to extend to its newest Members
a great measure of patisnce and indulgenece, and, as it falls to me to have
the very heavy responsibility of speaking for the first time from this
Bench, I trust and hope that I shall have a very large measure of the
forbearance of the House. I do not think it is necessary for me to
say much on the motion which stands in my name. The gquestion of the
expedient of a panel for Advisory Committees has been discussed at con-
siderable length. The particular Advisory Committee which is the
subject of my motion is in material respeects different from the Standing
Advisory Committees attached to Departments which have been the
previous subject of discussion, and I should like to observe that the
practical considerations of convenience, which were so lucidly explained
by my Honourable colleague Sir Bhupendra Nath Mitra, apply probably
in much larger measure to the Publicity Advisory Committee. The ques-
tions which come before this Committee are of a very general nature,
and it is particularly desirable that the representation of different kinds
of opinion and different kinds of interest should be as comprehensive
as possible, The discretion allowed to Government by the panel system
does give them a certain facility for securing the representative character
of the Committee, and, as in matters of publicity it is extremely impor-
tant that different points of view should be carefully and duly con-
sidered, the particular expedient which is adopted in this motion, as in
the motion which has preceded it, is one which from a practical point
of view is so convenient that I trust it will commend itself to the House.
1 hope the House will pass the motion which stands in my name.

The motion was adopted.
*

ELECTION OF A PANEL FOR THE STANDING COMMITTEE OF
THE COMMERCE DEPARTMENT,

The Honourable 8ir George Rainy (Member for Commerce and
Railways) : Sir, I rise to move :

¢« That this Assembly do proceed to elect, in the manner deseribed in the rules
published in the Home Department Notifieation No. F.-48, dated the 22nd August,
1922, as amended by the Home Department Notifieation No. D.-794-C, dated
the 30th January 1024, s panel consisting of ® membera from which 3 will be nomi-
nated to serve on the Standing Committee to advise on subjects in the Department of
Commerce, '’ .

I do not propose, Mr. President, to say more than a word or two
about this Resolution. The Honourable Mr. Crerar has mentioned that
it is customary for new Members to trust a great deal to the indulgence
and the kindness of the House. I certainly have the utmost confidence
( 8083 ) o ! . .
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that the House will bear with my youth and inexperience and will not
deny me the protection for which I ask. All I wish to add is that
there are certain subjects, particularly those connected with merchant
shipping, on which I think it is very important and very necessary that
those who have to administer the Commerce Department should have
the assistance of an Advisory Committee, I move the motion that stands
in my name. .

Mr. K. C. Neogy (Dacca Division : Non-Muhammadan Rural) : May
I know, Sir, how often the Cominittee attached to the Commerce Depart-
ment has been summoned in the past, and what are the subjects that were
placed before it for discussion ¢

The Honourable 8ir George Ramny : 1 am afraid, Sir, I am not in a
position to give the Honourable Member the information for whieh he
asks, but I would again plead for indulgence on the ground that 1 at any
rate was not personally responsible for the number of times they met.

Mr. N. C. Kelkar (Bombay Central Division : Non-Muhammadan
Rural) : T stand to oppose this motion. I wanted to speak on the
very first motion just now made, but it was generally thought to be a
somewhat useful Committeec. At the same time of course we did vote
against the motion in order to put down on record our emphatic protest
against the manner in which the members of these Advisory Committees
are selected. My objeetion to this procedure of appointing these Com-
mittees is that it is almost a double dose of distrust—double distillation
of distrust, in this sense that, in the first place, they are only Advisory
Committees ; and I say distrust is shown hecause you do not give them
any definite executive authority, no authority at all. You only want

al

these people to act as an Advisory Committee. Secondly, you do not -

want to give the Legislature the power to elect their own representatives
even on an Advisory Committee. This particular Committee is nothing
more than an Advisory Committce, and, as has been pointed out by my
friend over here just now, the Committee also is very seldom convened.
An Advisory Committee is like the King’s advisers. The King summons
them only whey His Royal Majesty finds that he wants advice, and we
find that His Royal Majesty is never in need of advice because he
always wishes to exercise his own will. And it is the same case with
the Advisory Committees here. They have no definite powers ; no
rules of business are preseribed for the Committees. The Committee
has no initiative because it can attend only when called. But we have
accepted even this position. I want this to be marked and noted. Our
objection is not mainly at this moment to the advisory nature of these
Committees and their powers, but that apart from that, they_ are ap-
pointed from a panel and not by direct election. And that is why I
call it, again, a double dose of distrust. Now you place the Leggslatures
in an. awkward position. I really cannot see the logic of it. You
appoint Select Committees by direct election from both the Legislatures,
and the fate of Bills, very important Bills, sometimes hangs on these
very Select Committees. They shape, they give proper form .to, the
Bills and in many cases, I should say mostly, Bills are passed in the
Legislature ad they are shaped and formed in the first instance by the
Select Committée. Now you can trast the Legislature to directly elect

people to sit on Select Committees for shaping the destiny of Bills, but
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I wonder how you cannot trust the Legislature to elect their represent-
atives on an Advisory Committee, which meets very rarely and can
cnly give advice. Even supposimy wrong representatives have  been
chosen : after all, how far does it go ! It does not go very far. They
are only to give advice. Theirs is not to enforce or put into practice
any executive powers of authority. Well, if they are wrongly chosen,
who is responsible, who takes the consequences t It is the Legislature.
We have been told that Heads of Departments are so gracious and so
wise that they are always prepared to condone the defects and the mis-
takes of the Legislature ; and in one instance we were told that though
the Legislative Assembly elected wrongly, our friend over there very
wisely made a certain selection, meaning that the result of the election
was very .bad, but he used his discretion and his wisdom in order that
particularly good and useful people only might be taken. But I would
reply to him on that point. He does not remember perhaps that the
result of that particular election which he mentioned must have been in
that particular fashion simply because of the panel system of election.
It shows on the face of it that the Assembly, as a whole, did not take any
keen interest in that partienlar election. If the Assembly had taken
any interest in that election, I say certainly that the result would not
be as he mentioned it to this House. Then again there is this point.
Yon have got to consider it from the point of view of the Legislature.
We elect here a panel of 8 or 9 people, and who ultimately decides
who will be taken out of that panel ¥ The Governor General. Now
why should there be this slur, a double slur, a slur in the first instance
upon the choice we make and a slur in the second instance upon those
people who have been left out ; and these people ean be slurred over,
they can be left out, without the Governor General giving any good or
any reasons at all. You put up a list of 8 or 9 people as having been
elected by the Assembly as fit for the business. The Governor General
says, ‘‘ I will not have this man ’’, and he uses his pen to strike out
the name of that man. What is the guarantee that the Governor
General will properly exercise his diseretion ¥ It has been pointed out
by Sir Bhupendra Nath Mitra that this diseretion has been given to the
Governor General by the Joint Parliamentary Committee. But after
the diseretion was given, we can say that that discretion has not been
properly used, and therefore we claim this ultimate right and this de-
finite right for the Assembly itself for making definite and direct elections
to these Advisory Commiittees. Either the Government wants adviee
or does not want advice. After all, this is a mere recommendation and
Government have voluntarily talten it upon themselves to seek advice.
Well, if they had not chosen to seek advice, the mafter would have
ended, as we cannot force the hands of Government. But if they
really want to seek advice, let them do it sincerely, let them trust us
to give the proper advice through properly aceredited representatives.
So the result is this, that we elect certain people as a panel and certain
gelections are ultimately made by the Governor General ; and not only
those who are left out are humiliated but in a way the panel itself is
humiliated by the omission.
New, it has been said that this method has worked well. It has
s even been stated that this is a better method than
M the other method of direct election. Now, jf the Honour-
able Member sincerely and honestly believes in that statement, why

- . A
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should he not go further and propose that even for Select Committees
for Bills to be elected by the Legislathre this method should be followed
and that there should everywhere be panels ¢ If nomination out of an
elected panel ig the better method, why not apply it to each and every
case ¥ Why do you apply it 2o only those cases of Advisory Committees ?
In my opinion, absolutely no case has been made out for selecting this
method of having a panel out of an elected body. It has been said that
sometimes representative men are necessary for advisory bodies. The
assumption seems to be that if you give the Assembly the power to make
direct elections to advisory bodies, then representative men will not
come in. Here again I fail to see the reason. Why should not the
Assembly be trusted to choose properly elected representatives, if it can
be trusted to choose similar representatives on Select Committees for
Bills ? T really fail to understand this distinetion between the formation
of Select Committees for Bills and the formation of Advisory Committees
for giving advice. There may be some other criterion for having these
Committees only as advisory bodies and for having Select Committees
as bodies with some definite authority and power. That is not my point.
I have already stated that I have accepted one position, though I do not
agree that it is the best position. I go further and say that even these
Committees which are to co-operate with the Departments and give them
advice should also have certain rules of business, some powers of
initiative, and at least limited executive powers in the initial stage. But
that is not my position now. I am quite content at this moment to have
the Committees as Advisory Committees, but my argument is that onece
having accepted that position, why do you foree upon us the other distrust
also ¥ Why don’t you trust our Advisory Committees elected directly
by -ourselves ¢ This is an argument which applies, I suppose, to all
similar motions that are now before the House, and so if I have spoken
on this one, I have spoken for all.

Mr. M. 8. Aney (Berar Representative) : Sir, the ground on which I
want to oppose this motion is a very simple one. The principles on which
this Committee is formed have been sufficiently discussed and my Honour-
able friend Mr, Kelkar has also shown how absurd it is to appreciate the
principle of panels in the case of these Standing Committees when it is re-
Jjocted as useless in the case of Select Committees and other Statutory Com-
mittees elected by this House. I do not want to touch that point. I want to
emphasise the fact that, if the Government of India really want Advisory
Committees, then they must be given sufficient opportunities and seope to
discharge their functions during the period for which they are in existence.
Last time I put a fewequestions with a view to elicit information regard-
ing the functions and work performed by the various Committees ap-
pointed under these Notifications. At that time the answer given on the
floor of the House was that the information was not available and it
would be collected and supplied to the Member. Subsequently it was
supplied to me ; unfortunately I have not got the typed copies of the
reply given with me at present. But I have gone through them
and I find that the one Commijttee that has funectioned and hag done
gome important work was the Committee for which a motion was tabled
by my Honourable friend Sir Bhupendra Nath Mitra and which was
carried by the House shortly befoge. As regards other Committees,
some nf them never met at all. It is certainly an insult to this House to
call upon it‘to proceed te elect a Committee and never to make use

13
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of that Committee. That being the position, there is a legitimate feeling
of resentment. I think Members would be well advised in rejectin
the proposal altogether as a mark of protest and indignation. Sir,
oppose the motion.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) : 8ir, I do not oppose my friend the Honourable
Mr. Kelkar when he says that the system of the election of these Com-
mittees is full of defects, but, I submit, that by rejecting the motion
which is before the House we will not amend the system of election.
What would be the result if we reject this motion ¢ The result would
be that there will be no Committee at all. Now, Sir, is not the consti-
tution of our Assembly full of defects and anomalies ¥ What sanctions
have our Resolutions got ¥ They are not binding on the Government.
There are certain other things in the constitution of this Assembly
which are full of anomalics and defects, but we cannot remove those
anomalies and defects by rejecting motions. The proper system of
amending the rules is by moving Resolutions. If my Honourable friend
Mr. Aney or any other Members consider that the present system of
election of these Committees is not sound, they can move a Resolution
to the effect that the rules of election should be amended, but it is
not proper and desirable to reject motions like this.

Ap regards the working of the Advisory Committees, if any Depart-
ment does not hold meetings of their Committees they are to be censured
in the House. Motions ought to be moved in the House that such and
such members should be censured for not calling the Committees of their
Departments. There, too, Sir, by rejecting the motions for the election
of the Committees, we will not be removing the defects. For these
reasons I support the motion before the House, and I respectfully submit
that the Honourable Members who are opposing this motion will consider
the question in this light. They should move Resolutions, they should
censure the members, but they should not deprive some Members of
the Assembly, at any rate, from a small power of adviee which they
exercise by being elected to these Committees.

*Diwan OChaman Lall (West Punjab : Non-Muhammadan) : Sir, I
would not have risen to talk upon this subject had it not been for the
speech of my Honourable friend Maulvi Muhammad Yakub. I think he
was rather confused about the subject. He started off by stating that
the only remedy we possess is to move Resolutions, but ended up by
saying that we cannot compel the Government to listen to us because
the Government is under no obligation to respect any Resolution that we
might pass. The contradietion is there. But I want to assure the
Honourable Member in charge of this Department that we do not wish
him to carry away the idea that we are not anxious to have Standing
Committees for the Departments. In faect, the legitimate development
of the committee system seems to me to be this that we must have a
complete right to elect our own men and not leave the choice to the
Member in charge of the Government of India. What is the object of
these Committees § The object is merely to associate the Legislature
with the Executive in order that both the Executive and the Legislature
might benefit. What we are pressing for is a development of this system
which was laid down by the Joint Committee. I have here the state-
ment made in the Montagu-Chelmsford Report. They also say the same

*Speech not corrected by th.a Honoureble Member. . .
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thing, namely, that their intention is to familiarise the elected Members
of the Legislative Councils with the processes of administration. What
we want is the right to nominate our own men. The Assembly should
have the right and no invidious distinction should be drawn, as has been
pointed out by my Honourable friend Mr. Kelkar, as to the Members who
ought to be put upon these Committees at the sweet will of the Member
in charge.

Now, we may have a very good Member in charge, like my Honoar-
able fricnd Sir Bhupendra Nath Mitra, who might adjust all sorts of
differences, but we cannot depend upon the vagaries of the Government
where you are a Minister to-day and to-morrow you are gone, What we
want is the right to say that these are the men whom we trust to carry
out the wishes of the Assembly in regard to the various processes of
administration which will be considered by the Standing Committees.
It is with that object that we desire to censure the Government for not
having brought in this proposal themselves. It was up to them—it is
not up to us—to have brought forward such a Resolution. Our Resolu-
tions are mere scraps of paper. It is up to the Government to amend the
rules and introduce a difterent system for the selection of these Standing
Committees, and I hope that the Honourable Member, as a result of this
discussion, will move the Government of India and bring in a decent
system for the selection of these Standing Committees.

Mr. H. G. Cocke (Bombay : European) : Sir, I only want to say two
words. I am glad that the last speaker has spoken for this Resolution
because it is certainly very essential that the Commerce Department
should not go without a Committee. The Honourable Member distinetly
said that he was all in favour of Committees, and therefore 1 do not see
how he could do anything else than support this motion.

Sir, the Commerce Department, I think of all departments, is one
whieh requires an Advisorv Committee, and it would be most undesir-
able that that Department should be left without one. I am not quite
clear whether the motion intends three members only to be nominated to
the Standing Committee. T understand however from the discussion to-
day that it is not necessary that the same three shall be on the Com-
mittee indefinitely. The Commerce Department deals with diverse
matters, such as cotton yarn, lighthouses and insurance ; and it is
obvious that we do not want the same three men dealing with these three
subjects : one man may be an expert on cotton yarn, but may not be an
expert on lighthouses ; and therefore I should like to be enlightened on
that point. But in any case I do trust this House will follow the good
example ret before lunch and vote for this Committee.

The Honourable 8ir George Rainy : T hope, Sir, that the members
who have spoken on the other side of the House will pardon me if T reply
only briefly to what they have said. After all there was a considerable
amount of discussion this forenoon on the motion for the appointment
of a Committee for the Department of Industries and Labour ; and in: sub-
stance most of the arguments used—though not perhaps all of them—wer:
brought forward in the course of that debate and were, I think, convin-
cinglt replied to by my Honnural‘»le friend, Sir Bhupendra Nath Mitra.
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Mr. Kelkar’s first complaint was that these Advisory Committees had
no executive authority. This point can, I think, be very briefly ‘disposed
of, for he admitted himself that he was not seriously asking that the
Committee should be given exeeutive authority at the present time. We
are now at the advisory stage, when the scheme is that non-official
Members of the Legislature should be associated with®the Departments
to put them in touch with the business going on in each Department.
And indeed if it came to the stage, Mr. Presidemt, at which Committees
with executive authority were elected by this House, I am ineclined to
think that we should have passed on to a new stage of constitutional
development where the question of the exact powers of the Committees
would not be of such importance as Honourable Members think at
present.

Now, as regards the question whether this House should itself
elect the members of. the Advisory Committee or whether we should
adhere to the panel system by which the Governor General selects from
a larger number, a smaller number to sit on the Committee, Mr. Kelkar
referred to the analogy of the Seleet Committees of this House which,
as everybody knows, are entirely elected hy this House. Another in-
stance that might be quoted is the Standing Finance Committee.
‘These Committees, the Select Committees and the Standing Finance Com-
mittee, are definitely committees to advise this House about the dis-
charge of its own functions, whereas the Advisory Committees with
which we are dealing are to be constituted through the action of this
House to advise the Executive Government. Now, I think that at once
makes a distinetion between the two cases. They are not completely
analogous ; and since there are two parties coneerned, namely, the party
who advises and the party who receives the advice. I think it can be
argued very fairly that the party who receives the adviee is also en-
titled to have a say in the selection of .the advisers.

Mr. Batyendra Chandra Mitra (Chittagong and Rajshali Divisions :
Non-Muhammadan Rural) : Why not nominate them all ¢

The Honourable 8ir George Rainy : ‘ Why not nominate them 9"’
For the very simple reason that there are two parties to barpain and 1
see no reason at all why the Assembly should not patrticipate in the
selection. ’

Now, 8ir, the only other point to which I wish to allude is the
complaint that the Advisory Committee was very seldom convened. I
think possibly, if that be the case, that it may have been due to the
nature of the business which was principally oceupying the attention
of the Commerce Department at that time. I cannot speak from
knowledge, because T do not know the circumstances. But T wonld
like to repeat what I said in my opening speech that, as far as I can see,
there are a mood many subjects likely to come before the Commerce De-
partment in the next year or two, particularly’ on the mercantile side,
on which T have no doubt at all that it will be extremely useful to the
Commerce Department, and T hope not altogether unprofitable to Mem-
bers of the Assembly, to have an Adyisory Committee,

Mr, President : The question is:

 ““That this Assembly do pfoeeed to cleet, 1n fhe manmer deleribed in tho rules
publithed i the Home Department ﬁotiﬂcgtion’ No. F.-49; dhted the $8u2 Suguat,



3090 LEGISLATIVE ASSEMBLY. [18TH Ave. 1927,

[Mr. President.] g

1922, as amended by the Home Department Notification No. D.-784-0., dated the 30th
Japuary, 1924, a panel consisting of 9 members from which 8 will be nominated to
serve on the Btanding Committee to advise on subjects in the Department of Com-
merce.’’ :

The motion was adopted.

ELECTION OF A PANEL FOR THE STANDING COMMITTEE FOR
THE DEPARTMENT OF EDUCATION, HEALTH AND LANDS.

Mr. A. R. Dalal (Secretary, Education, Health and Lands) : Sir, I
move the following :

*‘ That this Assembly do proceed to elect, in the manner prescribed in the rules
published in the Home Department Notifieation No. F.-49, dated the 22nd August,
1622, as amended by the Home Department Notifleation No. D.-784:C., dated the 80th
January, 1824, a panel consisting of 9 members from which the members of the Stand-
ing Advisory Committee to advise on subjects, other than Indians Overseas aund
Eniigration, dealt with in the Department of Eduecation, Health and Lands, will be
nominated.’’

Sir, after what has fallen from the more senior Honourable Members
on this side of the House, T do not wish to say anything further, except
to mention that we have found the advice and help of our Standing
Emigration Committee, which we frequently consult, of the greatest
help to us. I trust, therefore, that the House will not deny us similar
advice and assistance from this Committee. 8ir, I move the motion that
stands in my name.

The motion was adopted.

Mr, President : I may inform the Assembly that for the
purpose of election of members to the Public Accounts Committee, the
Standing Advisory Committee fof the Department of Education, Health
and Lands, and the Advisory Publicity Committee, the Assembly office
will be open to receive nominations up to 3 p.m. on Friday, the 19th
August, and the election, if necessary, will take place in this Chamber on
Monday, the 22nd August. The nominations for the Standing Advisory
Committees for the Department of Industries and Labour and the Depart-
ment of Commerce will be received by the Assembly Office up to 12 noon
on Monday, the 22nd August, and the election, if necessary, will take
place in this Chamber on Wednesday, the 24th August. The elections
will be conduected in accordance with the principle of proportional re-
presentation by means of the single transferable vote.

THE NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL,

ArpoinTMENT OF MR. K. C. NEogY To THE SELEOT COMMITTEE vice THE
Revp. Dr. E. M. MACPHAIL, RESIGNED.

The*Honourable 8ir Basil Blackett (Finance Member) : Sir, I move
that in place of the Rev, Dr. E. M. Macphail, Mr. K. C. Neogy he appoint-
ed to the Select Committee on the Bill further to amend the Negotiable
Instruments Act, 1881, for a certain purpose. .

We are unfortunate, and I am sure many in this House will agree
with ine, in that Dr. Mecphail is no longer a Member of this House. It

L]
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should like to take this opportunity of expressing my own gratitude
for the services which he has rendered to India, both in this House and
outside. Being without Dr, Macphail on this Committee, we are without
a Chairman, and it is in these eircumstances that I move that in place
of Dr. Macphail Mr. K. C. Neogy be appointed.

The motion was adopted.

THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL.

PRESENTATION OF THE REPORT OF THE JOINT COMMITTEE.

The Honourable Bir Basil Blackett (Finance Member) : Bir, I pre-
gent the Report of the Joint Committee on the Bill to establish a gold
standard currency for British India and constitute a Reserve Bank of
India. :

THE IMPERIAL BANK OF INDIA (AMENDMENT} BILL.
PRESENTATION OF THE REPORT OF THE JOINT COMMITTEE.
The Honourable Sir Basil Blackett (Finance Member) : Sir, I pre-
sent the Report of the Joint Committee on the Bill further to amend the
Imperial Bank of India Act, 1920, for certain purposes.

THE REPEALING BILL.

Mr. W. T. M. Wright (Secretary, Legislative Department): Sir, I
beg to move for leave to introduce a Bill to repeal certain enactments.
The object of this Bill, Sir, is to remove a good deal of obsolete matter
from the Btatute-book in order to facilitate the publication of a new
edition of the General Acts. There is nothing in the Bill which calls
for any particular remark at this stage, and I therefore move my motion.

The motion was adopted.

Mr, W. T. M. Wright : Sir, I introduce the Bill.

THE INDIAN TARIFF (AMENDMENT) BILL.

The Honourable 8ir George Rainy (Member for Commnierce and Rail-
ways) : Sir, I rise to move for leave to introduce a Bill further to amend
the Indian Tariff Act, 1894,

The object of this Bill can be explained in a very few words. The
Tariff Board whiech was appointed to inquire into the depression in the
cotton textile industry put forward certain proposals for the exemption
from duty of articles of machinery and mill stores, These proposals

‘were considered by the Government of India, and in a Resolution, dated
the 7th of June last, they announced their intention of asking the Legis-
lature to remove the 23 per cent. duty on machinery and also the duties
on some, but not all, of the mill stores recommended for; exemption by
the Board. This Bill is intended to give effect to the deciffon of Gov-
ernment. But, in addition to the articles enumerated in the Resolution
of the 7th June last, it is proposed to remove altngether first, the 2} per
cent. duty on printing machinery and materials, on the ground that
its retention would lead to administrative -inconvenience, and second,
the duties on certain additiohal a.rticles of machinery and :ni!l ftores,
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namely, bobbins and pirns, roller skins and roller cloth, clearer cloth and
sizing flannel, the inclusion of which was strongly advocated by the Mill-
owners Associations. Finally, the Bill also makes provision for another
proposal which was announced during the course of the last two or three
days, namely, the reduction of the duty on artificial silk yarn from 15 to
74 per cent.

Sir, I move.

The motion was adopted.

The Honourable 8ir George Rainy : Sir, I introduce the Bill.

THE INDIAN TARIFF (COTTON YARN AMENDMENT) BILL.

The Honourable 8ir George Rainy (Member for Commerce and
Railways) : Sir, I move for leave to introduce a Bill further to amend
the Indian Tariff Act, 1894, in order to safeguard the manufacture of
cotton yarn in British India.

The Textile Tariff Board, Mr. President, found that owing to the
night work of women, which in British India is prohibited by law, the
Japanese cotton mills were able to produce cotton varn at a lower ecost
than the Indian mills. The difference amounted to 10 pies per pound
for o mill spinning an average of 20s. and 164 pies per pound for a
mill spinning an average of 32s. The bulk of the cotton yarn imported
nto India which competes with Indian yarn is of the intermediate
ounts from 31s, to 40s., and the quantity of yarn imported into India
f connts lower than 30s js guite small. At _present all imported cotton
-arn is subject to an ad valorem duty of 5 per cent.” "WHat—ts—roposed
n-the Bill is that np te the 31st March, 1930, the Quty shonld-be-fixed
Bt 5 poer cent, od Daloré, ovone -and-ashalt mrtaea - poamed s owhieiveser
“H5"The higher, and that this duty should be applicable to yarfi~fmyport-
i ed from all countriés. (The effect will be that varn,” the walue™6f which

does not exceed Rs. 1-12-0 4 pound, will pay duty at one and-a-half annas
-a-pound, but if the value-exceeds that limit; 4.e.; Ru. 1-14-0 & pound;-it will
be-collected at § per cent. ad valorem as at present. Approximately, the
one and-a-half snnas duty will be about 10 per cent. ad velorem at the
present price of yarn of the counts of 31s to 40s,

There is one other point which perhups T had better explain, It is
expected That the pewalyy making the night work of women illegal in
gJapanese eotton mills will com@inte force from the 1st of July, 1929,
f%?hﬂ“ﬁf'thm vear all yarn produced during the period that women
Cwere iithewed to work ar night should be off the market. For this reason
it iy proposed that the one and-a-half annas duty should remain in force-
only up to the 31st of March, 1930. .
YT do not propose to-day. Sir, to say anvthing further. There will
be other opportunities, and I helieve it to be in accordance with the prac-
tice of this House, that at the stage of introduction, a hrief statement,
sufficient to indicate exuctly what is proposed, is all that is expeeted
from the Mover.

The motion wgs adopted.

The Honourable ‘8ir George Rainy : Sir, I introduce the Bill.



" “THE BAMBOO PAPER INDUSTRY (PROTECTION) BILL.

The Honourable 8ir George Rainy (Member for Commerge and
Railways) : Sir, I move for leave to introduce a Bill to amend the law
rélating to the fostering and devélopment of the-bamboo paper industry
in British India. '

This Bill, Mr, President, proposes to do three things. In the first
place, it is necessary to remedy a serious defect in the present law. The
Bamboo Paper Industry (Protection) Aect, 1925 imposed a protective
duty of one anna a pound on printing paper but exempted newsprint
which was defined as paper containing not less than 65 per cent. of
mechanical wood pulp. The intention was that all paper which contained
less than 65 per cent. of mechanical wood pulp, or contained no mechanical
pulp at all, should pay the protective duty. It has been held, however,
that as the Act is worded; paper containing no mechanical pulp was not
subject to the protective duty but only to the 15 per cent. revenue duty.
It is proposed in this Bill to amend the Aect s0 as to earry out the original
intention, and also to make certain provision for the retrospective collection
of the protective duty on printing paper which has been imported on
payment only of the lower duty at any time sinee the Bamboo Paper Indus-
try (Protection) Act came into force. This amendment of the law is
absolutely neecessary because, unless it is made, the protection for paper
breaks down altogether and becomes of no effect.

In the second place, a doubt has arisen whether the proportion of 65
per cent, mentioned in the Act should be applied to the whole weight of the
paper including the loading or only to the fibre content. This question
was referred to the Tariff Board who have recommended that it should
apply to the fibre content only. It is proposed in this Bill to give effect to
that recommendation.

In the third plaee, it has been found in the case of certain eclasses of
writing paper that the protective duty is frequently less than the 15 per
cent. revenue duty would be. There is no. reason why the revenue that
might have been collected at the revenue rate should be loss to Government,
and it is therefore proposed that for the future writing paper should pay a
duty of one anna a pound or 15 per eent, ad valorem, whichever is higher.

The motion was adopted. :

The Honourable 8ir George Rainy : I introduce the Bill.

The Honourable Mr. J. Orerar (Home Member) : Sir, I have been
given to understand that it would be more conducive to the convenience
of Honourable Members opposite if the motion* which stands in my
name as item No. 12 were put down for a later date, and I, therefore, do
not propose at this stage to move it.

*1‘That the Bill to make provision to enable volunteer police forces to be comatituted
temporarily and employed locally for the purpose of preserving the public peace
and protecting persons and property, and to define the powers and duties of wuch
K;ﬂiﬂ_e. be referred fo a Beleet Committee consisting of mnlvi Muhammad Yakub,

r. . M. Dunnett, Mr. M. Eeane, Mr. A. Rangaswnmi Iyengar, Mr. M. R. Jayakar,
Dr. A. Buhrawardy, Pandit Hirday Nath Kunera, Mr. Abdul Haye and the Mover, aad
tliat the number of members whose prosence shell be neceasury to constituts a meeting
of the Committee shall be five.”’
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THE INDIAN BAR COUNCILS (AMENDMENT) BILL,

The Honourable Mr. J. Orerar (Home Member) : I move that the
Bill to amend the Indian Bar Councils Act, 1926, for certain purposes,
be taken into consideration.

It will be within the recollection of the House that when the Bill,
which is the Indian Bar Councils Act, was first introduced into this House
it contained provisions to regulate the seniority and rights of pre-
audience of members of the Bar. The discussion on those provisions
revealed a considerable amount of difference of opinion. It wag there-
fore decided that they should be excluded from the Bill, which was
passed without them, that they should be circulated for opinion and
that, in the light of the opinions received, a measure, amended if
necessary, should be introduced to give effect to that part of the Bill.
The provisions which were in the original Bill, on circulation did evoke
a very considerable amount of dissent in various quarters and it
appeared that on the whole there was a preponderance of opinion in
favour of adopting in substance the proposals on this point of the
Indian Bar Committee Report. The purpose of the Bill which I
now ask the House to take into consideration is to give effect sub-
stantially to the recommendations of the Bar Committee. I do mnot
think that I need go through these provisions in detail as they are
adequately explained in the Statement of Objects and Reasons.

Briefly, the effeet of clause 2 of the Bill will be to ¢naet that the exist-
ing state of affairs with regard to seniority and rights of pre-audience
will not be disturbed ; that is to say, the members of the Bar who now
have a certain seniority will not, by reason of any provision of this Bill,
be deprived of that seniority. In respect of gentlemen who may hereafter
be admitted under the terms of the Bar Councils Aet to practise at the
Bar, their seniority will be determinad by the date on which they were
so admitted or, if they have been called to the Bar, by the date on which
they have been called to the Bar, if that is earlier. There is one slight
amendment to the Aet which is contained in clause 3 of the Bill which has
been inserted in order to give effect to a criticism on a point of drafting
which was raised by an Honourable and learned gentleman from Madras.
I do not think I would usefully detain the House by dealing at greater
length with what is after all a very simple Bill and one which in its present
form will, I hope, commend itself to the House. I move that the Bill be
taken into consideration,

The motion was adopted.

Clauses 3 and 2 were added to the Bill.
Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable Mr. J, Crerar : I move that the Bill be passed. In
making this’ motion I want to make only one observation and that is that
in the event of this Bill being passed by this House and by the Council
of State in due course and receiving assent, it is the intention of Govern-
ment to bring the Act into operation at as early a date as practicable.

The motion was adopted. .

L]



THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL. .

Mr. A. B. Dalal (Secretary, Education, Health and Lands) : Sir, I
beg to move that the Bill further to amend ‘the Indian Merchant Shipping
Act, 1923, as reported by the Select Committee be taken into considera-

tion.

The genesis of the measure was explained by Mr. Bhore at the last
Session, when he moved that the Bill be referred to a Select Committee.
The Report of the Select Committee is happily unanimous. They have
not made any very important changes in principle and the few minor
changes that they have made they have explained so clearly in the Report
that I do not think I need take up much of the time of the House in explain-
ing them. They have considered the question whether, when a steamer
company has reported to the Pilgrim Officer the price of a ticket, it should
or should not be allowed to reduce the price, and I think they have rightly
decided that the companies, if they so wish, may be allowed to reduce the
price of the tickets and I do not see any reason why the poor pilgrims
should not get the benefit of the reduction in the price of the tickets when-
ever the companies deem fit to do so. The second change that the Select
Committee has made is to add a proviso to section 209 (¢) to provide that
when certain pilgrims have got compensation for delay at a particular port
they should not receive compensation more than once for a consequential
delay of the same period at other ports at which the ships touch. They
have added a new clause 209 (d) in order to enable the steamship company
to substitute a vessel of the same class and of the same carrying capacity
instead of any particular vessel which may have been delayed through
any cause.

I now come tp the question of the exclusion of the port of Calcutta
from the proposed measure, which was touched upon by Sir Walter
Willson at the last Session. At that time Mr. Bhore informed this House
that there would be another opportunity to test the suitability of the port
of Caleutta as a pilgrim port, namely, during the present Haj season. I
have collected figures of the number of pilgrims and ships that sailed fromn
the port of Calcutta both during the season of 1926 and during the present
season. 1 find that during 1926 only 882 pilgrims embarked from the
port of Calcutta as against 8,042 pilgrims belonging to Bengal and Bihar
and Orissa who embarked in that year from the port of Bombay. This
year 2117 pilgrims embarked from the port of Caleutta as against 12,000
from Karachi and 21,000 from Bombay. On the return journey no ships
touched the port of Caleutta at all because all the Hajis prefer to dis-
embark at Karachi or at Bombay rather than undergo the hardship of the
longer journey to Caleutta. The object of the measure is to relieve the
hardship on the poor pilgrims who are performing their religious duties
which is caused by these delays at the various ports, and I submit, there-
fore, that it will be merely perpetuating the hardship if we exclude the
port of Calcutta from the restrictions imposed by this measure. I there-
fore trust that the House will agree with the Belect Committee that it will
be better to run the risk that the port of Caleutta may go out altogether
and that the opening of it may become inoperative owing to the wnwilling-
ness of the companies to run ships, rather than the certainty that the poor
pilgrims will be subjected to hardship owing to delay. With these remarks
I commend the Bill for the favourable consideration of the House.

(' 3095 ) d .
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Maulvi Mohammad Shafee (Tirhut Division : Muhammadan) : Sir,
my object is not to raise any difficulty in the passage of this Bill to-day,
which has at last been pushed to this stage. But there is one point
which I want to bring most prominently to the noticc of the Honourable
Member in charge of the Bill. It is in regard to the length of time be-
fore which ship owners shall have to advertise the proposed date of sail--
ing from any port. The Bill as framed does not prescribe any time with-
in which ships will have to sail after being advertised. 1t leaves this
important item to be determined by the rules framed by the Government
under the Aet. The point therefore remains to be decided later on and
to be decided by authorities who have so far shown very little concern
for the extreme inconvenience to which pilgrims to the Hedjaz are put
for reasons which can very easily be remedied by a little attention on
their part. That has been.my trouble, With a sympathetic man at
the head of affairs this and many other points could be left to take their
own course. But in my opinion it is in the interests of both the ship
owners and the intending pilgrims that the fact should be widely known
to the people in the interior of India that there is a statutory provision
for the advertisement of the date of sailing, say a month before the actual
date of sailing, and that there is a statutory obligation on the ship owners
to keep to that date. I pressed this point before the Select Committee
and the predecessor of the Honourable Member in charge of the Bill,
whom I must thank for his interests in the subjeet matter of the Bill
which has been pushed so far, gave me & verbal assurance that the deci-
gions of the Government of India in framing the rules would not be
swayed by any consideration of the interests of the ship owners only,
who being organized will be strongly represented at tHe time of the deci-
sion of the point but will be guided by the just and equitable considera-
tions of the inconvenience of both the ship owners undertaking the job
and the intending pilgrims to the Hedjaz. Since then I have been trying
to gauge public opinion on that point, and I have been consulting gentle-
men concerned and bodies interested in this matter. I have not found any-
one who does not agrec with me. The general desire is that the minimum
length of time should have been disclosed in the Bill itself. But I have
been told that the Government have been able to bring forward this Bill
after such a long time because of the great difficulties they had to over-
come in persuading the shipping cempanies to assent to the principle
involved in the Bill. It is really a step in advance and I do appreciate it.
This aspect of the question cannot be ignored. There are no doubt two
parties concerned in the affair, and the interests of both ought to be
considered. The ship owners of course do not want to be tied down
to a statutory provision in this respect : they want it to be left to the
rules. I think, therefore, I should wait and see the working of the rules
in this respect, and be content at this stage by reminding the Honourable
Member in charge of the Bill to see that the rules are framed not in the
interests of the ship owners but in the interests of both parties concerned.

Mr. “President : The question is :

¢+ That the Bill further to amend the Indian Ifihrchant Bhipping Aect, 1923, as
reported by the Belest Committee, be token into consideration.’’

The motion was adopted.
Clases 2, 3 and 4 vere added to the Bill,
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Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

Mr, A. R. Dalal : Sir, I beg to move that the Bill, us amended, be
passed.

The motion was adopted.

STATEMENT OF BUSINESS,

The Homourable Bir Basil Blackett (Leader of the House) : Sir,
with your permission, I desire to make a statement regarding the Gov-
ernment business for next week. On Monday, the 22nd of August, after
the elections fixed for that date, motions will be made to refer to a
Seleet Committee of the House the Bill further to amend the Indian
Tariff Act, 1894, in ordgr to safeguard the mamufacture of cotton yarn
in British India, the Bill to amend the Indian Tariff Act, 1894 in order
to remove or reduce the customs duties on certain machinery and mater-
1als of industries, and the Bill to amend the law relating to the fostering
and development of the bamboo paper industry in British India. On
-Wednesday, the 24th, after the conclusion of any business outstanding
from Monday, the 22nd, it is proposed to make a motion to take into con-
sideration, and, if that motion is carried, to pass, the Indian Divorce
(Amendment) Bill which was introduced in this House in Delhi. Motions
will thereafter be made to refer to a Select Committee the Code of Civil
Procedure (Second Appeals) Bill and tn circnlate for the purpose of
eliciting public opinion thereon the Bill to amend section 96 of the Code
of Civil Procedure. A further motion will, if time permits, be made to
take into conmsideration, and, if that motion is carried, to pass, the Re-
pealing Bill which has been introduced to-day. As Honourable Mem-
bers are already aware, Tuesday, the 23rd, has been allotted for non-
official Bills and Thursday, the 25th, for non-official Resolutions.

MOTION FOR ADJOURNMENT.
REPRESENTATION OF INDIANS ON THE Royvar COMMISSION TO CONSIDER THE
FEDERATION OF KENYA AND OTHER EAST AND CENTRAL AFRIOAN CoLONIES,

Mr. K. C. Roy (Bengal : Nominated Non-Official) : Sir, I beg to move
an adjournment of the business of the House for the purpose of discuss-
ing a definite matter of urgent public importance, namely, ‘‘ the neces-
sity of the Government of India taking urgent action to secure the ap-
pointment of an adequate number of Indian representatives on the Spe-
cial Commission announced by His Majesty’s Government to be sent
to Africa to deal with the question of federation and future policy with
regard to the Colonies in Eastern and Central Africa, in view of the
vital interests of the Indian community in these Colonies involved there-
in.”’ )
Sir, I beg to thank the Members of the House for giving me permis-
sion to move this very important motion. Although the motien 15 res-
tricted to a very narrow issue, in order to enable the House to appreglqtg
the £ull implications of the motion, you will forgive me if I make a brie

retrospect of the position of Indians in East Africa.

Mr. President : The Honourable Member must remember that he has
got only 15 minutes. . . . «
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i Mr. K. 0. Roy : In 1923 a similar motion was discussed in this House
and two prominent European Members had their say about the position
of Indians in Kenya. I am not going to give my own views. But I shall
duote &n authoritative verdict from the findings of the Sanderson Com-
mission. The Sanderson Commission in 1910 wrote :

‘* Emigration to the coast of the Protectorate from Arabia and India has existed
for several hundreds of years. It took place even before the Portuguese occupation' at
tho ¢lose of the 15th century.’?

The House will now know that we were there in thé 15th century ;
we were there as settlers and traders. Then, Sir, I shall read another
extract from the same report, showing the part which India played in
making Kenya and East Africa an integral part of the British Empire.

'.» This is what the Report says :

‘¢ 1t may be safely affirmed that the presence of a ‘considerable number of Indian
inbgbitants has been and continues to be of materinl advantage to the British ad-
ministration of the Protectorate.’’

Sir John Kirk expressed his opinion that but for the Indians we
should not be there now. e added that it was entirely through the,
Indian merchants that they were enabled to build up the influence that
eventually resulted in their position. This, Sir, is the most authentic verdict
and should dispose of, once for all, the cock and bull story which was
related to this House by two European Members, Sir Reginald Spence and
Sir Frank Carter. Now, Sir, what was the Indian position in 1910
This is what the Sanderson Commission wrote :

‘‘ The total Asiatic Population is now estimated at 25,000 against 2,000 of
Europeans and Eurnsians.’

- This does not include Goanese.

What was the position in 1924 when 1 was a Member of the Com-
mittee which was sent to London to examine the position ¥ The European
population had gone up from 2,000 to 12,000 and the Indian population
had gone down by a couple of thousands. I have mentioned this point only
with a view to obtain an explanation and I look to my friend Mr. Dalai
to 'satisfy me. My own inference is that it is entirely due to the apathy
and negligence of the Indian Government to put forward our case, and the
hostility of the settlers to our ambition in East Africa. Now, Sir, this
was the position before 1910,

‘Shortly after 1910, what was the position ¥ There came the Great
War and, what was the part that India played in the Great War ¢ It is
a matter of recent history and I need not weary the House with the de-
tails. We played a very important part in East Africa in keeping that
part of the country free from enemy war operations. We also played
a very important part in Tanganyika. And what was the result ¥ We
got the White Paper of 1923 as our reward. You know the fight that took

dace. You know the humiliation to which my esteemed countryman
i{r. Sasfri was subjected even at the India Office. The Government nf
Irdia was very carcful ; we had a masterful Viceroy. But what did he
do ¢ Lord Reading told His Majesty’s Government that he accepted the
underlying principle of the White Paper that the interests of the natives
ghould be paramount and the abandonment of the policy of segregation
but reserved further cgnsideration of ail other matters. I want to know

. L]
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what the Government of India have done in respect of the White Paper of
1927. Have they accepted or rejected it ?

Pandit Hirday Nath Kunzru (Agra Division : Non-Muhammadan
Rural) : We cannot hear the Honourable Member on this side.

Mr. K. 0. Roy: I am sorry ; my voice is very small.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions ¢
Non-Muhammadan Rural) : Address the non-official Benches.

Mr. K. C. Roy : I want to find out what the Government of India
have done in respect of the White Paper of 1927 and I expect an answer
from the official Benches.

Then, Sir, what happened in 1921 ¥ The Kenya Government produced
a Bill—The Kenya Immigrants Regulation and Employment Ordinance.
This was to restrict the immigration generally and of Asiatics in particular,
What was the so-called object ? Because, it was in the interests of the
native population, and the British Imperial Government was the trustee !
The Committee went over to London. Luckily for us, Mr, Thomas had
become the Secretary of State for the Colonies. - We placed our case before
him and he gave us a very patient hearing, and we have not heard of the
Bill ever since. About that time the guestion of the federafion came up.
It was brought by the head of the East African Association whose name is
familiar to most of the Parliamentarians. Ile is a brilliant man. His name
is Sir Sydney Henn. He moved his motion in the House of Commons in
April 1924, But we were there and our first duty was to examine the
possibility of that federation. We submitted our report both to the
Secretary of State as well as to the Government of India. I hope some day
the Government of India will place these reports on the table of this House.
Sir Sydney Henn, whatever else he is, is a very clever Parliamentarian. He
never thought of pushing the federation scheme so long as the Liabour
Party was in power, because Mr. Thomas made .a definite declaration, while
speaking on that motion, that he was in favour of largely introducing the
West African system of administration into East Africa and that he was
opposed to South Africanise East Africa. I am quoting from memory and
I have not got the Hansard betore me. All that we were able to achieve in
1924 was not due so much to our own efforts as it was to the personality and
political insight of Mr. Thomas, and to whom I, from my place in this
House, desire to publicly acknowledge the debt which India owes to him.
Then what happened ¢ The short-lived Labour Ministry went out of office
and then came the Baldwin Ministry. The Baldwin Ministry has one
characteristic—it is absolutely Imperial ; it has no use for coloured races,
Lnok at their policy in China, in Persia and also in East Africa. What
have they done ! At least the first Ministry of Mr. Baldwin decided that
the trusteeship for the natives should be entirely in the hands of the Agents
of His Majesty's Government. Now, the position is that the trustecship
is to be held by the agents of His Majesty’s Government as the immigraunt
communities include: Indians. In the Legislative Counecil of Kertya there
is a majority of Europeans and minority of Indians, quite disproportionate
to the population. We have also the threat of an Emigration Restriction
Bill. Possibly, as a matter of policy, we may be asked to accept a part
of the trusteeship. And how have the prospective trustees behaved ¥ What
have they done all these years ! J will read an extract from the evidence

-
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given by a very distinguished civilian of the Kenya Government, whose
mate is Mr. W. MeGreror Ross : .

‘‘ The largest single .grant to an individual was about 100,000 acres (155 square
miles) to Lord Delamere in 1903. This was a leusehold land paying a rent of 3d. an
acre u year ou n 99 years’ leuse. In 1915 the Crown Land Ordinsnce grants the right
to vonvert this term to u 999 years’ leuse. The largest grant to o syndicate was 500
square milés.’’

Lord Delamere and others who profess to be the trustees of the native
£ population there had no hesitation in alienating
o these lands from the poor natives for their own
plantations. This is the way they are carrying out their trust and to talk
of trusteeship to my mind on the part of the Baldwin Government
is mere hypocrisy. Then again, so long as there are these two
fundamental laws in East Africa, one under which 75 per cent. of
the native population are registered as labourers, and another, the
Ordinance governing the conduct of masters and servants with
a big leaning towards, the master himself for a Government who have
countenanced all this sort of legislation for so many years, to go out and
talk to the world of trusteeship is a thing which will never go down with
the Members of this House. We are there as middlemen ; we have done
our duty by the British Government ; we have done our duty by the
natives. We were there long before the Englishmen came there and we
will remain there as long as the Indian Government back us up. Now,
this is the trusteeship. And if I were advising the Government of India
I should certainly advise them to refuse this trusteeship with thanks.

Now, Sir, I come to another matter. I come to this federation.
What is this federation 7 It is a federation of Governments as well as
the federation of the white colonists, and a federation of white races
means the dominance of Kenya by whites ; and nowhere in East Africa
or over the greater part of Central Africa is racial hatred, jealousy and
animosity so dominant as 1n Kenya. It is the Kenya whites who rule
the roost. Is the Government of India prepared to accept that position ?

Then again, Sir, the federation includes the mandated territory of
Tanganyika. We Indians are signatories to the original covenant of the
League of Nations. We have equal rights in Tanganyika, but there is
already racial discrimination both in legislation and in administration
in Kenya ; the same will be introduced in no time in Tanganyika. Is
my Honourable friend, Mr. Dalal, prepared to accept this position ¥
. These, Sir, are some of the reasons which have induced me to move
this motion for adjournment.

I wish, Sir, now to say a few words about the position of Indians in
East Africa. We are the largest immigrant community in the whole of
East Africa. Of course it is very difficult to get accurate statisties, because
the Colonial Office has a very nice way of compiling statistics—‘‘ Asiaties
so many, Europeans so many. '’ But we can rely to some extent upon
the statibtics for the territory of Tanganyika where the Indians are put
down definitely as being 10,000. I know that we are more than 22,000
in East Africa. I mneed not go into the population figures of Zanzibar
where the Indians predominate ; and in Uganda we have a very large
Indian populatipn, but no statistics are available. In Nyasaland we
haye:_abouE_GOO Indians. In East Afriea, to the best of my recollection,
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we have a large volume of trade. We could not get any Sgures, however,
though we tried to get some in 1924, In respeet of East Africa what do
we find ¥ In 1922, 19 per cent. of the total trade imports into Kenya
and Uganda came from India. The Colony affords in particular an im-
portant market for Indian cotton pieece-goods and for Indian bags and

India also took no less than 70 per cent. of the total domestic
exports of cotton. This is only a very small fraction of the trade which
we carry on in East Africa and in Central Africa. Thus, on historical,
on political as well as on commercial grounds, we hold a unique position
both in East Africa and in Central Africa.

I think, therefore, Sir, that it is incumbent on the Government of
India to make their position clear in respect of the new policy. We want
to know exactly what they are going to do—aceept it or reject it. As
I have told the House, Lord Reading was particularly careful ; he aec-
cepted the underlying policy of the declaration of 1923 ; the result is a
federation. And that underlying policy was that the interest of the
East African natives should be paramount. I am, therefore, anxious to
find out from the Government Benches as much information as possible
on the subject. I am also equally anxious, considering our position and
our enormous stake over there, that the Government of JIndia should
make a representation to His Majesty’s Government that India should be
adequately represented by representatives of the people on the forth-
coming Commission, and that they must try and get the terms of refer-
ence considerably altered. No terms of reference would be acceptable
to us unless they conform to the declaration of the citizenship of Indians
made by the Imperial Conference.

I now formally move the motion that the House do now adjourn.
Mr, President : Motion moved :

‘‘ That the House do now adjourn,’’

Mr. A. R. Dalal (Secretary, Education, Health and Lands) : Sir, in
spite of, I have no doubt, the very well meant efforts of my Honourable
friend to drag me into the limelight within a few hours of my taking the
oath in this Assembly, I refuse to be drawn. There is nothing in the motion
ay it is now worded to which the Government of India need take exception.
The Government of India would agree to convey the substance of this debate
to the Secretary of State.....

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : Would they back it !

Mr. A. R. Dalal : As for the various points on which the Honourable
the Mover has challenged me, it will be supererogatory on my part to give
him any reply or to make a general statement when the Honourable
Member, who is in charge of this Department, is on the floor of the House,
and I would leave it to him to make a genersdl statement. ,

,Pandit Hirday Nath Kunzru : Sir, we have beea told on the autho-
rity of His Majesty’s Government that there are many problems of a
similar character in the East and the Central African_ territories which
ought to be considered by a Copmission. There are, we are told, ques-
tions relating to the development of transport and tommunieatians, customs
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tariff and scientific research which ought to be treated on the same lines
and thought out by the same authority. For this purpose they have
appointed & Commission with rather wide terms of reference. Now, one
might ask, what is there in this fact to disturb India ¢ What is there
to indicate in this appointment of a Commission that the rights solemnly
promised 'to Indians by the White Paper of 1923 would in any case be
jeopardised ¥ Now, in dealing with this question 1 shall refrain, as far
as possible, from giving my own views and rely on the opinions of British
statesmen themselves. Indeed, I would rely on the language used in the
‘White Paper itself and on the opinions expressed by the Colonial Secretary
in the debate om the Colonial Estimates. Now, one of the terms of refer-
ence to this Commission is to find out how ‘‘ to associate more closely in
the responsibilities and trusteeship of Government the ~immigrant com-
munities domiciled in the country ’’. It is thus seen that the question is
not one simply of the federation of the East and the Central African
Colonies, for these Colonies might be federated and yet there might be
no question of increasing the share of the European community settled
in any of those Colonies in their government. It is this question, namely,
whether the immigrant communities should be given a larger share in the
administration of the Colonies where they are settled, that is at the root
of the feeling that has been aroused throughout India by the appoint-
ment of the Commission under discussion. Now it may be said that His
Majesty’s Government have deliberately included in their terms of refer-
ence the question of giving a share in future government not to any one
ecommunity but to all the immigrant communities and it might be thought
therefore that in any arrangement that might be proposed in future,
Indians would have their due share. On this point I would appeal not
to the opinion or statement of an Indian, for that might be thought to be
prejudiced, but to the opinion of Mr. Thomas who was Colonial
Becretary when the Labour Government was in power in 1924, After
saying that he felt that the settlement arrived at in 1923 ‘‘ has been

gghibgrately upset by the changed policy which has been introduced,’’ he
ed : ' :

‘I do not hesitate to say that, if ever the question arises as to what part in
Gevernment the native or the Indian ecan plny, there will be no mora enthusinstie
supportors than my friends on these benches.  But that is not what the people who are
responsible for the agitation menn. No ono knows that hetter than the righl hon.
Gentleman (that is the Coloninl Sceretary) beeause, when T turn for some definition
of what all this moans and is intended to menn by those responsible for the agitation,

I find in the Kast African Standard of the lst January that tho situntion is dealt with
in this way,

¢ Only by grappling the mandated territories to the other British territories by
Ji;olitical and- economic co-ordination and by the provision of adequate trausport links
etween north and south will there be any proper safeguard against the dangoera that
Tanganyika, despite the declarations of the present Privy Council, may once more he
ent out from the group of territories, which hy all naturnl considerations, will even-
tually form a great East African Dominion or Federation of States. In the formation
of that pplitical and ecouomic entity of the future, white settlement in Kenva must
play a major part. We have in this country tho only developed centre of Western
civilination in tho territories, and, if the benefits of European civiligation are to he
‘extended to East Africn as a whole, the centre of the group, the main control of
iey, and all the external influences npon European and native policy must radiate
Kenya, where the principles of development of the subject races through contact

_with Weatern ideals Pave long been established and teated .’
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And after giving this quotation, he went oxy to say.«.. ... 0

‘“ We can only conclude that it is this kind of speech and this apitation ..ﬁh.ieﬁ;’
are respousible for -the changes. that are made.’’ peeeh 381 oo

Another Member, Sir Robert Hamilton, taking part in the debate showed
that the fears entertained by Mr. Thomas were perfectly true. Speaking
of the White Paper under discussion and contrasting it with the White

Paper of 1923, he said : ‘

‘¢ It envisages the mssociation with us of people of our race who are living in
East Afriea.’’

And these and the fears given expression to by this belief is further
strengthened by the opinions expressed by Mr. Amery himself. Speaking
of the question of federation he said that it was desirable that when it was
considered, it should be thought out not as an isolated question but in
relation to the future development of constitutional government in the
African territories. He then dwelt on the characteristics of East Africa
and said that while it was not possible that the whole of it should become
a white man’s land, it was certain in view of the climatic conditions
prevailing in certain parts of that territory that Europeans would se¢ttle
down permanently in those parts. To quote his own language, he said :

‘‘ But over considerable tracts of-land the white man will stay for a number of
yenrs where he cun settle and bring up his family, and thus acquire a real patriotism
for his country, and in course of time become responsible for the conduct of affairs.’’

Speaking further in the same strain he said that it was undesirable
that Europeans should be prevented from taking a share in the govern-
ment of the African territories, for there was a fear that if they were not
associated with the responsibilities of government and trusteeship, then
when the time came for handing over the Government to them, they might
be quite unprepared to consider administrative questions from the point
of view not of the white community but of the entire population of the
African territories. But, he went on to say :

‘¢ 1f, on the other hand, you bring that community, a community of a very fine
type of men inspired by British ambitions, carlier into a share of responsibility ;
if you make them see something of the work of pgovernment and the responsibility

of government from tho inside you will breed u ruce of men to whom in the fulness
of rime this House muy be able to hand over its trusteeship without any fenr that it

will be dishonoured.’”’

1 could give further quotations to show that the people referred to as
those on whom fuller responsibility might hereafter be conferred are no
other than men of the British race. We are aware, Sir, that it has been
repeatedly said that His Majesty’s Government adhere to the policy out-
lined in the White Paper of 1923 and that the rights then promised to
Indians would not be taken away from them. Now, in view of the
quotations that 1 have given, and even more, of the trend of affairs both
in this country and outside, it is mot possible to take such declarations at
their face value. But even if it were possible to believe in the sincerity
of these declarations, we must ask not that we should be allowed to remain
where we were in 1923 but that if the constitutional position of the East
and- Central African territories is going to be improved, Indians must bé
given the same economic and political opportunities as men of a different
race who have settled down in those territories. If thjs is not done, it
-would be idle to pretend #hat the position of Indi.ans would
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remain the same as in 1923. As the night follows the day, if we were left
where we are and more power were placed in the hands of Europeans,
our position would deteriorate and deteriorate considerably, and in the
very near future, we should have to face all those questions which we
thought had been sgttled for an appreciable time in 1923, for instance,
questions with regard to the possession of land, of residential and com-
mercial segregation, and even the emigration of Indians to East Africa.
It is for these reasons that we ask that Indians should be represented and
adequately represented on the Commission that has been appointed by
His Majesty’s Government. In Kenya itself which is regarded as the
dynamic centre, if I may say so, of East Africa, the Indian population is
more than twice as much as the European population, and if His Majesty’s
Government sincerely believe in the policy which they preach to the self-
governing Dominions and the policy embodied in the resolution passed by
the Imperial Conference of 1921 with their concurrence and support, then
they ought to see that the Indian representation is no less than the
European representation, for that is the only guarantee that questions
affecting Indians would be considered from an Indian point of view. Now,
we know that the Secretary of State for India would be represented on
the Commission by one member. -We do not know what the strength and
composition of the Commission will be, but in any case I venture to think
that one representative of the Secretary of State or the Government of
India is utterly inadequate. In the second place, I am sure that Honour-
able Members at lcast on this side of the House will agree with me in think-
ing that the representatives chosen by Government ought to be Indians,
preferably those who take part in public affairs, My meaning is that
the Indians who are chosen to represent Indian interests on the Commis-
sion should be Indian public men. I have no desire to speak against the
service men, for I know very well the services rendered to the Indian
community by the Honourable Member who headed the Indian Delegation
to South Africa. (Cheers.) But the South African question was a ques-
tion in which we had the entire sympathies of the Government of.India
on our side, while here we have a question in which, no matter what words
the British Government might use, their innermost sympathies would be
against us and on the side of the white settlers. Tt is necessary therefore
that we should be represented on the Commission by men who will not be
restrained by any official rules or etiquette from giving full expression to
their views and who would be able fearlessly to state the Indian point of
view however unpalatable it might be either to the British authorities or
to the Indian Government, :

Mrl Rangaswami Iyengar : If I rise to say a few words on this
motion, it is only to draw attention to the fact that by reason of your ruling
its scope has been narrowed......

Mr. President : It does not look like it.

Mr A aswami Iyengar : We are not in a position to say all
that we feel on this most vital question affecting our fellow-countrymen in
Eastern and Central Africa. S8ir, the real crux of the whole situation seems
to me to be this. It} 1923, His Majesty’s Government, mainly because of the
dlﬁlcult;y of arranging what may be called responsible government, in which
the whites only can. have & major share,cdecided not to grant responsible .

' L}
[l [



MOTION . FOR ADJOUBNMENT. 3308

government and laid down a policy in regargd ta the native raogs Which they
say holds the field even to-day. In 1923, His Majesty’s Government said
that they were not going to give responsible government to East Africa for:
the reason that the bulk-of the country is in the hands of native races for
whom they are holding the position of an exceptional trustee. In all
Colonial constitutions, before federations were established, there have
always been clauses which reserved expressly to the Imperial Government
the right to deal with native affairs. That was a fundamental part of
every Colonial constitution, which is self-governing and therefore in
respect of a constitution which had been becoming self-governing, the
Government took special care to say that, so far as native affairs especially
in East Africa are concerned, they cannot delegate the trusteeship
which is in their hands into the hands of the white population. That
implies a definite proposition and a proposition which has been accepted.
and acted upon in all Colonies, namely, that the Colonial whites have
throughout been considered by the Imperial Government as people who
cannot be safely entrusted with the duty of looking after the native
whom they have gone out to exploit. So, the Imperial Government have
always recognised that moral duty. Now, Sir, the position that has
been reached is this. These East Afriean whites as well as the whites
in the other Colonies having had to accept the position that, in so far
as native races are concerned, the trusteeship solely vests in the
Imperial Government until the natives themselves according to the
Imperial Government's declared policy become able to take part in
the self-Government of those territories, it was not safe for them to leave
it to the Colonial whites there to look after native affairs. The trusteeship
oannot be shared. That was the proposition which, I take it, was laid
down in 1923. Now, Sir, barely four years have elapsed and the Govern-
ment White Paper has been at extraordinary pains to make out a case for
reopening a question which was definitely closed in 1923. They say that
among other things that have happened there have been conferences of
Colonial Governors, there is research to be done, there are different cus-
toms duties, there are various other matters, and therefore, this federation
question has to be reopened, because there has again been recently a con-
feremce of Colonial Governors, there has been a European Commission and
all of them now want to say to the Imperial Government ‘* You shall not
have the sole trusteeship. We are equally whites with you, so let us share
it.”” Therefore this dual system, as they call it, must be expanded so as
to give power to the whites to share in the trusteeship. What does this
mean § It means that the whites in all these Colonies, if they share this
trusteeship with the Imperial Government, could squeeze out the very
much larger number of equally responsible Indians who, as my friend
Mr. Roy pointed out, have been there for centuries. ﬁvery declaration
-made by every Colonial white, by every Colonial Governor and by every
Colonial writer has been to the effect that Indians will not be allowed to
share in this trusteeship. Now, I want to ask the Government of India
whether they have taken care to obtain a definite statement {rom t}_w
Imperial Government that if it is question of sharing in the trusteeship
whether Indians will have, according to their status, population and
strength and stake in the country, equal rights to share this trusteeship
The trusteeship will then be real. As we all know, it is the Indians who
are the friends of the whites and who have enabled the Europeans to trade
with the natives. It is the Indish middléman whe haé enabled the "Euro-
_ peans to exploit and develop that, land %nd tg make profits*for them. And
L3
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what is the policy now pursued 1 The Indians are nowhere. They have
been segregated. And so far as representation is concerned, although they
are five times more numerous than the Europeans, they have been given
only one-fifth of the representation in the local East Africa Council
Therefore, Sir, I want to put it clearly to the Government of India and
to ask them whether they propose to acquiesce in just any kind of repre-
sentation for India, such as a representative of the India Office on the
Commission ; or if there is going to be a federation, whether they are going
to allow a constitution to be built up in such a way that the Indian posi-
tion will become absolutely untenable, Because, Sir, as Mr. Roy’s figures
show, onece there is a fedcration and that federation is given what is
euphemistically called a trusteeship, namely, the right to exploit the land
in Central Africa and the natives, together with assignments of land such
as those which he has referred to—Lord Delamere has been given 100,000
acres at half a penny an acre first for 99 years and then for 999 years, and
the East African Development Syndicate has been given 320 acres on the
same terms—then I want to ask if that is the way in which the whites are
going to be given the trusteeship and if the Indians are going to be given
only a few hundred acres, then what is the trusteeship in which we are
going to share ¢ That is the point on which I want the Government of
India to give the clearest indication of what they propose to do in regard
to the representation of Indian interests. Our rights are superior from
every point of view. We have colonised long before the Europeans. We
have enabled them to develop this Colony and to enrich themselves. As
to culture and civilization we can certainly boast of a superior and more
ancient civilization. Therefore I say that on this question of the trustee-
ship, the Government of India must be in no doubt. They must make it
clear that this trusteeship does not mean that while the Europeans are going
to exploit the land the Indians are going to be segregated, as they have
tried to do and have succeeaed in doing in South Africa. Here they will
be establishing a federation which will be the means of definitely extin-
guishing the Indian element in Central Africa. We cannot aceept that
position. If East Africa is going to be developed, I say we have a far
greater right to go and settle there. We are far better able to live and to
get on with the natives there. But for us the Europeans would not have
been able to get on with the natives. Onr right to take part in the deve-
lopment of the conntry is superior to that of any whites that may be there.
Therefore the Indian Government has the largest stake in any proposi-
tion which seeks to settle the future position of Central Africa. T there-
fore demand that the Indian Government should press on the Home Govern-
ment the demand that India should have a predominant representation on
this Commission, because the rights of the Indians there are superior to -
those of any other community in East and Central Africa. I therefore
support the motion.

8ir Hari 8ingh Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : I should like to read three passages from this White
Paper in the hope that the Honourable Members on the Treasury Benches
will be able to enlighten the House as to what is the policy of the Govern-
ment of India and of the Secretary of State in regard to that matter. If
. e L Je oL : : e
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I understand this paper aright, Sir, the position taken up-by the British
Government in 1923 was to the following effect : _

" We do not want that there should be any measure of self-government in Eenys.
It ie a Colony which must be managed by the British Government in trust for the
native races of Kenya and Kenya alone.’

And so far as the Europeans, Indians or Arabs were concerned, their,
rights were simply to safeguard it. In case I should have misread this.
paper, I wish to read only two lines therefrom. Tt is said :—

‘* Obviously the interestz of the other communities, European, Indian or Arab,
must severally be safeguarded. But in the administration of Kenya His Majesty's
Government regard themselves as exercising o trust on behalf of the Afriean popula-
tion, and they are unable to delegate or share this trust.’’

The position, therefore, was that the Europeans and the Indians in 1923
had co-equal tights. Now this paper tells us that four years have elaps-
ed and we must now give a measure of self-government to Kenya and
other mandated territories of Tanganyika by way of a federation. This
is made abundantly clear in the terms of reference itself. It is stated
therein, that ‘ one of the objects of the: Commission would be (point No. 3)
to make recommendations in regard to the possible changes in the powers
and composition of the various Legislative Councils of the several terri-
tories.” Now, Sir, in making recommendations for the enlarged powers
and composition of the various local Councils of the territories mention-
ed in the White Paper, what is to be the share of the Indians ¥ Now the
point that concerns me here is this. The Honourable Member, if he
turns to page 5, will find, reading it as I do, that the rights of the Euro-
peans are to be advanced, increased, but so far as the Indians are con-
cerned, they are merely to be relegated to the position in which they
were along with their European confreres in 1923. In other words,
while the Indians and the Arabs were to get no share whatever in the
trusteeship or the government of the country, that was to be given to
the Europeans and Europeans only. If I am mistaken, I should be most
happy, Sir, but is this language susceptible of any other interpretation 1
Let me read to you, Sir, what this White Paper says :

‘¢ The growth of Europeaus and other settlowonts in the East African dependencies
raises the problem of the part which these communities must play in the political ns
well ae the economie life of the several territories. Their claim ’*

—the claim of the Europeans T presume-—

‘' to share progressively in the responsibility of government can not be ignored.”’
‘We have no objection whatever, Sir, to the claims of the Europeans to
participate in the government of the country, but what we do ask the
Government of India, as the trustees of India itself and the trustees of
the various communities that inhabit this country, is as to how far in
this federation which is proposed and the enlarged powers which the
Commission will’ recommend for the newly constituted Councils the
Indians will have a voice and a share. If they are to be merely safe-
guarded their rights of 1923, they stand to lose and lose heavily, because,
while the European communities are forging ahead and are te partiei-
pate in a measure of self-government of the country, the Indians are to
be merely safeguarded in the possession of the rights which were given to
them in 1923. ‘That is a point, 8ir, upon which the Government of India
must make a strong representation to the Secretary of State, and so far
as this House is concerned, it will not tolerate a pgsifion in which the
people of this country, who have bgen the piofleers of Kenya,and the

. L .
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other adjacent territories, are to be relegated to a status of s:ubordi-
nation to the European communities who are to participate in the
trusteeship of these territories. That is a point, Sir, upon which this
side of the House feels strongly and it is this point, I submit, which cannot
be too strongly emphasised by the Government of India when they make
representations to the British Government through the Secretary of
State that Indians and Indian interests must be so sufficiently safeguard-
ed ; that they must not merely safeguard the rights as they stood in
1923 but must also share in the progressive political development of the
. country to the extent that the Europeans are going to participate and

chare ; and, due regard being had to their population, their economic
value and importance, the same rights must be conferred upon Indians
as are to be conferred upon the white settlers. That is e point upon

which I would ask the Honourable Member in charge of the Department
to enlighten the Ilouse.

*Pandit Nilakantha Das (Orissa Division : Non-Muhammadan) :
Rir, 1 should only make one point. I am afraid there was a time when
white people were pressing for having certain rights of ‘rusteeship over
the black people and they did not like Indians. Now, I think everything
hinges on what is known by the name of the Tanganyika muddle. Tanga-
nyika is to be kept and therefore this measure is going to be precipitated ;
so it is suspected. There is no demand on the part of the white settlers,
there is no compulsion, there is nothing which compels the British Govern-
ment to give more powers to the white settlers. Now, if we command
corfidence and we are treated equally with the white people, if the British
Covernment want to take Indians into confidence and give them equal
power, equal privileges, with the white people of East Africa, this is the
opportunity ; and the Indian Government should press this point that
Indians ought to be treated equally when a federation is going to be
formed, because all those territories are going to be formed into a federated
territory of self-governing lands, so that the Tanganyika muddle may be
avoided. Here there is no compulsion from the white people of East
Africa, and here the British Government may show their love and equal
treatment of the Indian people. With these words, T support the motion.

Diwan Chaman Lall (West Punjab : Non-Muhammadau) : Sir, we
have often heard of Dritish Imperialism and I do not want it to be said
that in the speeches that we have heard this afternoon we have secum the
rise of what T may cull Indian Imperialism. I do not think Honourable
Members who have spoken on this side of the House desire to emphasise
the point that they are equally anxious with the British population of
East and Central Africa to claim rights which are unequal rights as com-
pared with the rights of the natives of those territories. We would be quite
content—and I am certain I have the sense of this side of the House with
me when I say this—we would be quite content if the rights that are given
to us in East and Central Africa are of a similar nature to ‘the rights that
should be given to the native population of those territories. I take it that
there are something like 12 million Negroes who inhabit those territories.
There is not one Indian in political life in India to-day who would be will-
ing to rob those natives of their rights for the bemefit of the Indian

* Bpeéch not eorreeted by the Honourable Member.
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population of those territories. Now, tpe gquestion that arises in this
My friend Pandit Hirday Nath Kunzru extolled the White paper of 1923,
but I think he forgot that what the White Paper of 1923 did was to restrict
the rights of Indians in Kenya. It robbed the Indians of rights which
were their birthright. Indians are in a very large majority as compared
with the Furopeans in that territory. Let me quote a senteuc: from an
article which appeared recently : :

‘¢ We regret to note that His Mnjosty's Government do not seem to appreciate the
gravity of the proposal in all its bearings.  Their assurance, regarding Kenya, that
they adhere to the underlying principles of the White Paper of 1923 both in regard
to the political status and other rights of British Indian residents is more insulting
than assuaging. For what the notorious document did wns to reduce the Indiun
comwunity from a position of eyuality with the whites in every respect to ove gullingly
inferior in materinl particulara. The whites, s mere handful compared with the num-
ber of Indians, were given eleven seats on the Council as against the five allotted to
Indians ; a communal franchise was imposed on them ; vexantious restrictions were
sought to be placed on the jmmigration of Indians ; the best lunds in the country were
varinarked for tho whites ; und in numerous other ways, the White Paper marked
cut the Indians for a despicable destiny. The Government of India at first made
a show of emphatic protest, but on His Majosty’s Government assuming n stern
countenance, their enthusiusm for the Indian cause cooled ; and, with the timid re-
scrvution that they would re-open the question when a suitable opportunity offered,
they aceepted the White Puper settlement.’’

That was the White Paper settlement of 1923. At that tiwe it was
definifely declared that, as in the Uganda Protectorate, so in the Kenya
Colony ‘‘ the principle of trusteeship for the native no less than in the
mandated territories is unassailable. This paramount duty of trusteeship
will continue as in the past to be carried out not by the white settlers of
those territories but carried out under the Secretary of State for the
Colomies by the agents of the Imperial Government and by them alone.”’
This was said in 1923. In 1927 what has been said is this :

‘‘ That the claim of the Whites, their claim to share progressively in the respon-

sibilities of government, cannot be ignored. These responsibilities, however, cannot
be limited to the representation of their own community interests ; and if ’’

—-this is the most important sentence—

¢ clashes between these interests and those of the vast native populationa are
to be avoided their share.”’ *

—-the share of the white settlers in the trusteeship—
¢ in the trusteeship for the progress and welfare of the natives must be developed.’’

8o within the period of 4 years from 1923 to 1927 wee have seen this
development, namely, that whereas in 1923 the British Government never
centemnplated the delegation of their authority to the whita settlers in
regard to native affairs, in 1927 they are being dragooned into the delega-
tion of that authority to the white settlers of Tanganyika and of Uganda.
Why is this being done ¥ My learned friend Mr. Roy pointed out that
there was a period when the Labour Government was in office when such
things were not contemplated. I hold in my hand, Sir, a very important
document which was prepared at the express instigation of the,Secretary
of Btate for the Colonies, Mr. Thomas. and was placed before the Cabinet
in regard to this very matter. It was prepared by a gentleman whose
name is very well known, the late Mr. E. D. Morel, e.md he laid down
certain principles which he said would guide the British Government and
the Labour Cabinet in settling ¢he poliey in regard, td these terrjtories.
i _ . . e
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One of the principles was, firstly, a numerous and contented native popu-
lation, secondly, security, absolute security, of land tenure, thirdly, freedom
for native labour, meaning thereby that if there be an external demand
for ‘native labour, the mnatives shall be perfectly free to accede to that
demand and, fourthly, the progressive, economic- and political develop-
ment of the native population. All these principles, I take it, were more
or less btrietly adhered to by the Labour Government ; but when the Con-
servative Government came into power they have gone in for not only the
reversal of that policy which was adumbrated during the period of the
Labour Government's existence but also a reversal of the 1923 policy. The
result is that no protection is now available either to the native population
or to the Indian population as it should under the natural system be avail-
able to them. We have the example cited already here before us where the
British capitalists have gone out to those territories and have been grapted
tremendous concessions for a song. A half-penny an acre was, [ believe,
the figure quoted, They have been granted these concessions. Why ?
Ir pursuance of this policy of trusteeship. Whose trustees are they 7 Of
those people whose lands they have taken away foreibly 7 Of those people
who lLuve been dispossessed of the territories which belonged 10 tlem ?
Not a bit of it. They are trustees merely of the British exploiters who
g0 out to these countries. They are the trustees of the Britisk capitalists
who 2o out to these lands to exploit the country because there is cheap
labour, as there is in this country, and cheap raw material to be found
there. Now, Sir, I am told that the principle of trusteeship is going to be
affirmed once again. In 1925 at Geneva—my friend Mr, Joshi will bear
me out—we raised this matter and we definitely charged the Government of
Kenya with forcing native labour to go into the British plantations when
that native labpur was not willing to go there. This was done by means
of the poll-tax which compelled the native worker there, the peasant, to
leave his own little bit of land because he was not able to pay to the Govern-
ment the poll-tax which was demanded by the Government from him ;
and therefore it was necessary for him to go into the British plantations
and work there to earn his living and become a slave of the British exploiter.
This is the manner in which the trusteeship of these lands is being
carried out by the British exploiters of that territory. But we are not
concerned with that aspect of the question to-day. What we are coneerncd
with is this : that this policy that is now being pursued by the British
Government, namely, the creation of a Central Governmeat binding all
ithe three Governments into one federal whole, is in pursuance of 3 desire
tu rob not only the native population but also to rob the Indign population
of their rights. What has happened in Kenya under this system yesterday
will be repeated in the territories of Uganda and Tanganyika to-morrow
and that is the fear that we have ; that is the fear that has prompted my
learned friend Mr. Roy to bring forward this motion for adjournment, and
I hope that the Government of India will take due note of the feeling in
this'counfry. They are generally in matters of this kind mere lotus eaters
dreaming away sweet dreams ; but I hope that they will take action them-
selves and that they will need no prompting from us in regard to _this
matter, Their own reputation and their prestige are as much at stake in
regard to this matter as the reputation and prestige of the people of India,
and I hope they will fight as one af their Viceroys in days gone by did fight
for Indians settled abrcad. They raust realise that there is nothing that

L3
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nauseates the average Indian so much as this attitude of hypoerisy—to
say that one is a trustee of a man’s land and then to go and rob
that man of his land. Mandates in my opinion, wherever the British
Government is concerned, should read ‘‘ bandits '’ and not mandates.

My last remark will be not merely an appeal for more representation
on this Commission of inquiry that is going out to these countried but
an appeal that the Indian Government should place before the British
Government a detailed scheme as to what it desires in regard to the wel-
fare of the Indian population in these territories. They must press this
matter to the last limit and they must use every influence and every
power that they have. Becausc they may rest assured that the people
of India as well as the leaders in political life will back them up every time
provided they take up an honest attitude and stand by the rights of
Indians in the territories of East and Central Africa.

Mr. Rafi Ahmad Kidwai (Lucknow and Fyzabad Divisions : Muham-
madan Rtural) : I move, Sir, that the question be now put.

The Honourable Khan Bahadur 8ir Muhammad Habibullah 8abib
Bahadur (Education, Health and Lands Member) : Sir, I have no inten-
tion whatsoever of traversing the long array of arguments which have
been put forth hy the various Honourable Members who have preceded
me. My task at the present moment is merely to satisty the House as to
whether there exist any circumstances which need create any undue
pessimism or alarm in their minds and whether in the light of the
documentary cvidence that we possess it is justifiable for them to hold
such views. I wish, before I begin to deal with the White Paper which
has been issued by His Majesty’s Government recently, to reiterate what
the Honourable Mr. Dalal has already said on behalf of the Government
of India. -

Bir Hari 8ingh Gour : Ile said nothing.

The Honourable Khan Bahadur 8ir Muhammad Habibullah 8ahib
Bahadur : Further, 1 may say that I have listened with the greatest
interest to the discussion which has taken place in this House, and,
agreeing with Mr. Dalal, I can promise that this discussion will be
communicated to the proper quarter as expeditiously as possible.

Sir Hari 8ingh Gour : Backed up with your own recommendation
or without ?

Mr. Oaya Prasad Singh : What are the Government of India going
to do ! That is what we want to know.

The Honourable Khan Bahadur 8ir Mubammad Habjbullah 8ahib
Bahadur : I may also assure the Honourable Member who appealed for
sympathy of the Government of India that there shall be no ’lac_k of that
virtue at all. If the past record of the Government of India in regard
to their work in South Africa and elsewhere could be taken as a criterion
of the interest which they have evinced, are evincing and will continue
to evince for the future on behalf of the Indians overseas; I hope
Honourable Members will give me credit for claiming that sympathy.

.Then, Sir, some Honourable Members who have made reference to

the White Paper have not—they will pardon me if I say so—put correct
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interpretations on the passages which they have picked up from that
‘White Paper here and there. My complaint largely is against the
‘Honourable Dr. Gour. He has drawn our attention to a particular para-
graph and insists on reading into that paragraph his own meaning.
On the other hand, Sir, with the knawledge of English that I possess,—
and I admit that I do not possess it to the same degree which the Honouy-
able Doctor does—I am unable to agree with him that the particular
paragraph which he has quoted, with probably a great deal of confidence
in his own mind as disclosing the weakness of the document, does not
represent the position of affuirs as depicted by him. I shall read that
paragraph to the House. What does it say ?

‘! The growth of European and other sottlements in the East African dependencies
raiacs the problem of the part which these communities must play in the politicui as
well as the economie life of the several territories.'’

Does it, Sir, convey the interpretation that this ,particular sentence
has any special significance to the Kuropean community only ? If I
understand this paragraph aright, here the words are ‘‘ the European
and other communities ’’, and therefore, I have no hesitation in inter-
preting those words as conveying the meaning that not merely the
European but all other communitics who have settled in that country
are included. And then, Sir, to make the meaning still further clear,
the document proceeds to say ‘‘ their claim to share progressively in the
responsibilities of Government cannot be ignored ’’. Now, whose claim
is it, Sir ¥ The claim of ‘‘ the European and other settlements in the
Colony "’. Here again it is a direct recognition of the rights of the
Indian community as well. There are numberless references in this
document which clearly connote the interpretation which I have ventured
to attach, for my Honourable fricnd would have noticed that in this
document there are three other places where the words ‘‘ immigrant
communities ’’ have been employed. In another place it is queried :

‘¢ whether it is possible to provide for increasing association of the immigrant com- -
munities in the responsibilities of Government and at the same time for the creation
of more effective machinery for native representation.’’

This particular paragraph I have quoted not merely to confirm the
view which I expressed that throughout this document the Indians have
not been excluded from consideration in that they have obviously been
included under the term of ‘‘ immigrant communities ’’, but also that
there need be no misgiving whatsoever as regards the interests of the
natives as well. .
Sir Hari 8ingh QGour : Will the Honourable Member explain what
. ig the meaning of the last paragraph at page 7 ¢
8 rae. Are those not words of imitation, namely, that the
rights of Indian natives will be safeguarded as tllwy were safeguarded
in 1923. I should like to reconcile that interpretation with the last para-
graph which occurs on page 7. @ .
Pandit Hirday Nath Kunzru : Sir, since the Honourable Member is
indulgent enough to allow an interruption, may I ask if he has read the
debate on East Africa which took place in the House of Commons ?
The Homourable Khan Bahadur 8ir Muhammad Habibullah Sahib

. T have read the debate in newspapers, but I am not going to
m“l‘; inasmuchk as I have not got-the Hansard-in my hands and I

don’t think I ean quote from newspapers.
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Pandit Hirday Nath KEunzru : I can*lend the Honourable Member
a copy of Hansard.

The Honourable Khan Bahadur 8ir Muhammad Habibullah 8ahib
Bahadur : Then Sir Hari Singh Gour has confronted me with a question
as to how I am going to reconcile the last paragraph in the White
Paper with the quotations which I have previously made. Well, my only
contention-is that the former has been definitely and specifically: put in
as an additional guarantee that no rights of the Indians which have
already been secured to them by the White Paper of 1923 will be inter-
fered with, but that does not in my opinion mean that any recommenda-
tions which the Commission which is about to be set up may make
for the further advancement of that community will not be either
accepted or even considered. Of course, His Majesty's Government were
quite right in adding that rider, for, if this White Paper had appeared
without that rider, I am afraid the apprehensions entertained in India
in regard to the existing rights of Indians may have been more serious
than they are to-day. Then again, what do we find in this documen: as
regards the trusteeship ! His Majesty’s Government make it sufficiently
clear :

‘‘In any such changes it will be essential to maintain the principle that the
administration of the East and Central African territories is based on the exercise by
His Majesty’s Government of a trust on behalf of the Afriean population and that,

wiiile they may mow be prepared to assosiate with themselves in that trust the mem-
bers of the resident immigrant communities'’

—1I emphasise those words again—

¢ they are still under an obligation to ensure that the principles of this trustee-
ship will observed. '’

And then one more quotation from this document and I shall not
quote more. In the White Paper again, His Majesty’s Government says :
** At the same time it will be i fatal error if any decisive step is taken before we

have satisfied ourselves that such a step will be received with goodwill by those whose
co-operntion will be necessary for its success.’’

Now, therefore, Sir, with such distinet, clear unequivoeal language
which has been used in the White Paper to indicate that the interests
of the Indians will be duly safeguarded, that the interests of Indians
did not escape the attention of His Majesty’'s Government, I do not
think there is any need for any alarm.

And then, after all, it is only the first stage that has mow been
reached—I mean the decision to appoint 8 Commission. There are two
other stages yet before us, the investigation and the recommendations
of that Commission and the final orders on those recommendations by
His Majesty’s Government. I recognise that a certain degree of watch-
fulness is necessary on the part of the Government of India when these
proceedings are taking place. 1 also recognise that there is a serious
responsibility cast on the shoulders of the Government of India to see
to it that the interests of the Indians are not prejudicially affected by any
recommendations which the Commission might make, and on that matter,
I can assure the House that we will not shrink from our responsibility
at all. 80 far as things have gone at present I cannot allow myself
to be swayed by any considerations of pessimism. If my reading of the
situation is correct—and T hope it is—then 1 do ngt ‘expect thaj the
recommendations of the Commisston will in any way be to thesdeiriment

. . ¥
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of the Indian interests in the Colony. Should any occasion arise and
it becomes necessary for the Government of India to make, proper, t?.melv
and adequate representations, I can assure the House that we shall legva
no stone unturned. We have already, as the Honourable the Leadox
of the House told you this morning, registered necessary representations,
and if it became imperative for us to make further representations, we,
would certainly do so. For the present, I shall merely forwuard these,
proceedings to the proper quarter so that an ides may be formed as
regards the strength of feeling in this House, which I know is indicative
of the strength of feeling in the country, and I hope this will satisfy my
Honourable friend Mr. K. (. Roy.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) : Will the Honourable Member enlighten the House
as to who will be the representatives of India on this Commission ¥ The
Honourpble Member has said nothing in his speech on this point.

The Honourable Khan Bahadur 8ir Muhammad Habibullah 8ahib
Bahadur : 1 am sorry I can make no such announcement on a matter
which His Majesty’s Government have not announced as yet.

Maulvi Muhammad Yakub ; Will the Honourable Member convey’
the sense of this Ilouse to His Majesty’s Government that India should
be represented by Indians ? Will he give an assurance on the floor of
the House that he will convey this ¢

The Honourable Khan Bahadur 8ir Muhammad Habibullah Sahib
Bahadur : The motion itself is to that effect.

Maulvi Muhammad Yakub : What about the action of the Govern-
ment of India ? Will the Government of India convey the sense of this
House to His Majesty’s Government ?

The Honourable Khan Bahadur 8ir Mubammad Habibullah Bahib
Bahadur : T thourht 1 said that already.

Mr. K. 0. Roy : 8ir, I am graletul to my friends who have supported
me and I am grateful to Mr, Dalal for necepting my motion. But, Sir,
that by itsclf does not earry me very far. My disappointment has been
very great with the speech of the Honourable Memher in charge of the
Department of Emigration. For him I have the greatest respeet. For
his gervices I have nothing but admiration. But he has not enlightened
us much on this subjeet to-day. e has not told ns whether the Gov-
ernment of India, as a subordinate branch of His Majesty’s Government,
has accepted the White Paper of 1927.

But his able advoeacy of that paper convinces me that the Govern-
ment of India has accepted it. If they have done so. I extend to him
my cold sympathy. The doctrine of 'rrust.eeshlp iy an inv ontmn of that
Florentipe whose name is well-known all over the world. He is no other
than Machiavelli and if we have accepted the Machiavellian dogtrine
for the administration of East Africa and Central Africa I extend to
him my cold sympathy. As regards the assurance of the Government of
India that they are going to be very watchful, I will only give him a
quotation. They have been watchful ever since 1908, and what has been
the fesnlt,of that Wwatchfulness ¢ Tha dituation has gone down and down
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till we have touched the bottom. I will r¢ad the despatch of the Govern-
ment of India to the Secretary of State, Lord Salisbury.

‘¢ Indian settlers lived and traded in British East Afriea long before the days
of Dritish rule, and their status in the country and their claims to political recog-
nition are such that they cannot be overlooked. We believe, however, that these claims
are not regarded with favour by the white colonists, that the Indians as a whole are
disliked by them, and that certain areas are being reserved entirely for white coloniza-
tion ; und it is within our knowledge that fears havo already been expressed lest,
when the country is eventually given self-government, the antagonism of the white
colonigts and the Indiun traders and settlers may result in similar problems to those
which have had such deplorable results in SBouth Afriea.’’

We know the condition since 1908, and yet my Honourable friend,
Sir Muhammad Habibullah counsels us to be patient. Of course, what
else ecan we do but practise patience, and rely on the ‘‘ subordinate
branch of His Majesty’s Government '’ ¥ (Applause.)

Mr. President : The question is :

“‘ That the House do now adjourn '’
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Mnndlay,
the 22nd August, 1927, '
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